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LOK SABHA

Thursday, December 17, 1980 /Agra-
hayana 26, 1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

{Mr. SemaxzRr in the Chairl
ORAL ANSWERS TO QUESTIONS

Ministers’ Relations with Secretaries

Ehrl+nnrlnh Chandra
Mathuor:
Shri Ram Krishan Gupta:
*968. { Sardar Iqbal Singh:
Shri Ajit Singh Sarhadi:
Shri Ehushwaqt Ral:
Shri Hem Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Goy-
ernment have framed rules to regulate
relations between g Minister and Sec-
retary of the Ministry; and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The matter is under
consideration.

{b) Does not arise.

Shri Harish Chandra Mathur: May
I know if the relationship between
a Minister and Secretary is not al-
ready well defined? What new diffi-
culties have cropped up and what are
the main issues which are under con-
sideration?

Shri G. B. Pant: The Becretaries
and the Ministers have been working
for a long time., They have to carry
en their work smoothly in mutual con-
Bdence. That, I think, is the basic
condition. Whether thére should be

318 (Al) L8D-1, i

s540

#ny detsiled rules or nmot for expedi-
tious disposal of work and ether
things might be onsidered.

Bhri Vidya Charan Shakia: After

- the recent episode of the Life Insur-

ance Corporation working relations of
the Ministers and Secretaries have to
be properly deflned. There have
been certain difficulties in this res-
pect. Are the Government consider-
ing thig aspect of the question as also
the sharing of responsibility between
the Minister and the Secretary in re-
gard to important questions which
are disposed of by the Ministry?

$brl G. B. Pant: The Minister would

be ordinarily responsible for every-
thing that happens in the Ministry,

Shri Hem Barua: May I know whe-
ther under the present conditions the
Secretarieg function as adjuncts or ad-
visers of the Ministers because this
was exposed during the L.IC.Mun-
dhra deal?

Shri G. B. Pant: They are helpers
and collaborators.

oft wer ®r7 wredlt < Wy F onw
% § i T w6 58 1w ST
¥ gume vy gy & v o g W g
anmfuecr @ fgfey W od, oY
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ot o @o miar: qyelt AWr gw
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Shri Harish Chandra Mathur: Is it
a fact that arising out of the LJI.C.
trouble the Secrestaries have felt
themselves into a difficult position?
If it is so, what is the difficulty which
they are facing now and which you
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want to allay by fresh comsideration
of the whole matter?

Shri G. B. Pant: 1 do not think that
there are any apprehensions to be
allayed. If any rules are tramed, it
is not with a view to allay apprehen-
sions, but to improve the working.
But they may not be framed. The
suggestion indicates that there is no
need for such rules. 1 will take that
into considerationm.

Holidays and Hours of Work in High
Courts

Shri—*éhm Narayan Das:
. Shri D. C. Sharma:
969. Dr. Ram Subhag Singh:
Shri Kallka Singh:

'Will the Minister of Home .uuln
be pleased to refer to the reply given
to Starred Question No. 133 on the
Sth August, 1859 and state:

(a) the further progress made in
curtailing the number of holidays and
to increase the hours of work in the
High Courts;

{b) whether there has been any re-
duction in the duration of wvacations
in the Supreme Court also; and

(e) if so, the extent thereof?

The Minister of Home Affalrs (Shri
G. B. Pant): (a) Since starred ques-
tion No. 133 was answered on the
Gth August, 10869, the High Courts of
Bombay and Madras have also ‘raised
the number of working days to 210
in the current calender year, and the
High Court of Assam have increased
the working hours from 4 to 4} per
day.

{b) and (c). Before the commence-
ment of the Constitution the annual
vacation of the Federal Court was for
a period of four months. When the
Supreme Court came into being in
1950, the annual wvacation was cur-
tailed by two weeks, This was fur-
ther reduced to 3 months in 1957 and
to & period not exceeding 10 weeks in
1983,

DECEMBER 17, 1989 Ovel Answers S’“

Stirl Shree Narayan Das: May [.
know whether other High Courts re-
Tused to consider the

made some time ago that the period
of vacation should be decressed or
the working hours should be increas-
ed? If so, which are those High
Courta?

8hrl G. B, Past: Almost all High
Courts have accepted the suggestion
except three or four—presumably
three—and they too are being per-
suaded to agree to 210 days being the
minimum working days in a year.

Shri Shree Narayan Das;: What are
the arguments put forward by these
High Courts, who have not accepted
the suggestions made in this regard?

Shri G. B. Pant: The argument is
that 200 working days should be en-
ough and that it would be hard on
them if they were made to work for
210 days.
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Shri D. C. Sharma: May I know if
any upgrading has been done so Ta#
as the daily hours of work on the
part of the High Courts are concern~
ed? If so, what is their nature with
regard to the different High Courts?

S8hri G. B. Pant: The High Courts
ordinarily work for five hours per
day. But some High Courts have
agreed to work for hours and one
or two, I think, for 53 hours a duy.



Syl Yamgampal: One of the iwo
erivmant circulnf is for increasing the
wocking howre from five to 54 Bours.
would like to know as to which gre
the High Courts which have accepti-
ed 8} hours. '

8hrl G. B. Pant: The High Courts
ef Andhra Pradesh and Madras are
working for 5} hours per day. Rajas-
than and Orissa have increased the
number of their working hours to 54
per day. Others are working for
five hours ordinarily.

]

Shrl D. C. Sharma: Is it not a fact
that the lunch interval is going to be
curtailed in the case of some High
Courts so that the number of hours
may be increased by a few minutes?

Shri G. B. Pant: The High Courts
are free to curtail their luncheon hour
or even to enlarge it. But, we would
be thankful if they would work at
least five hours a day. We do not
want to interfere with the internal

arrangements.

Odissi Dance

*970. Shri Panigrahi: Will the
Minister of Scientific Eesearch and
Cultural Affairs be pleased to state:

(a) whether the Sangeet Natak
Akademi has advanced financial
grants during 1958-59 and 1859-60
for encouraging Odissi dance; and

(b) if so, the amounts thereof?

The Minister for Scientific Research
and Cultoral Affairs (Shri Humayun
namr): (a) and (b). The Sangeet
Natak Akademi has informed that
grants totalling Rs. 12,800 were sanc-
tioned during 1958-59 for encourag-
ing Odissi dance.drama. The question
of sanctioning grants to cultural or-
ganisations during 1959-60 is under
consideration of the Akademi.

Shri Panigrahi: May 1 know the
names, of the Institutions which have
Bboeri given grants during 1953597

Bhri Bamayua Kabir: National
Mpsic Associgtion, Cuttack: they have
got Rs. 3000 for the development of
Odisst dance, Rs. 2000 for survey of
Odissi drama; Orissa Sangeet Pari-
shad, Puri—Rs. 1800 for Pakhawaj
play: Orissa Sangeet Natak Academy,
Bhubaneswar, for survey of dance,
music and drama.

Shri Panigrahi: The hon. Ministar
was pleased to tell us that the Gov-
ernment appointed a committee to go'
imto the question whether this dance
could be treated as classical dance.
May 1 know what further steps have
been’ taken regarding this?

Shri Humayun Kabir: The Com-
mittee appointed by the Akademi has
not yet submitted its flnal report.
But, we understand that the Aksa-
demi's executive committee has decid-
ed that in addition to the classicml
dances, they will recognise two forms
of dances, traditional dance and
modern 1Indian dance., Odissi has
been included in traditional dance.

8hri B. C. Mullick: May I know it
there is any individual getting scholar.
ship for cultivation of Odisai dance?

Shri Humayun Xabir: I ask for
notice,

Bhrl P, C. Borooah: May I know
whether Kamrupi or Satriya dance of
Assam is also to be included along
with Odissi dance?

Shri Humayun Eabir: That does
not orise out of the question about
Odissi dance.

Shri C. K. Bhattacharya: May I
know whether the hon. Minister will
kindly state what other dances are
included in traditional dance?

Shri Humayon KEabir: It is an
eteetera. They are kuchipudi, chhow,
Yakshagana, etc.

Bhri Panigrahi: May I know whe-
ther the hon. Minister has received
any representation for the publication
of palm leaf manuscripts on Odissi
dance and- whether any amount is
being sanctioned for that purpose?
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Bhkrl Bumayun Eabdr: I do not re-
eallect having recelved any such re-
pressntation so far, But, if a represen-
tation ia recelved, it will certainly be
considerad.
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Shrimati Alva: Complaints have
been received from the nationals of
other countries like Nigeria, Ghana,
Uganda, Mauritius, Malaya, etc. about

these lottery tickets being sold there.

wary?
Mr, Speaker: That W & suggestio
for action,
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Shrimati Alva: There are 32 com-
panies just now whose cases are being
investigated or cases are going on.
Thirty-two such companies or firms—
whatever you call it—are detected.

Shri Hem Barua: May I know whe-
ther it is a fact that section 284-A
of the Indian Penal Code according
to which lotteries are allow in this
country does not apply to Sikkim and
may 1 know under what provision the
Bikkim lottery is allowed in this
country?

Mr. Speaker; That is a special
question.

Shri G. B. Pant; The internal uﬂlln
of Sikkim are not under the ~control
of this Government.
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Sird Hom Barua: May I know whe-
ther it is a fact that on a Previous
occasion, the External Affairs Minia-
try wrote to the Maharajkumar of
Sikkim to discontinue the lottery in
this country to which he replied that
the exchequer of Sikkim is benefited
to the extent of Rs, 72,000 out of this
lottery and therefore he is not going
to discontinue this?

Shri G. B. Pant: This discussion
does not arise out of this question.

Shri Hem Barua: Is it not a fact that
Sikkim Government is doing a notor-
ious business?

Mr. Speaker: Order, order; let us
not say anything about a forelgn
country. Let us confine it to our-
selves,

Shri 8. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister thaf many
weekly newspapers both in English
and the vernaculars have started cross
word puzzles which amount to bogus
lotteries or something of the sort? I
want to know whether the Govern-
ment propose to ban all these.

Shri G. B. Pant: There is a law
which governs these cross word
puzzles. If any one contravenes the
law, he will be liable to be punished.

Manufacture of Trucks and Tractors

Shri Padam Dev:
Shri Ram Krishan Gupta:
Shri 8. M. Banerjee:
ey Shri D, C. Sharma;
Shri Narayanankntty
Menon:
Shri Punnoose:
Lshrl Vidya Charan Shukla:

Will the Minister of Defence be
pleased to refer to the reply given
4o Btarred Question No. 1368 on the
11th Seépiember, 1950 and state:

(a) the further progress made [n
the manufacture of trucks and trac-
tors in Ordnance Factoriss; and

(b) the steps taken for setting up
Balancing Plant required for the pro-
uuction of trucks and tractors in the
Ordnance Factories? |

The Deputy Minister of Defence
(8hri Raghuramalah): (a) The pro-
duction of trucks and tractors in the
Ordnance Factories is proceeding satis-
factorily. The assembly line was
started about the end of June 1969
and upto the end of October 1850
250 trucks, complete with bodies,
were manufactured, out of which 240
trucks have been delivered. As re-
gardg tractors, 41 D-120 and 38 D-80
types have already been delivered to
the Army and Dandakaranya autho-
rities,

(b) Balancing Plant costing Ra.
1'80 lakhs for the Truck project and
Rs. 14-04 lakhs for the Tractor pro-
ject has so far been ordered, out of
which the anticipated expenditure dur.

‘ing the current year for both the pro-

jects is assessed at Rs. 1120 lakhs
only.

Further plant and machinery re-
quired for these projects will be
ordered shortly.

ot ogw W oaw BN sgRE

Tgard ¥y ¥ &6 fr gw § feah
wiw § O W freft @@ o @it
1284 &

Shri Raghuramalah: I shall first
deal with tractors. We have various
demands from the Army, from the
Dandakaranya project and from the
Rajasthan canal project. For D.120
tractors, the army requirements are
35; for D-42, army requirements are
74, Dandakaranya project 18; Rajas-
than canal 10; for D.50......

Mr. Speaker: We do not want such
details. What 43 the total that is re-
quired? The hon. Member evidently
thinks in terms of requirements for
non-official use—other than defence.
That iz exactly what he means.
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The Minister of Defesce (Shri
Krishna Menon): I have submitted
repeatedly that the ordnance facto-
ries under the present arrangements
cannot manufacture on  speculation.
They are allowed only to manufac-
ture, even for the Army, after the
indent is placed upon them. So, if
private party or any G.DV-
ernment department requires
them, they mve to indicate to us, and
if the forelgn exchange is cleared, the
ordnance factories will manufacture
them,

Seth Govind Das: As far as the
Ordnance Factory at Khameria is con-
cerned, are any trucks and tractors
being made there aiso; if so, how
much of the requirements is being
met by it?

Shri Krishna Menon: 1 think no
' wehicles are manufactured at Kha.
meria.

ghr Vidya Charan Bhuokla: In reply
to a question in the last session, the
hon. Minister stated that according to
the graduated programme, 90 per cent
of the components of these trucks and
tractors would be made in India with-
in five years, and the balance 10 per
eent, because of its complicated na-
ture, would not be made here. I want
to know by what time this 10 per
cent will be manutactured in India,
and whether there are any patent
hurdles in manufacturing those parts
in our country.

Shri Krishna Menon: These are all
conservative estimates. We would
like to exceed them, Five years is a
long time. It is very difficult fo say
what developments will take place in
the country, and whether some of
this equipment will be of the type we
are using now.

Shri Vidya Charan Shukla: I wanted
to know. . . ...

Mr. Speaker: Shri Banerjee. Let us
be satisfled with 90 per eent. first.

Shri 8. M. Banerjes: 1 want to
know whether with the present speed
of manufacture of tricks and tractors
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iri the ordnance factories, the Defance
Ministry will be able to cope with &)
the regyirements of the army frowa
year to year for trucks and tractors;
if so, after how many years?

Shri Krishna Menon: At the present
moment, the manufacture is confined
to certain types; the arrangements
are confined to certain types of vehi-
cles. So far as the army's require-
ments are concerned, we will be ghle
to meet all present and anticipated re-
quirements provided material is avail-
able,

Dr, Ram Subhag Singh: The hon.
Minister mentioned about the supply
of these trucks to Dandakaranya. May
I know whether these trucks, each of
which weighs about three tons, are
useful in Dandakaranya and other
hilly areas; if not, whether there is
any proposal to manufacture trucks
weighing about one ton which may be
useful in all the hilly areas?

8hri Krishna Menon: We said noth-
ing about the supply of trucks to
Dandakaranya.

Dr. Ram Subhag Singh: But today
there was mention about Dandakara-
nya. What did they say, let me
know?

Mr, Speaker: He said about the
tractors. The question relates to both
trucks and tractors. ‘Tractors are
manufactured for Dandakaranya, not
trucks.

Dr. Ram BSubhag Singh: I want to
know whether there is any proposal
to manufacture trucks of about one
ton weight which may be useful in
the hilly areas.

Mr. Speaker: That is hypotheticak
All that he said was that no trucks
are manufactured for Dandakaranya,
only tractors are being manufactured.

Dr. Ram Bubbag Singh: The point
is whether there is any propoml to
manufacture light trucks which may
te useful in the hilly areas?

. Mr. Speaker: Hon. Members must
follow the answers. The hon. Minister
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has said that they do not manufacture
any thing unless orders are placed
either by the army or by any of the
‘etvil authorities; after receipt of that,
they consider. He iz not manufactur-
ing any for Dandakaranya. Therefore,
there is no good making any propo-
sal, when they themselves do not take
the initiative in the matter.

Shri Vidya Charan Shukla: On the
previous occasion Shri Feroze Gandhi
raised this question that unless the
private parties or the Government de-
partments placed an indent on the
ordnance factories, they do not manu-
facture, and the Government depart-
ments cannot place an indent on the
ordnance factories unless they are
manufacturing that type of equip-
ment. The hon. Minister replied then
saying that they were examining the
position and that they wanted to re-
concile the position. I want to know
what has happened to that examina-
tion?

Shri Krishna Menon: We are still
examining it.

Dr. Ram Subhag Singh: How long
will they go on examining?

Shrl Feroze Gandhi: May I know
whether Government have considered
or are considering releasing a part of
the trucks manufactured for civilian
use, considering the fact that at pre-
sent it is impossible to buy a truck
chassis in the market unless one is
willing to pay Rs. 5,000 to Rs. 6,000
more than the actua)l price?

Shri Krishna Menon: I answered
that question before. If the indent is
placed on the ordnance factories and
there is a certain foreign exchange
component of it and the indenting
party produces the foreign exchange,
the ordnance factories under the pre-
sent rules can supply them.

Mr. Speaker: Next question.
oft @o oo wuf : oftwry, & oF
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Mr. Speaker: I have gone on to the
next guestion.

5552

Indian Institute of Technolegy,
Eharagpur

Shri t C. Samanta:
-Shri Subodh Hansda:
*$78. { Shrl Ram Krishan Gupta:
Shri 8. M. Banerjee:
| Shri Panigrahi:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 818 on 27th
August, 1859 and state:

(a) whether Government have con-
sidered the report submitted by the
Reviewing Committee appointed to
review the working and development
of the Indian Institute ot Technology,
Kharagpur; and

(b) if so, the result thereof?

The Minister of Scientific Research
and Cultaral Affairs (Shri Homayun
Kabir): (a) No, Bir. Comments of
the Board of Governors of the Insti.
tute are awaited.

(®») Does not arise,

Shri 8. C. Samanta: May I know
when this reviewing committee was
set up and whether a time-limit was
fixed for the submission of its report?

Shri Humayun Kabir: The review-
ing committee was set up in early
1959 and it has submitted its report.
It is the Board of Governors whose
report is now awaited.

Shri 8. C. Samanta: May I know
what led to the constitution of this
reviewing committee?

Shri Humayun Kabir: The constitu.
tion of the reviewing committee is in
accordance with our usual practice
that in the case of the larger national
institutions we review their work
after about five years or so.

Shri 8. M. Banerjes: I wunt to
know whether this particular com-
mittee has algo reviewed the question
of the development of the Northern
Higher Technological Institute at
Kanpur, and if-so, what.1s their report?
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Shri Humayun XKablr: This com-
mittee was concerned with the Indian
Institute of Technology, Kharagpur.

8hrli T. B. Vittal Rao: May I know
when this reviewing committee sub-
mitted its report to the governing
body, and when they are likely to
conclude examination of it?

Shri Humayun Kabir: The review-
ing committee submitted its report on
the 29th January, 1859, The govern-
ing body has considered the report in
part. The sub-committee appointed
by it is going to consider it gene-
rally on 7th January, 1960 and the
Board of Governors propose to con-
sider it on 13th February, 1860.

S8hri Ram Krishan Gupta: May I
know whether there is any proposal
to increase the number of students in
this Institute?

Shri Humayum Kabir: I do not
think that question arises. There is
no proposal at the moment.

Shri 8. C. Samanta: May I know
whether any comment was made on
the working of the Minerology
Department; if 20, whether any
improvement has been suggested?

Shri Humayun Kabir: Az I stated
in the House on an earlier occasion,
the recommendations are considered
to be confidential till the Visitor has
considered them.

Shri T. B. Vittal Rao: As this
reviewing committee's report will be
of interest not only to the Indian
Institute of Technology at Kharagpur,
but also to the technological institutes
at Bombay and Madras, does the
Government propose to expedite
examination?

Shri Humayun EKabir: I have given
the details. The Board of Governors
have fixed 13th February, 1960 for its
consideration, and after the recom-
mendations are considered by the
Visitor, I do not think there will be
any objection to publish the report.

5584
Palana Lignite

[ Shri Harish Chandrs Mathar:
- Shri T. B, Vittal Rao:
Shri Tangamani:
Shri Madhusadan Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the Expert Committes
appointed to examine the possibilities
of open-cast mining of lignite deposits
in Palana in Bikaner Division has
submitted its report;

(b) whether a copy of the report
will be laid on the Table; and

(c) the reaction of the Government
to the recommendations made therein?

The Minister of Stecl, Mines and
Fuel (Sardar Swaran Singh): (a) and
(c). The Expert Committee have sub-
mitted the report which is under con-
sideration of the Government of India
at present.

(b) Will be decided after the Gov-
ernment have considered the report.

Shri Harish Chandra Mathur: Is it
a fact that open cast exploitation of
this mine in Rajasthan was to be
taken up in the First Five Year Plan
and failing that, early in the Second
Five Year Plan? What has stopped
that, and now what steps do Govern-
ment propose to take to make up for
the time already lost?

Sardar Swaran Singh: This mine is
at present being worked by the State
Government., I am not aware if,
according to their plan, they were to
step up the production, and if so by
what means. This technical committee
was constituted mainly with a view
to advise the State Government about
the steps that could be taken to
improve the economics and to improve
the technical working of the mines.

Shri Harish Chandra Mathur: Ig it
not a fact that the exploitation of
this mine has been blocked simply
because the plan and the project eould
not be approved by the Planning Com-
mission pending approval by ° the
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Central Government, and the entire
develepment of this area has been
blocked all these years?

Sardar Swaran BSingh: No, Sir. 1
do not mccept the various implications
of this question. It is true that in &
general way even the State develop-
ment plans are subject to approval by
the Planning Commission, but I do not
think that there was any detailed pro-
ject report prepared.

8hri Tangamani: May I know whe-
ther any estimate has been made of
the available lignite in this ares, and
whether the Government will consider
the taking up of this mine as a multi-
purpose project for production of
electricity and fertilisers in the Third
Plan?

Sardar Swaran Bingh: So far as tha
first part of the question is concerned,
the estimated reserves in this area are
eof the order of about 18 million tons
of lignite, about 10 million tons in
the worked-out areas and about
8 million tons in the virgin area. With
regard to the second part of the ques-
tion, that is only a suggestion for
action, and I cannot make any com-
mitment on that.

Shri T. B. Vittal Rao: The report
of the experts’ committee was sub-
mitted four months ago. May I know
why Government have not been able
to consider the report and come to a
conclusion?

Sardar Swaran Singh: I do not
think that four months are a long
eneugh period for a mining project to
be finalised.

Shri Narasimhan: Is it a fact that
this mine is already being exploited
on a small-scale, and even the mined
product is used for some small-scale
electricity production there?

Sardar Swaran Singh: It is true
that the mine is already being worked,
and the mined lignite is being used.

Shri T. B. Vitial Bao: May I know
whether it is a fact that the thermal
value of the lignite available in this
mine in Rajasthan is much more than
that of the lignite in Neywveli?

Sardar Swaran Singh: I have ao
informetion.

Shri Harish Chandra Mathur: Is it
not a fact that almost all the eminent
experts available to the Central Gov-
ernment were on this expert com-
mittee that made the recommenda-
tions? If so, why mre Government
still taking four months and more
time, especially when those experts
have already stated that the lignite
here is far richer than that in Neywveli?
All the developmental programmes,
the fertiliser factory, the generation
of power and the exploitation of the
iron ore are dependent on these minea
In view of all these important factors,
may I know what steps Government
propose to take to expedite this, and
to remove this blockade on the deve-
lopment of Rajasthan?

Sardar Swaran Singh: It is much
too long a question, a speech, if I may
say so. About the operative part, I
have nothing to add to what I have
already stated.

Mr. Speaker: The hon, Minister has
said that four months are not a long
period.

Shri Harish Chandra Mathur:
question was whether all the experts
were there or not? Is that not a
fact?

Mr. Speaker: I am not going to
allow this kind of & speech on this
matter. The hon. Member may have
one view about the delay, but the hon,
Minister thinks that there is no delay
in this matter. We cannot pursue that
matter mow.

Shri T. B. Vittal Rao: May I make
& submission? Shri Harish Chandra
Mathur asked whether all the techni-
cal experts available to the Central
Government were there or not in this
committee? If so, what is the aspect
of this report which is being examined
by Government, whether it is the
financial aspect or anything of that
kind, because the technical aspects
need not be further examined?

Sardar Swaran Singh: The financial
aspect, foreign exchange, the avail-
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ability of techniddans etc. are the
relevant points.

Shri Tangamanl: May I know the
quantity of lignite exploited annuslly
in this mine at present, and to how
much it is going to be expanded in
the course of the next two years?

Sardar Swaran Singh: I have
already stated that this mine is being
worked by the State Government. I
have not got the figures of annual
production. But I presume they are
changing from time to time, depend-
Ang upon the utilisation of the lignite.

So far as the second part of the
question is concerned, that is, regard-
ing the expansion, I would say that
that would depend upon the decision
that is taken, after examination of
the technical report.

FProduction of ‘Dart-6’' Aero-Engines

Shri-*!;. C. Mullick:
Shri Ehushwaqt Ral:
Shri Tangamani:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 439 on the
10th August, 1959 and state:

(a) whether Government have
examined the terms of collaboration
with the British firm of Rolls Royce
for production of ‘Dart-6' aero-engines
in India;

(b) it so, the details thereof; and
(c) the action taken in the matter?

The Deputy Minisier of Defence
(8hri Raghuramaiah): (a) Yes, Sir.

(b) It will not be in the public
interest to disclose the details of the
proposed agreement.

(c) The terms of the agreement
have been finalised and the formal
agreement itsed js expected to be
signed shortly.

Shri Vidya Charan Shukia: May I
know by what time wa intend to begin
manufacturing these aero-engines
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here, and the guantity that we would
be manufacturing, to begin with?

The Minister of Defence (Bhri
Krishna Menon): The agreement has
been finalised, but has not been signed.
Therefore, it will be a little premature
to give an answer to this guestion. If
the hon. Member puts down a gques-
tion during the next session, then,
perhaps, it may be answered.

Shri Vidya Charan Shukla: The
agreement has been finalised, but it
has not actually been signed. So, it
can easily be said by what time we
are going to meanufacture these aero-
engines.

Mr. Speaker: The hon. Minister is
not in a position to say that now. If
the hon. Member desires, he may put
down a question during the next ses-
sion, by which time the hon. Minister
may be in a position to give a reply.

Shri Tangamani: May I know whe-
ther the terms of collaboration with
Rolls Royce will be made available
to us, after the final agreement is
reached?

8hri Krishna Menon: No, because i
covers the whole field of development;
and one of the conditions is that we
should not let out their secrets,

Purchase Irregularities m C.0.D,
Chheoki

_!_
Shri S. M. Banerjee:
Shri Panigrahi:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No, 551 on the 18th
August, 1959 and state the further
progress made in the inquiry by the
Special Police Establishment into the
irregularities in the local purchase of
stores in the Central Ordnance Depot,
Chheoki (Allahabad)?

The Deputy Minister of Defence
(Bhri Raghuramalah): The final report
of -the Special Police Establishment in
this case has not us yet been raceived.

*976.
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Skl 8. M. Bansrjee: In reply to a
similar question on a previous occa-
sion also, it was stated that the Special
Police Establishment had not submit-
ted its report. May I know why there
is delay, and whether the Special
Police Establishment has been asked
to expedite its report, because a delay
may encourage some other people to
indulge in such irregularities?

Shri Raghuramaiah: I cannot speak
for the Special Police Establishment,
but 1 presume they are doing all they
can. '

Shri S. M. Banerjee: May I know
whether departmental proceedings
also will be conducted, after the sub-
mission of this report,-or whether the
akpartmental ihquiry 13 already going
on into these irregularities?

Shri Raghuramalah: We are await-
Ing the report of the Special Police
Establishment, before we can do any-
thing like that.

Natienal Memorial at Jallianwalabagh,
Amritsar

*977. Shri D, C, Sharma: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No. 1391 on the 11th September, 1089,
and state:

(a) the progress made so far in set-
ting up of National Memorial at
Jallianwala Bagh, Amritsar;

(b) the total expenditure incurred
on the work so far; and

(c) when it is likely to be com-
pleted?

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) It is estimated that about
70 per cent of the work had been
completed upto 30th November, 1959.

(b) Rs. 5,1581500nP upto 27th
Qctober, 1859.

() It is expected that the work wil
be completed by the end of the curren

8hri D. C. Sharma: May I know
Whether any arrangements will ba
Mide for the proper upkeep, inain-
tehance and running of fhis memaorial,
any if so, what they are?

%hri Humayun Kabir: Obviously,
when the memorial is being set up at.
a4 cost of over Rs. 9 lakhs, proper
8rrangements will be made.

Shri D. C. Sharma: I wante to have
the details.

$hri Humayun Ksbir: The hon
Member knows that a ‘very “high-
POwer trust has been set up for this
PUrpose, and this will be the concern
of the trust,
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Skl Bumaysun XKabir: I bave no
Imformation about the insctiption of
the name of everyone.

Shri 8. M. Banerjee: My question Is
very important. After all, we are
having this memorial just ts comemo-
rate the memory of those who were
killed by Dwyar & Co. 1 want to
know whether Government are in
possession of the names of all those
persons who were killed by Dwyer &
Co.

Mr. Bpeaker: The hon. Member
suggesfs that their names may be
inscribed there.

Bhri Humayun Kablr: It is a sugges-
tdon for action.

Mr, Speaker: If possible, they may
be inscribed round the memorial
That ia what the hon. Member sug-
goats.

Shri Assar: May I kmow whether
Government intend to preserve the
old wall with bullet holes as a relic?

Shri Humayun Kablr: The house
which was marked with the bullets
has been acquired, and it will be kept
in that place.

Shrimati Ily Palchoudhri: May I
know whether any appeal was made
for public contributions, and if so,

how many years ago that appeal was
iasued?

Shrl Huomayun Kabir: This trust
way set up about flve years ago. I
sm not aware if the trust issued any
appeal for public funds er met
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Shri Humayun Eabir: This agsin s
a suggestion, which I shall pass on to
the trrust,
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Mr. Speaker: Order, order. Next
question,

Shri Vidya Charan Shukla: Have
Government got a list of these people
or not?

Penal Ruales for Andamans

*918. Sardar A. 8. Saigal: Will the
Minister of Home Affairs be pleased
to state;

(a) whether it is a fact that some
eight years back the Government of
India deputed one person for one year
to revise the penal rules in the
Andeman Islands, but he remained
there for seven years;

(b) whether Government will lay
the revised penal rules on the Table;
and

(c) if the rules have not been fully
revized the reasons therefor?

The Minister of Home Affairs (Shri
G. B. Pant): (a) In 1853, an officer
was deputed initially for a period of
three months to assist the Andaman
and Nicobar Administration in the
work of revision of various regula-
tions and rules. He served under
that Administration from the 17th
January, 1953, to the 4th September,
1958, first as Officer on Special Duty
and then as Assistant Secretary
(Judicial) to the Chief Commissioner.

{b) Copies of the regulations are
placed in the Library of Parliament.

(c) The Administration is already
taking steps to remove such provisions
in the various regulations and rules
of the penal days as are inconsistent
with the present circumstances. In
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the medanwhile, none of the penal
regulstions or rules is actually being
enforced in the Islands.

Sardar A. B, Exigal: May I know
what were the recommendations made
im the repert? Also will a copy of
the report be placed on the Table of
the House?

S8hri G. B. Pant: Which report?
There is no report.

Shri Hem Barua: Why did this
officer who was originally deputed for
three months in 1853 to revise the
penal rules and regulations, stay there
for such a long time? Has this beenm
inquired into?

Shri &. B. Pant: He stayed there
because ‘t was considered in public
interest to be necessary.

Shri Hem Barua: It has been said
in reply to the original question that
he worked there as assistant to the
Judicial Commissioner or something
like that. Was this appointment also
with the knowledge of the Central
Government or was it his own
bandobast?

Shri G. B. Pant;: He was appointed
there in the usual course according
to the rules, He would not be
appointed without the knowledge of
the Central Government.

Sardar A. 8. Saigal: I want to know
what amount of money has been
spent on him.

Shri G. B. Pant: 1 think the amount
of the salary that he received was
spent on him.

Maintenance of Law and Order in
Kerals

Shri 'i'*‘n. Vittal Rao:
Shri Wanor:
*979.{ Shri Kediyan:
Shri Nara
Menon:

Shri Punnoose:
Shri Kunhan:
Bhri NMagi Reddy:
J Bhri V. P. Nayar:
| 8hrl Vasudevan Nalr:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Governor of Kerala
had called a meeting of fthe repre-
sentatives of the various parties in
the State to discuss the gquestion of
maintaining peace and tranquillity in
the State on the 8th September, 1938;
and

(b) if so, with what results?

The Minister of Home Affairs (Shri
G. B, Pant): (a) No such meeting was
called for the 9th of Sepfember. The
Governor had however convened a
conference on the 3rd of September
of the leaders of the Political parties
to discuss ways of easing the law and
order situation.

(b) No decisions were taken at the
meeting. -

Shri T. B. Vittal Rao: May I know
whether Government contemplate or
propose to take any special steps to
see that the elections that are going
to be held a month hence are fair and
free?

Bhrl G. B. Pant: Government are
taking all steps that they can, and
they count upon the co-operatiom of
all parties.

Shri Punnoose: Was there a proposal
in that confercnce made by the
Governor that an appeal should be
issued by all the parties concerned
for maintaining law and order? If so,
what was the reaction of the wvarious
parties to it?

Shri G. B. Pant: No such appeal
was issued. That is a matter of fact,

Shri Maniyangadan: What iz the
position regarding law and order in
Kerala now as compared to the posi-
tion prior to the President’s Procla-
mation and taking over of the
administration by the Central Govem-
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ment? Has the posaition immvad or
deteriorated?

Bhri G. B. Pant: It has improved
considerably and is almost normal
now, d

Skri B. K. Galkwad: May [ know
the number of representatives of the
various parties party-wise who were
called by the Governor?

Shri G. B. Pant: The members of
the political parties which are work-
ing in Kerala were represented in
the conference. They belonged to
the Communist Party, the Congress,
the P.S.P., the Revolutionary Socialist
Party and the Muslim League, and
none belonged to the Republican
Party, so far as 1 em aware.

Shri Eodiyan: May I know whether
it is a fact that a number of Harijans
in the Central Travancore area, which
was the scene of most of the distur-
bances there, who had been forced to
flee from their houses for fear of
their lives, have not yet been able to
return to their original places for
want of police protection? If so, what
action has been taken in this respect?

Shri G. B. Pant: I do not think that
the statement is altogether correct.
‘There was some trouble some weeks
mgo or some months ago. But 1 am
told that there is no trouble at all
now.

Satyagraha in Delhl

o83, Shri Bh.lkt Darshan;:
{Shri Naval Prabhakar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Arya Samaj have decided to launch
Satyagraha in connection with Hindi
in Delhi;

(b) whether Government have
received any memorandum in this
cannection; and

(¢) if so, the action taken in the
matter?

The Minister of Homs Affalse (Bhrl
G. B, Pant): (a) and (b). Govern-
ment had received a copy of the reso-
lution passed by the Arya Pratinidhi
Sabhsa, Punjab, in the matter. It
appears from the press reports that
the Samiti has decided not to revive
the Hindi agitation.

(c) Does not arise.
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Shri Ajit Singh Sarhadi: Is it not a
fact that the Goodwill Committee, ap-
pointed by the Punjab Government,
was only for the purpose of bringing
about gocdwill, and that the language
question was not within their scope
at al)?

Shri G. B. Pant: I think all those
causes which may have come or
might come in the way of a solution
based on goodwill may have come
within the purview of the Committee.

Shri Ajit Singh Sarhadi: Is it not
a fact that on the language question
there has already been an agreement,
that it would be taken up and solved
only with the consent of all the
parties and not at the finsistence of
one party?

Shiri G. B. Pant: The Goodwill
Mission does not impose any decision
on anybody, but it tries to explore
avenues for establishing and restoring

goodwill,
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Requisitioning of Lands

( Shri j-.ut Singh Sarhadi:
'988..5 Shri Pangarkar:
Shri Ram Krishan Gupta:
Shri D. C. Sharma:

Will the Minister of Law be pleased’
to refer to the reply given to Starred
Question No. 1081 on the 2nd Septem-
ber, 1858 and state the further pro-
gress since made towards the enact-
ment of a consolidated Law applicable
uniformly throughout the country in
regard to acquisition and requisition-
ing of lands?

The Deputy Minister of Law (Shri
Hajarnavis): On the basis of the
preliminary examination of the Law
Commission’s Report on the law of
acquisition and requisitioning of land
made in the administrative Ministries
concerned with the subject, the mair
recommnedations contained in the
Report have been sorted out. A
communicaton has been sent to the
State Governments and the Minis-
tries|Departments of the Government
of India, for their views on the recom~
mendations of the Law Commission
generally on the Report and in parti-
cular on the main recommendations
contained therein. As the Report
contains recommendations of a far-
reaching and complex nature, it is
likely to take some time before replies
are received from the State Govern-
ments, etc, and the Government of
India can take decisions.

Shri Ajit Singh Sarhadi: May I just
ask what date has been fixed for the
opinions of the State Governments to
be received so that the Government.
may be able to consider them?

Shri Hajarnavis: They have been
requested to send them before the
81st December, 1859.

Shri Tangamani: Has the Law
Ministry formulated its opinion on the
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recommendations aBout the aequisi-
M and requisition of lands?

Shri Hajarnavis: It can only be
fnalised after the views of the State
Governments are ascertained.

Bhri D. C. Sharma: May I know on
what broad issues the opinion of the
BState Governments have been sought?

Bhri Majarnavis: On the recom-
mendations made by the Commission.

Bhrimati Renuka Ray: How many
State Governments have sent in their
replies up to date?

The Minister of Law (Shri A. K.
Ben): None.

Mr, Speaker: The hon. Minister will
rise in his seat and answer.

Bhri A. K. Sen: Possibly you did not
notice, Sir, that I did rise and said
“None'.

Mr. Bpeaker: 1 did not notice.
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Mr Speaker: The hon. Minister is
not able to give the figure.

Shri Hem Barua: The Deputy Minis-
ter has stated in reply to part (b)
that the explosion was due to molten
matter and it affected the furnace
also, and that the loss is being com-
puted. May I &now whether any
loss was suffered at all?

Shrimati Tarkeshwiari Sinha: They
have ordered for a syperior quality

319 (Al) LSD—2.

crucible from Germany and it =
likely to come soon.

Mr, Speaker: The Kon. Minister is
not able to say how many were in-
jured in the explosion,

Shrimati Tarkeshwari Binha: I have
not got the figures. But the explo~
sion took place and there was loss of
machinery. I am not in a position to
giv: the exact information.

Shri Hem BRarua: There should have
been some information about the ex-
tent of loss and damage suffered....

Mr, Speaker: Naturally, the hon.
Minister must have anticipated these
questions.

Shri Hem Barua: Human loas is
much more important than the other
one,

Shrimati Tarkeshwarl Sinha: Per-
haps, it has not happened. I cannot
say.

The Minister of Finance (Shel
Morarjl Desal): There was no loss
of human life.

Mr. Speaker: If there it no Toss it
can be definitely said so.

Shri Hem Barua: It affected the
furnace also.

Shri Morar}i Desal; Here it is said
that as the plant was fully insured,
the question of any loss does not arise.
It was fully insured and therefore the
loss will be recouped by the insurance
company. They are now computing
what it is.

8hri Hem Barua: When the loss has
to be computed because it is insur-

Mr. Speaker: Ultimately-jt comes to
this. The Government havé not com-
puted the loss; they have left it to
the insurance company to do so.
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Mz, Speaker: They have not got the
reliable figures about it.

Shri Morarji Desai; It is difficult to
say just now what the los§ 13 because
it depends upon the replacement and
that is being done.

Shri M. L. Dwivedi: Whole one year
has passed and nothing has been done!

Sbri Hom Barua: It is said that
there has been correspondence with
the insurance company about the loss.
How can there be any correspondence
with the insurance company unless
the other party has some idea of the
loss?

Shrimati Renuka Ray: The question
really was, what was the damage, It
may not be a loss to Government be-
cause it is insured. But what was the
damage for which you have claimed
recoupment from the insurance com-
pany?

Mr. Speaker: The hon. Minister says
that unless all the parts are replaced
he " not in a pesition to give the
total amount of loss.

Shri M. L. Dwivedi: But the
machinery was purchased; there must
®e the purchase value of the plant
that was destroyed.

S8hri Moerarjl Desal: That can be
given later; 1 have not got the figures
Bow.

Shri Ragbunath Singh: May I know
whether the insurance inspector has
inspected the place and submitted the
peport?

" Shri Morarji Desai: I have no infor-
mpation.

Mr. Speaker: With respect to all
these matters hon, Mihisters must

anticipate gll these questions,. When-
sver there is a loss—apart from ite
being recouped by the insurance com-
pany or otherwise—it is very strange
that hon. Ministers are noi{ able to
give even an approximate estimate of
the loss. It may be that they may
not lose. But hon, Member want tor
know what will be the loss which is
estimated so that it may be recovered.
Recovery is a different thing.

Bhri Morarji Desai With due respect,
I must say that when there is a loss
on the insured property like that, it
would not be .right to say what the
loss is beforchand unless it is com=-
puted by all concerned. That is why
1 cannot give .anything just now....

Mr. Speaker They want to know
what exactly is the claim made?

Bhri Morarji Desali: The immediate
claim is for whatever is insured. That
is there. 1 have no figures yet. But
I cannot make a claim until it is pro-
perly computed......

Mr. Speaker: The Question Hour is
over. The hon. Minister has not got
the figures now. They may wait until
the computation is made. If the hon.
Members are anxious they may
pursue this matter next time.

An Hon, Member: They should take
Parliament more seriously. )

Mr. Speaker: Hon. Members will
appreciate the delicacy. The hon.
Minister does not want to commit
himself lest the other people come
and pin him down to a particular
estimate that has been made. He
would like to recover the losses and
therefore he is very careful about that
matter,

WRITTEN ANSWERS TO
QUESTIONS
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Capital Issues

*381. Shri Morarka: Will the Minis-
ter of Finance be pleased to state:

(a) the principle or criteria follow-
ed in sanctioning the capital issue at
premium;

(b) the number of cases during the
last three years in which such
critcria have been applied; and

(c) the number of cases in which
any exemption from the above criteria
was given? ’

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a),
{b) and {¢). No rigid set of principles
gr criteria have been laid down. Each
case is decided on merits having
regard to the consideration involved,
¢.g- the intrinsic value of the shares,
Wheir market quotation, the dividend
record of the company, the size of the
fssue in relation to the existing equity

capital, the prevailing market condi-
tions, etc. The guestion of exemption
of individual cases from the applica-
tion of any set criteria would not
therefore arise. During the years
1957, 1858 and 1859 <(upto 14th
December), of the total of 882 con-
sents given, issue of capital at a pre-
mium was involved in eighteen cases.

Limestone Deposits In Shahabad
District

*985. Dr. Ram Subhag Singh: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether Govermment propose to
explore limestone deposits in Shahabad
district of Bihar for meeting the
requirements of the Durgapur steal
plant;

(b) if so, whether any preliminary
investigations have been made for
the same; and

(¢) the outcome thereof?
The Minister of Bteel, Mines and

Fuel (Sardar Swaran Singh): (a) and
(b). Yes, Sir.

(c) The investigations are going on
and it will take some time o know
the results.
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Marketing of Hindustan Steel Products

*987. Shri Ajit Singh Sarhadl: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 1081 on
19th August, 1959 and state:

(a) whether any decision has been
arrived at about the general set-up
for marketing the products of Hindus-
tan Steel Ltd.; and

(b) whether it would be in the
public sector or private sector or the
commission basis would be utilized?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Hindustan Steel Ltd., like any
other producer of iron and steel, is
responsible for selling its products in
conformity with control arrangements
prevalent from time to time and it
has set up the necessary organisation
for the purpose.

Selection of Qualified Indian Engineers
from Abroad

Shri Damani:
*988. ) Shri M. L. Dwivedi:
Shri Jza:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Chairman of the Union Public Service
Commission had been to Europe and
US.A. for the purpose of selecting
highly qualified Indians from abroad
for manning technical posts in the
country;

(b) 1f so, whether he has come back
from the tour of the countries after
completing his mission;

(c) whether he has submitted eny
report to the Government; and

(d) the results of his mission?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Yes.

(c) No.

{d) The Chairman interviewed a
considerable number of candidates for
various posts under the Central Gov-
ernment.

Ferro-Manganese and Ferro-Chrome

*989, Shri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state: &

{a) the latest position in regard to
the production of (i) ferro-manganess,
and (ii) ferro-chrome; and

(b) the estimated annual require-
ment of the above materials?

The Minister of Steel, Mines and
Fuel (Sardar BSwaran Singh): (a)
Ferro-Manganese: Five units are in
production. A sixth wunit—a low-
shaft furnace licensed to produce pig
iron, ferro-manganese and ferro-
chrome—has started production of pig
iron.

Ferro-chrome: Three units have
been licensed but none are in produc-
tion.

(b) At present 30,000 to 35,000 tons
per annum of ferro-manganese and
200 to 250 tons of ferro-chrome.

Technical and Scientific Personnel

*890, Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to state:

(a) what is the result of Govern-
ment’s examination of the matter
relating to tendency on the part of
technically qualified persons prefer-
ring administrative services about
which a reference was made in the
eighth report of the Union Publie
Service Commission;
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(b) at what stage I» Government's
sonsideration of the question of
fnproving the conditions of servics of
the technical and scientific personnel,
suitably in the context of the above
situation; and

(c) what other steps are proposed
%0 be taken to help remove such
$endenicy on the part of technically
qualified persons?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): (a)
to (c). The matter is being examined
in the light of the recommendations
of the Pay Commission,

Private Primary Schools of Tripura

*59]1, Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the aid
%0 private primary schools of Tripura
wag withheld for several months
betore Puja Days;

(b) if so, the reasons thereof; and

(c) what steps have been taken to
make payment of financial aid on
monthly basis?

The - Minister of Education (Dr,
K. L. Shrimali): (a) to (c). A state-
ment is given below.

STATEMENT

The Government of India have
under consideration the question of
transfer of work relating to the pay-
ment of grant-in-aid to private schools
from the Tripura Administration to
the Territorial Council. The Tripura
Administration expected that the Gov-
ernment of India's decisions on this
question would be available early
this year and hence they did not make
any payment of grant-in-aid to the
schools concerned. As the Govern-
ment of India have not yet taken a
final decision in the matter, the
Administration has aince issued orders
for the payment of grant-in-aid and
bills up to the last completed month
are being paid.
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Regional Research Laboratory at
Jorhat

*933. Shrimati Mafida Ahmed:
Shri Ram KErishan Gupta:

‘Will the Minister of Scientifie Re-
search and Cultural Affairs be pleased
to state:

() whether it is a fact that a Re-
gional Research Laboratory will be
located at Jorhat, Assam; and

(b) if so, the nature of progress
made so far in esetablishing the Tab-
oratory? .

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) A Director for the Laboratory
has been appointed. An Executive
Council has also been constituted,
which will lay down the resesrch pro-
gramme of this Laboratory.
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Neyvell Lignite Project

*395. Shri N, R. Muniswamy:  Will
the Minister of Steel, Mines and Fuel
be pleased to state:

{a) whether engineers and techni-
cians are being sent to U.S.SR. and
Germany for training for the Neyveli
Lignite Project;

(b) it eo, the number of them and
for what period;

(c) the amount to be spent on them;
and

(d) whether there is a contract with
them that they would serve for a
minimum specified period under the
Government of India after training?

The Minister of Ntoel, Misies and Wi
(Sardar Swaran Singh): (2) Yer

(b) (1) East Germany: 3 for 3 years
each.

(ii) West Germany: 3 for 1 yem'
each.

(iii) U.S.S.R.: 21 for 9 months each.
(c) About Rs. 4:89 lakhs,

{d) Yes.

Preservation of Manuscripts of
National Leaders

*996. Shri P. C. Borooah: Will the
Minister of Education be pleased te
state:

(s} whether Government contem-
plate any scheme for collection and
preservation of works, letters and
manuscripts of great personalities like
Gandhiji, Rabindranath Tagore ana
Subhash Chandra Bose etc.; and

(b) if so, the broad details therenf?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [See Appendix ITI,
annexure No. 51.]

“Watch Smuggling”

*997. Shri P. G. Deb: Will the Min-
ister of Finance be pleased to state:

(a) whether it is a fact that watch
smuggling is being done near Goa
border from Daman to Bombay; and

(b) if so, the steps taken to check
the same?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). A statement giving the
information is given below,

STATEMENT

(a) Information available with the
Government indicates that a certaim
amount of smuggling is going on near
Goa border from Daman to Bombey.
During the period from 1st January,
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1960 to the end of October, 1089, the
+alie of selzures of watches effected
is about Rs. 69,800.

. {b) Various measures are taken from
time to time to deal with smuggling
and some of the more important
general steps taken in this connection
fare—

(i) Increased vigilance and pat-
rolling along the sea coast and
the land border by the cus-
toms staff in collaboration
with the Police and border
security staff.

(ii) Further improvements in the
techniques of collection of in-
telligence and its utilisation in
anti-srnuggling operations,

(iii) Strengthening of customc
laws, imposition of more de-
terrent penalities and greater
resort to prosecutions.
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Piamond Finds fn Madural

*599. Shri Gulam Mohideen: Will the
Miniater of Steel, Mines and Fuel be
Pleased to state:

(a) whether it is a fact that the
Government had received information
that natural diamonds are available
in Maduraj District; and

(b) it so, the steps taken by Gev-
ernment to explore them?

The Minister of Mines and Of
(Shri K. D. Malaviya): (a) No, Sir,

(b) Does not arise,

Pay Scales

*1000. Shri L. Achaw Singh: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the attention of Gov-
ernment has been drawn to the de-
cision of the Assam Government to
merge part of the dearness allowanoe
in dthe salaries of their employees;
an

(b) I# so, whether Central Gov-
ernment propose to revise the pay
scales of the employees in neighbour-
ing Union Territories?

The Minister of Home Affslry
(Shri G. B. Pant): (a) It is understood
that the Assam Government have de-
cided to merge a portion of the dear-
ness . allowance in the pay of their
employees drawing a salary not ex-
ceeding Rs. 200 p.m, but that no for-
mal orders have yet issued.

(b) The question of extending a
simjlar benefit to employees of the
Manipur Administration, will be ex-
amined when formal orders have
been issued by the State Government.

Law Commimsion Report

*1001. Shri Tangamani: Will the
Minister of Law be pleased to state: °

(a) whether the Law Commisgios
which was reconstituted on the 20th
December, 1988 has submitted its re-
port about revision of laws; and
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(b) if not, when the first report o
axpected?

The Depuly Minksier of Law (Shri
Hajarnavis): (a) and (b). The work
of statute law revision which re-
maing to be done is voluminous and
much new work will also arise with
the passage of time. The reconstitut-
ed Commission will, accordingly sub-
mit its Reports on the various laws
examined by them, from time to time,
The first Report is likely to be ready
sometime during the earlier part of
1960,

Free Legal Aid {o the Poor

( Shri Ram Krishan Gupta:
e1002. 4 Shrl 8. M. Banerjee:
" 3 Shri D. C, Sharma:

{ Shrimati Ila Palchoudhari:

Will the Minister of Law be pleas-
ed to refer to the reply given to
Starred Question No. 277 on the 10th
August, 1969 and state:

(a) whether the scheme for provid-
ing free legal aid to the poor in the
country has since been finalised; and

(b) if so, the details thereof?

The Deputy Minister of Law (Shri
Hajarnavis): (a) The scheme in ques-
tion has not yet been finalised.

(b) Does not arise.

Indian Scientists Abroad

Shri Harish Chandra
Mathur:

Shri M. L. Dwivedi:

Shri 8. M. Ranerjee:

Shri Panigraht:

Shri Ram Krishan Gupta:

Shri Ajit Singh Sarhadi:

Sardar Igbal SBingh:

Shri Jhulan Sinha:

Shri D. C. Sharma:

Will the Minister of Home Affalrs
be pleased to state:

(a) how many Indian scientists
abroad have been recruited and com-

1688,

missionad into service during 1008,
so far;

{b) how many persons already sals
ected and put on the National Re-
gister have been absorbed; and

(c) what are the causes that moet
of the Indian scientists abroad are not’
inclined to return to their mother-
land?

The Minister of Home Affairs
(8hri G. B. Pant): (a) Complete in-
formation is not available. 52 persons
have been appointed to the Pool of
scientists and technologists, and b -]
selected for appointment to other posts
during 1859.

(b) In July-August last, out of 103%
persons who had returned to India
from abroad, 112 were still unemploy-
ed.

(¢) Government have no information
to this effect.

Residential University, Kanpur

*1004 Shri S. M. Banerjee:
‘\ Shri Panigrahi:

Will the Minister of Education be
pleased to state:

(a) whether Government have
agreed to give flnancial aid to U.P.
Government for the establishment of a
residential University at Kanpur; and

(b) if so, whether plans have been
drawn up?

The Minister of Education (Dr, K.
L, Shrimali): (a) No request for
financial aid has been received from
the Government of U.P, for the estab-
lishment of a residential University at
Kanpur.

(b) Does not arise.

Bureau for the Prevention of Crime

*1005. Shri D. C. SB8harma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 257 on the 10th August,
1859 and state:
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‘(a) the progress mads 30 far in the
eatablishment of the Bureau for the
prevention of erime and treatment of
effenders; and

(b) when it is likely to start work-
ng?

The Deputy Minister of Home
Affaire (Shrimatl Alva): (2) and (b).
Accommodation for the Bureau is be-
ing secured and as soon as it is avail-
able, the Bureau will be set up.

Report of Mr. Levy

Shri Ajit Singh Sarhadi:
*1000.{ Dr, Ram Subhag Singh:
| Shrt Vidya Charan Shukla:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to Un-
starred Question No. 1104 on 19th
Augugt, 1859 and state:

(a) whether Mr. Levy's Report re-
garding exploration and production
of 0il has been considered; and

(b) if so, the decisions arrived at?

The Minister of Mines and ol
(S8hri K, D. Malaviya): (a) Yes, Sir,

(b) I have already made a statement
in the House on 24th November last,
explaining Government's policy in
respect of exploration and develop-
ment of gur potential o0il resources.
Copies of the new Rules regarding oil
exploration, production, and tonserv-
ation have also been placed before
the House; they represent decisions
taken after taking into account all
expert opinion obtained from various
eountries which includes Mr. Levy's
report algo.

American Degree Mills

Shri S8hree Narayan Das:
Shri Prakeash Vir Shastri:
Shri L. Achaw BSingh:
Shri 8. A. Mehdi:

Will the Minister of Education be
pleased to state:

*1007.

5$88:

(a) whether the attention of Gov-
ernment bas ben drawn to a report
published by the American Council
of Education entitled ‘American De-
gree Milly' in which among other
things it has been stated that some
States in U.S.A. have built an ex-
tremely wide trade in correspondence
degrees in India;

(b) whether the question of stop--
ping such evil practices has been con-
sidered by Government; and

(¢) if so, with what results?

The Minister of Education (Dr. K.
L. Shrimali): -(a) Yes, Sir.

(b) and (¢). The question will be
considered on receipt of  reguisite
information from the authorities con-
cerned.

UP.S.C. Centres in Madhya Pradesh

*1008. Shri Vidya Charan Shukia:
Will the Minister of Home Affairs
be pleased to state:

(a) whether the consideration of the
proposal to open a Centre for LA.S.
tte. examinations in Madhya Pradesh
by the Union Public Service Com-
mission has been completed; and

(b) it so, the nature of decision
taken?
The Minister of Home Affairs

(Shri G. B. Pant): (a) and (b). The
proposal to open a  Centre for the
I.A.S. etc, Examination in Madhya Pra-
desh is still under consideration of
the Unjon Public Service Commission.
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Diemel Oll and Motor Bpirit

#1010. Shri P, G. Deb: Will the
Minister of Bteel, Mines and Fuel be
pleased to state:

(a) whether Government are taking
any steps to correct the imbalance bet-
ween the production of motor spirit
‘dnd high speed diesel oil in the coun-
try; and

(b) if so, the details thereof?

The Minister of Mines and ol
(Bhri K. D. Malaviya): (a) and (b). A
statement is laid on the Table of the
House. (See Appendix III, annexure
No, 52.]

Election Expenditure

Shri Ram Krishan Gupta:
*1811. { Bhri D. C. Sharma:
Shri Hem Raj:

Will the Minister of Law be pleased
te refer to the reply given to Starred
Question No. 1240 on the 8th Septem-
ber, 1959 and state:

~(a) whether Government have re-
ceived final replies from the political
partiez regarding reduction in elec-
tion expenses; and

(b) if so, the nature of steps taken
to formulate proposals for reduction
of election expenditure?

The Deputy Minister of Law  (Shri
Hajarnavis): (a) The Bharatiya Jana
Sangh, the only other political party
from which a reply was pending, has
since sent its suggestions to the
Election Commission. A statement
econtaining the suggestions of the party
is laid on the Table of the House.
{See Appendix III, annexure No. 53.]

(b). The matter is under the n&-
sideration of the Election Commisgien.
Pension Cases

01812, Shri D, C. Sharma: Will the
Minister of Finidnee be pleased to re-
fer to the reply given to  Starred

Question No, 683 on the 22nd August,
1859 and state:

(a) the latest position with regard
to alteration of rules regarding ex-
peditious disposal of pension cases;

(b) the present position regarding
arrears; and

(c) the time by
likely to be cleared?

The Deputy Minister of Finance
(Shrimati Tarkeshwarli Sinha): (a)
Action to amend certain Pension Rules
in the light of the recent decisions of
the Government taken on the recome
mendations of the Pay Commission ie
in hand. As a result of these amend-
ments, a good number of the factors
which often cause delay in the dis-
posal of pension cases are expected to
be eliminated.

(b) A number of old pension cases
have been settled as a result of special
efforts made by the various adminis- -
trative authorities. In connection with
the implementation of an assurance
arising out of Starred Question No, 767
answered in the House, on 2nd March,
1959, figures pertaining to cases which
are over two yeare old on 1-2-1959, are
being collected and a Statement will
be placed on the Table of the House
as soon as possible.

which these are

(e) The approximate time required
for clearing arrears cannot be assessed
as pensions are sanctioned by the
departmental  authorities scattered
all over India. The position is, how-
ever, being watched, and will conti-
nue to be watched, with a view te
obviating avoidable delays.

Purchage of Hellcopters

*1013. 8hrl P, G. Deb: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that Gov-
ernment have placed orders for the



Sa9r Written Answers AGRANATANA 36, 181 (SARA) Written Annders 550

parchise of helicopters on  Westland
Airera®t Co, London; and

{b) it eo, what is the price paid for
each helicopter?

The Deputy Minister of  Defetice
(Sardar Majithiz): (a) No, Sir

(b) Does not arise.

“Training Cenirs for the Adumlt Blind,
- Dehra Dun

*1614. Shri 8. M, Banerjee: Will
the Minister of Edncation be pleased
to stats:

(a) whether it is a fact that the blind
workers in the sheltered workshop of
the Training Centre for the Adult
Blind, Dehra Dun have given notice to
the authorities for going on hunger
strike &s the wsuthorities failed to
redress their grievances; and

(b) if so, what steps have been taken
by Government in the matter?

The Minister of Education (Dr. K.
L. ShrimaH): (a) Such a notice has
been received.

(b) The workers have been advised
against going on hunger strike of tak-
ing any other form of direct action.
Meanwhile, the question of giving
them increased subsidy is being ex-
amined.

Multipurpose Schools in Vidarbha

1584. Shri Pamgarkar: Will the
Minister of Education be pleased to
state the number of multipurpose
schools started so far in the Vidarbha
region of Bombay.

The Minister of Education (Dr. K.
L. Shrimali): Seventeen, Sir. :

Smal] Savings Schemse

1585, Shri Pangarkar: Will the
Minister of Finance be pleased 1o
state the total amount collected under
the Small Savings Scheme from Ist
May, 1859 up to the 30th September,
1858 in the Panbhani and Nander
districts of the Marathwada region of
Bombay?

The Mlidster of Fiuante (SRA
Motarjl Desal): The information re-
quired iz given below:

Digtrict Approrimate it
collections.
(Rupees in thousands)
Panbhani (=) 1,713
Nander 83
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Ald to Foreign Couutries fer

Education

1587. Shri P. G. Deb: Will the
Minister of Educatiom be pleased té
state:

(a) the educational alds given by
India to foreign countries from 1954
to 1959 (country-wise); and

(b) the tota]l number of Indiam
teachers sent abroad gince 10487

The Minister of Bducation (Dr. K.
L. Shrimal): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the Sabha in due
course.
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Expenditare Tax and Wealth Tax in
Panjad

1588. Bbri D,  C, Sharma: Will the
Minister of Financs be pleassd to
state the number of assessees of ex-
panditure tax and wealth tax in
Punjab during 1958-597

The Minister of Finance (Surl
Morar§i Desal): The number of asses-

sees of Expenditure Tax and Wealth

Tax in Punjab during 1958-59 were 67
and 833 respectively.

Delhi Polytechnic

1589, Shri A. K. Gopalan; Will the
Minister of Scientific Research and
Cultoral Affairs be pleased to refer
to the reply given to Unstared Ques-
tion No. 2705 on 11th September, 1859
and state:

(a) Whether it is a fact that the
candidates who have passed the part-
time National Diploma Course in Com-
merce from Delhi Pdlytechnic have
rapresented to the authorities in re-
gard to grant of Diplomas to them;
and

(b) it so, the action taken thereon?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Four part-time
students of the Delhi Polytechnic, who
passed the National Diploma Exami-
nation in Commerce in 1857 and 1958,
rapresented that in case of part-time
students their paid service in com-
mercial esteblishments should be
regarded as sufficient for fulfilling the
requirement of practical training for
the award of the diploma and that the
award of their own diplomas sh&uld
be expedited on these grounds.

{b) After an examination of the
nature of work done in their jobs, it
has been decided to award diplomas
to three of the four candidates who
represented. A report on the fourth
candidate has yat to be received from
the Institution :

The requést for genersl accepianes
paid service in lieu of training
case

1580. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the total amount allotted by the
Government of India to the Kasaull
and Dagshal Cantonment Boards as
grants-in-aid for implementing their
development schemes for the year
1859-60; and

(b) the details of these schemes?

The Minister of Defence (Shr
Krishna Menon):

(a) Dagshai - . . . Nil,
Kasauli . Ra. 49,445
Details of work Amomnt
sanc-
tioned
Rs.
1. School building and fur-
niture . . . . 4,580
2. Reading room . . 900
3. Construction of incinerat 1,730
4. Construction of drains . 8,670
5. Remodelling of roadside
drains . . . . 4,208
6. Street lights . . ) 8,500
7. Repairs to roads 20,770
ToraL . 49,445
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Janata Colleges in Orissa

1593, Shri Panigrahi: Will the Minis~
ter of Education be pleased to state:

(a) whether there is any proposal
to start Janta Colleges in Orissa dur=
ing the remaining years of the Second
Plan; and

(b) if so, how many and where?

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

(b) Does not arise.
Preservation of Vegstables

1504, Shri S8hree Narayan Das: Will
the Minister of Sclentiic Research
apd Cultaral Affairs be pleased to
refer to answer given to Unstarred
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Question No. 2638 on the 1ith Sep-
tember, 1959 and state:

(a) whether any and if so, what
progress has been made in the diree-
tion of establishing regional research
stations and sub-stations to assist the
fruit and vegetable preservation in-
dustry; and

(b) the places selected for their
location?

The Deputy Minister of Scientifie
Repearch and Cultural Affairs (Dr.
M. M. Das): (a) Exploratory work in
connection with the establishment of
some of the regional stations has been
vompieied. Sleps are being taken 4o
recruit the necessary staff for the
headquarters unit and the main sta-
tions,

(b) It is proposed to set up main
stations at Delhi, Bombay, Calcutta
{Jadavpur), Kodur, Pathankot and
Laucknow, and sub-stations at Gauhati
Nagpur, Trichur, Kulu, Simla and a
suitable place in Bihar.

Minerals in Orlesa

1595, Shri Panigrahi; Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
Unstarred Question No. 3368 dated
21st April, 1858 and state:

(a) whether the samples of ores
forwarded by the co-operative society
have been found of rich mineral con-
tent; and

(b) whether it has been decided {o
undertake detailed prospecting of the
Rangmatia and Dasamajhi hills in
Balasore district in Orissa?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) It is reported by
the State Government that the
samples of ores received from the
eo-operative society contain Mag-
netite.

(b) The State Government propose
%0 undertake detailed investfgRtion
during the year 195980,

DECEMBER 17, 198  Written Answers 5598

Technieal Training Institute,
Takhatpur (Orima)

1596. Shri Panigrahi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Technical Train-
ing Institute at Takhatpur in the dis-
trict of Mayurbhanj in Orissa has
started functioning: and

(b) if so, the number of tribal
students who have received training
in this institute so far?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.

(b) Fifty.
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Violation of Foreign Exchange
Regulations

1598 Shri Ram Krishan Gupta:
* | Shri{ P. G. Debh:

Will the Minister of Finanpe be
pleaged to refer to the reply given o
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Sl;:tnrl Question No. 215 on the 10th
Auvgust, 1950 and state:

{») whether investigations regard-
ing the alleged accounts of Shri 8. P.
Jain with banks in foreign countries
have been finalised;

(b) if so, the result thereof; and

(¢) the nature of action taken in
this regard?

The Minister of Finance (Shri
Moararjl Desal): (a) Wo sir, the in-
vestigations are still in progress in
regard to the alleged dollar accounts.

(b) and (c). Do not arise.

0Oil Survey

1599. S8hri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuoel
be pleased to refer to the reply given
to Starred Question No. 682 on the
22nd August, 1058 and state

(a) whether results of all the oil
wellg drilled so far In the country
have been assessed;

(b) if so, the details thereof; and

(¢) to what extent our require-
ments will be met by the oil thus
discovered?

The Minister of Mines and OH (Shri
K. D. Malaviya): (a) Not yet, Sir.

(b) Does not arise.

(¢) According to the latest assess-
ment about 411 million tons of crude
ol will be available from the 0il
India (Private) LimMted areas jn
Assam. Regarding other areas it is
too early to give any indicafion.

Rural Instliutey

1686, Shri Ram Krishan Gupia: Will
the Minister of Education be pleased
%0 refer to the reply givem +to the
Unstarred Question No. 1042 on 18th
August, 1058, and state:

(a) whether the proposals regard-
ing the gyllabi of different courses run

£600-

in Rural Institutes have been con~
sidered; and
{b) if so, the result thereof?

The Minister of Education (Dr. K,
L. Shrimali): (a) Yes, Sir.

(b) The Standing Committee of the
National Council for Rural Higher
Education in its meeting held on the
27th November, 1859, considered the
proposals of the Board of Studies with
regard to the recommendations of the
Mukerjee Committce Report, and ad-
vised that, since the recognition of
the diploma in Rural Services was
under consideration of the Inter-
University Board of India, its decision
may be awaited before any substan-
tial changes in the syllabuses are in-
troduced.

Facilities for Practical Training by
French Government

Shri Ram Krishan Gupta:
1601. £ Bardar Igbal Singh:
Bhri Ajit Singh Sarhadi:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to Un-
starred Question No. 2730 on the 1lth
September, 1859 and state the nature
of action taken so far to avail of’
facilities provided by Franch Govern-
ment for practical training?

The Deputy Minister of Scientific Re-
search and Cultura]l Affairs (Dr. M.
M. Das): A team of ten Officers from
the National Laboratories has heen
deputed to France in October, 18560
for practical training.

German Investors

1402. Shri Ram Krishan Gupts: Will
the Minister of Finance be pleased to-
refer to the reply given to Unstarred
Question No. 483 on the 10th August,.
1859 and state:

(a) whether the German GGovern-
ment have since finalised @ stheme
for offering risk guarantee to German.
investors; and



(b) ¥ g0, the details of the scheme?

The Minister of Flnance (Shri
Morarfl Desai): (2) and (b). It is
understood that the West German
{Government have enacted a law for
offering risk guarantee to German
investors, The Government of India
have, however, not received any offi-
¢ial communication from that Govern-
ment so far.

Overcrowding in Colleges and
Untversities

{ 8hrl Ram Krishan Gupta:
1603. { Shri Ajit Singh Sarbadi:
LSnrdu' Igbal Singh:

WAL e Winister of Yducation W
pleaxed to refer to the reply given to
‘Unstarred Question No. 2650 on the
11th September, 1859 and state:

(a) whether Government have con-
sidered the proposal of introfucing a
suitable test for admission to univer-
sities with a view to reducing over-
crowding In colleges and universities;
:and

(b) if so, the result thereof?

The Minister of Education (Dr. K.
L, Shrimali): (a) The proposal 1s still

Aunder the consideration of the Uni-
wversity Grants Commission.

.

(b) Does not arise.

Adimjati Technical Institute,
Manipur

1604, Shri L. Achaw Singh: Will
“the Minister of Home Affairs be pleas-
.ed to state:

(a) whether it is a fact that some
tribal candidates from the Lushai
Hills have been refused admission
‘into the Adimjati Technical Institute
in Manipur; and

-

(b) if so, how many and the reasons
‘therefor?

The Deputy Minister of Home Affaire
{Shrimati Alva): (a) No Sir. Thir-
‘feen  applications for admission
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were received from Lushal studemly
during the current session.  Ons
of them was non-matriculste and
tp¢ minimum qualification is mastrk
ailtation, his case could not be ooo-
gidered. Of the remaining 12 appli-
cdnts, six turned up for interview and
all of them were selected

(b) Does not arise,

primary Education in the Lactaflives

1605. Shri D. C. Sharma: Will the
pinister of Education be pleased te
sfrte

(a) the steps taken so far to make
primary education compulsory in the
paccadive, Minicoy and Amindive
yslands;

(b) fhe results thereof;

(c) whether any new steps are pro-
pased to be taken in this connection;

(d) if so, the nature thereof; and

(e) the percentage of children re-
ceiving primary education at present
j» the above Islands?

The Minister of Educatlon (Dr. K.
- Shrimall): (a) Primary educatiom
i being gradyally expanded before
peing made compulsory,

(b} Does not arise.

(c) and (d). It is proposed to in-
iroduce compulsory primary educa-
on for all the children of the age
group 6—11 years during the Third
fPlan.  The draft Regulation for-en-
forcing compulsion during that period
js also under consideration by the
(Government of India.

(e) 53 per cent.

Chamber of Toddy Co-operatives,
Kerala

Shri Narayananknotiy Menon:
'“"‘{ Shri Punnoose:
Will the Minister of Home Affairs
pe pleased to state:

(a) whether the Government of
fKerala received any representatiom
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¢rom the Chamber of Toddy Co-
operstives for extension of time for
remittance of amount due to Govern-
ment and also for remission of dues
due to losses: and

(b) it so, what action has been
taken thereon? '

The M'nister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) On receipt of a representation
the Government of Kerala granted
extension of time for navment of the
August kist upto Tth September, 1858
and of the September kist upto
20th Septoember, 1859 On a further
representation, the Government again
granted extension of 7 davs from 20th
Sentember, 1959 for remittance of the
September kist. The extension of
time applied only to Co-operative
Bocleties which were given shops
without auction on the basis of the
average rentals for flve years, The
request for remittance of two instal-
ments of kists was rejec‘ed.

Children’s Home in Delhi

1807. Shrl D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Children’s Home In
Declhi has succeeded in rehabilitation
of children entrusted to its care;

(b) if so, to what extent; and

(c) what is the present strength of
Children's Home and the amount
sanctioned for its maintenance?

The Deputy Minister of Home
Affairs (Bhrimatf Alva): (a) Ves,

(b) Since 1857, 149 boys have been
rehabilitated.

(c) 200; Rs 127400 (Rupees one
lakh, twenityseven thousand and four
hundred) during the current financial

- i
8190 (Al) LSD—3.

Aerial Ropeway over Rohiang Pass

1608. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether Government have re-
ceived a request from the Punjab
Tribes Advisory Council for the con-
struction of an aerial ropeway over
Rohtang Pass to make the Scheduled
areas accessible for ten months in a
year; and

(b) if so, the decision taken there-
on? -

The Deputy Minlster of Home Affairs
(Shrimati Alva): (a) No such request
has been received from the Punjab
Tribes Advisory Council, but a pro-
posal for an aerial ropeway over the
Rohtang Pass has been made by the
Punjab Government. They desire to
take it up during the Third Five Year
Plan. ’

(b) It has been informully suggest-
ed to the Siate Government that if
they consider it necessary, they may
undertiake a survey of the scheme,

Basis of the Regular Temporary
Establishment List

16809. Shrl A. M. Tarlq: Will the
Minister of Home Affairs be pleased
to state:

(a) the ratio of persons taken from
the lists of initial constitution of
Grade I, quasi-permanent Assistants
and qualified Assistants as compared
to the ratio of 4:3:1 on the basis of
which previous R.T.E. list of Assistanty
bad been prepared;

(b) the proportionate increase or
decrease in the present ratio for each
class of persons;

(c) precise proportionate decrease
in the ratio reserved for persons con-
firmed in the initial constitution of
Grade 1 and the reservation of a

special quota for temporary Assistanty
on the basis of 4:3:1; ang
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(d) the remsons for inclusion of
temporary Assistants in this list and
the benefit of seniority given to them
over and above all other categories
of persons specially those confiremd in
the initial constitution of Grade—I17

The Minigter of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). It is presumed that the
reference is to the Third Regular
Temporary Establishment List of
Assistants. A Statement explaining
the position in detail in this regard is
laid on the Table. [See Appendix ILI,
annexure No, 55.)

Indian Agricultural Research Institate

1810. Shri B. K, Galkwad: Will the
Minister of Educatlon be pleased to
state:

(a) the number of University Grants
Commission Scholarships for Ph.D.
students of Indian Agricultural Re-
search Institute, New Delhi for the
year 1959-80; angd

(b) the number of Scholarships
reserved for the Scheduled Castes and
Scheduled Tribes for the year 1959-
807

The Minister of Educatlon (Dr.
K. L. Shrimali): (a) Eight.

(b) No Scholarships are reserved
for the Bcheduled Castes and Bche-
duled Tribeg candidates.

Pakistani Nationals in Rajasthan

1611. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
o state:

(a whether it is a fact that infiltra-
tion of people without passports in
Rajasthan from West Pakistan has
increased during 1959;

(b) whether it is also a fact that
many Pakistanis, who entered Rajas-
than with passports, have remained in
Rejasthan in spite of the fact that the
periog of their validity has expired;
and

(c) if so, the steps taken so far for
the repatriation of those whose

pariod of stay has expired and those
who have entered without passports,
and also to stop the entry into Rajas~
than of unauthorised persons from
West Pakistan?

The Minister of Btate in the Minis-
try of Home Affaire ( Shri Datar):
(a)"to (c). The information is being
collected and will be laid on the Table
of the House as soon as it is available.

South Indan Languages in North
Indian Universities

1612. Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Btarred
Question No. 701 on the 22nd August,
1859 and state further progress since
made in regard to making arrange-
ments for the study of South Indian

Languages in the Universities of North
India?

The Minister of Education (Dr.
K. L. Shrimali): A statement giving

the requisite information is given
below.

Statement

The University of Delhi has so far
appointed the following staff:—

Reader 1 (Philology)

Lecturers 4 (Tamil, Telugu,
Kannada and Malayalam)

Library Assistants 2

The University will appoint another
Reader shortly.

The Aligarh Muslim University has
also implemented the scheme.

The Academic Council of Bombay
University will prescribe detailed
courses of study of South Indian
Languages shortly.

Central Asian Antiquities Museum,
New Delhi

1613. Shri Narasimhan: Will the
Minister of Scientiic Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
Department of Archaeclogy have
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handed over the Central Asian Anti-
quities Museum at New Delhi to the
National Museum at New Delhi; and

(b) if so, what has been done with
the gazetted and non-gazetted staff of
the Central Asian  Antiquities
Museum?

The Deputy Minisier of Sclentifio
Research and Cultural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) The staff has been distributed
among various organisations viz.
National Museum, New Delhi, the
Museum Branch and Chemistry
Branch of the Union Department of
Archaeology at Calcutta and Dehra
Dune respectively, according to
requirements.

Payment of Royalty to Delhi
Corporation

Shri Assar:
Shri Vajpayee:

Will the Minister of Home Affairs
be pleased to state:

1614.

(a) whether Government’s attention
has been drawn to a resolution adopt-
ed by the Delhi Municipal Corpora-
tion on the 30th September, 1858,
urging that the roysalty realised by
the Delhi Administration from red
morrum, badarpur, stones, chips,
yamuna sand, etc, excavated from
within Corporation limits be paid to
the Corporation; and

(b) it so, the Government’s reaction
to this demand?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

{b) Government has been recover-
ing royalty under the Punjab Land
Revenue Act, 1887, as extended to
Delhi, and the*Delhi Minor Minerals
Rules, 1938, but if any damage |is
caused to the property or land owned
by the Corporation, it can claim com-
pensation.

Appeintment of Retired Judges ea
Election Tribunals

1815. Shri Ajlt Singh Sarhadi: Will
the Minister of Law be pleased to
state:

(a) the total number of retired
judges appointed since 1st April, 1957
on Election Tribunals under Section
86(3) of the Representation of the
People Act; and

(b) the total expenses incurred by
the Election Commission on the
Election Tribunals consisting of per-
sons other than retired judges?

The Deputy Minister of Law (Shrl
Hajarnavis): (a) 14 retired High
Court Judges were appointed Members
of Election Tribunals under Section
86(3) of the Representation of the
People Act, 1851, since the 1st April,
1957,

(b) The total expenditure incurred
on Election Tribunals other than those
presided over by retired High Court
Judges upto the 30th September, 1958,
is Rs. 1,80,020.04 nP.

Rockefeller Fund

1616. Shri Ajit Singh Sarhadi: Will
the Minister of Finance be pleased to
state the allocation of the grant from
Rockefeller Fund in India in 1958-59
to each State?

The Minister of Finance (Shrl
Morarji Desai): The Rockefeller
Foundation is a private philanthropic
organisation chartered in U.S.A., with
the moto “To promote the well being
of mankind throughout the world"
and has been working in India since
1820. The Foundation apportions
available funds at the beginning of
the year to the various divisions of
the Foundation such as medical, edu-
cation, public health agriculture,
humanities, social sciences etc. The
main assistance rendered by the
Fundation is in the form of fellow-
ships and travel grants to individuals
and grants-in-aid to institutions in
the various flelds of activities. The
assistance is not on the pattern of a
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government to government aid. The
grants authorised for parties in India
during 1888-89 roughly amount to
$1,842,853.

Artificial Rain-making Centres

1617. Shri Ram Krishan Gupta: Will
the Minister of Scientific Rescarch and
Cultural Affalrs be pleased to state
the nature of steps taken to establish
two centres at Agra and Jaipur for
carrying on experiments in artificial
rain-making?

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): The setting up of two
cloud-seeding centres at Agra and
Jeipur has recently been approved.
Action is being taken to organise the
work, which is likely . to commence
during 1960 monsoon season.

Defence Electronlc Convention at
Bangalore

1618. Bhri L. Achaw Singh: Will
the Minister of Defence be pleased to
state:

(a) whether the Defence Electronic
Convention held at Bangalore recent-
ly produced any scientific paper; and

(b) whether any suggestions have
been put forward to attain self-suffi-
ciency in electronic equipment and in
instrumentation?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. Over
40 scientific and technical papers were
presented at the Electronics Conven-
tion held recently at Bangalore. These
papers were grouped under various
technical sections.

(b) The following major sugges-
tions were made by the Convention:—

(i) Type approval of indigenous
components with a view to
utilising and corporating them
in the Defence Electronics
equipments and instruments.

(ii) Conduct of accelerated Re-
search and Development effort
for developing technigques and
materials for manufacture of

minlaturised and special com-
ponents in the country.

(iii) Streamlining of procedures to
expedite production,

Sports Fields and Parks in
Cantonments

1619, Shri M. B. Krishna; Will the
Minister of Defence be pleased to
state;

(a) the number of Cantonments in
the country where the Cantonment
Authorities have provided sports flelds
and play parks for the youth and
children residing within Cantonment
limits;

(b) the number of play fields pro-
vided for the people in Secunderabad
Cantonment; and

(c) what provision has been made
for providing these facilities in
Cantonment areag in the Five Year
Plans?

The Minister of Defence (Shri
Krishna Menon): (a) 47 Cantonments
out of g total of 61 have either sports
fields or Play Parks or both.

(b) Two Play flelds have been
leased out to the Hyderabad State
Central Sports Board for conducting
Tournaments Matches etc.

(c) Government have so far sanc-
tioned special grants-in-aid to the
Cantonment Boards to the extent of
Rs. 87,251 for construction of playing
flelds and parks during the Second
Five Year Plan period, in addition to
what the Boards have themselves
sanctioned from their own resources.

Additional sports flelds are proposed
to be provided in 11 Cantonments and
additional play parks in 25 Canton-
ments during the remaining period of
;%:nSecmd, and Third Five Year

s,

Commitiee of Becretaries

1620. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether the Government have
set up a Cemmittee of Secretaries 1o
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screen all orders for plant and equip-
ment to be placed on & single country
or single firm basis;

(b) if so, whether the Committee
has started its work; and

(c) what efforts are being made to
gmoothen the working of the Com-
mittee in arriving at its decisions?

The Minister of Finance (Shri
Morarji Desal): (a) to (c). No
Standing Committee as such has
been get up. For deciding important
individual cases, ad hoc committees at
the appropriate level may be set up
as and when the need arises. These
committees will function under the
general or specific directives that may
be given to them by Government in
thig behalf.

Small Savings Collections

Shri Damani:
Shri Padam Dev:
Shri Panigrahi:
1621. { Shri Bibhuti Mishra:
Shri Hem Raj:
Shri Parulekar:
lsm D, C. Sharma:

Will the Minister of Finance be
pleased to lay a statement on the
Table showing gross and net Small
Savigs collections  (State-wise) for
the following periods:

(i) from 1st April, 1956 to 31st
March, 1957;

(ii) from 1st April, 1957 to 3lst
March, 1958;

(iii) from 1st April, 1958 to 3ist
March, 1959; and

(iv) from 1st April 1959 upto-date?

The Minister of Finance {(Shri
Morarji Desai): A statement is laid
on the Table of the House. [See
Appendix, I1I, annexure No. 56.]

Remittances to Forelgn Ceuntries

Shri Osa:
1622.{ ghrl K U. Parmar:

Will the Minister of Finanee be
pleased to lay a satement on the Table
showing full statistical information of
remittanceg made abroad by foreign
and foreign-cum-Indian trading
houses in this country out of profits
made by them in thig country during
the last 5 years?

The Minister of Finance (Shri
Morarji Desai): A statement showing
the information for the three years
1956-57 to 1958-59 is laid on the Table
of the House. [See Appendix III,
annexure No.57]. Information for the
earlier periods is not available,

Joint Cadre Scheme in Tripura

1623, Shri Dasaratha Deb: Will the
Minister of Home Affairg be pleased
to state:

(a) whether it is a fact that there
is a proposal for a “Joint Cadre
Scheme” for the non-gazetted stafl of
the Medical as well as Engineering
Departmentg of the Tripura Territorial
Council and Tripura Administration;

(b) if so, whether prior consent’ of
the Chairman, Tripura Territorial
Council hag been obtained; and

(¢) whether adoption of such a
“Joint Cadre Scheme” would entail
powerg on the Tripura Territorial
Council in matters of appointment of
its staft?

The Minizter of Home Affairs (Shri
G. B. Pant): (a) to (c). The Gov-
ernment have considered the feasibili-
ty of forming combined cadres for
the non-gazetted staff under the
Medical and Engineering departments
of the Tripura Administration and
the Territorial Council and have been
advised that it is not possible to form
such cadres under the provisions of
the Territorial Councils Act, 1958, It
is, however, open to the Counecil to
request the Tentral Government to
place the services of the required
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number of medioal public beaith and
engineering staff at the disposal of
the Council. This position has been
brought to the notice of the Territorial
Councils.

Davelopment Schemes in Agartala

1834 Bhri Pasaraths Deb: Will the
Minister of Home Affairs be pleased to
stade:

{(a) what are the development
schemeg implemented in Agartala
Town during the Second Five Year
Plan period so far; and

(b) the schemes that remain to be
implemented?

The Minister of State in the Mimis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being
collected and will be laid on the Table
of the House.

Rehabilitation of Tribal Jhumias

1625. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of land disgputes
that arage during rehabilitation of
tribal Jhumias in each division of
Tripura since 1855 so far;

(b) the causes pf these disputes;
and

(c) the steps taken to end these
disputes?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The number of land
disputes in respect of tribal Jhumias
in each Sub-Division of Tripura for
the period 1053-54 upto date is as
follows:

Name of Sub-Division Number
of land
disputes

1 a

1. Udaipur . . . ’ TH___._-3

3. Sabroom . . . 12

1. Belonia . . . . 4

4§ Amarpur . . . 3

3. Sommura . ; . N

1 )
6. Khowai . . ) a
7. Knmalpu.r . . M 10
8. Dheremnagar . . . a

9. Sadar . . . . Nil
10. Kailashahar . . . 7
TotaAL N 43

(b) Encroachment on land belong-
ing to the other party and boundary
disputes  between  Jotedars and
Jhumias.

(¢) Out of 43 cases, 20 have been
settled with the intervention of Gov-
ernment officials and the plots of land
clearly demarcated. Efforts are Being
made to settle the remaining cases in
the same manner. -

Structural Conservatisn of Anclent
Monuments

1626. Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the Department of
Archaeology have brought out any
handbook on the structural conserva-
tion of ancient monuments;

(b) if so, whether a copy of it will
be laid on the Table; and

(c) what steps have been taken to
popularise the book in the States?

The Deputy Minister of Scientific
Research and Caltural Affairs (Dr.
M. M. Das): (a) Yes, Sir.

(b) A copy of a hand-book *“Con-
servation Manual” has been placed in
the Parliament Library.

(c) Copies of the hand-book have
been supplied to such of the States as
have asked for it. In view of the
limited scope of the book, no special
steps are considered necessary to
papularise it.

Extension of Service of Superannuated
Government Employees

1627, Shri Ram Garib: Will the
Minister of Home Aflalrs be pleased
io state:

(a) the number of officers who huve
been granted extensions of service



§615 Written Anewers AGRAHAYANA 36, 1581 (SAKA) Written Anewsrs 5616

after the age of aixty both in the
Government of India offices in Delhi
and New Delhi during 1958-58;

{(b) whether it is in conformity
with Government policy of granting
extensions; and

(e) what are the gpecial qualifica-
tions held by the officers and special
circumstances which prompted Gov-
ernment to extend their services?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
to (¢). The information is being col-
lected and it will be laid on the Table
of the House in due course.

Acquisition of Land in Delhi

1628, Shri Bam @Garib: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Chief Commissioner, De.hi is the pro-
per authority for the acquisition of
land in Delhi and not the Commis-
sioner, Delhi Municipal Corporation;

(b) whether it is a fact that the
Low Income Societies are asked by
the Chief Commissioner to get a ‘No
Objection” certificate from the Cor-
poration before any action is taken on
their applications for acquisition of
land for the Society;

(c) whether the Chief Commissioner
could also get a ‘No Objection’ certi-
ficate from the Corporation direct to
facilitate matters;

(d) which is the authority to guide
such societies whether the particular
sites are for house building and have
oot been acquired by any one; and

(e) whether it is incumbent on such
societies to get Khasra numbers and
Shajaras of villagea from Patwaris
before approaching the authorities for
acquisition, or it could be done by
the Chief Comm:ssioner's Office direct
administratively to expedite matters?

The Minigter of Home Affairs (Shri
G. B, Pant): (a) Yes.

b)) Yoa

(e) No.

. (d) Information is available in the
ofice of the Municipal Corporation of
Delhi regarding the use of any parti~
cular piece of land. In regard to the
ownership, information is available
with the village patwari

(e) As the land to be acquired can
be indicated only in terms of Khasra
numbers, Bhajaras ete., the Bocisties
have to obtain the relevant informn-
tion themselves before moving the
Chief Commissioner to acquire the
required land.

Migration of Sclentists from Kerala

1629 {Shri A, K. Gopalan:
‘1 Shri Kunhsn:
Will the Minister of Solentific Re-
search and Culiural Affairs be
pleased tostate:

(a) whether it is a fact that a large
number of scientists and technologists
are migrating from Kersla to other
States; and

(b) if so, the reasons for their
migration?

The Deputy Minister of Sclentific
Research and Cuiltural Affairs (Dr.
M. M. Das): (a) No, 8ir.

(b) Does nob arise.
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Rehabilitation of Beggars in Delhi

1631 Shri P, C. Borooah: Will the
‘Minister of Home Affairs be pleased to
stata:

{a) whether it is a fact that the
Union Government have approved the
extension of the provisions of the
Bombay Beggars Act to Delhi; and

(b) if so, the steps proposed to
rehabilitate the beggars?

Ths Deputy Minister of Home Affairs
(Shrimati Alva): (a) and (b). The
qQuestion of extending the Bombay
Beggars Act to Deihi is under con-
sideration.

Urban Areas in Delhi

1632. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided to declare 58
colonies and villages hitherto paris
of rural areas ag urban areas oi Delhi;
and

(b) if so, the details thereof?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b), The Muni-
cipal Corporation of Delhi has passed
a resolution to this effect in August,
1050, a copy of which is laid on the
Table. [See Appendix III, annexure
No. 58.] The approval of the Central
Government under section 507 of the
Delhi Municipal Corporation Act, 1957,
is being conveyed to the Corporation.

Purchase of Baw Materials for Steel
Plants

1638, Shri Panigrahi: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the present organisational set-
up of purchase of raw materials for
our steel plants through Hindustan
Steel Limited;

(b) the number of occasions when
production was hampered at Rourkela
and Bhilai for wany of raw materials

. since they started production; and
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{c) the action taken by Government
to ensure regular supplies to Mindu-
stan Steel Limited?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Hindus!an Steel Limited have separate
Purchase Organisations at each of the
three steel plants. They also have
a Central Purchase Organisation at
Calcutia. The purchase of iron ore
and lime-stone is looked after by the
Central Purchase Organisation. The
distribution of coal is done by the
Coal Controller. Hindustan  Bteel
Limited have a Deputy Chief Adviser
(Coal) with necessary staff at Dhan-
bad for making arrangements for the
supply of coal to the steel plants.
Other raw materials are purchased by
the respective purchase organisations
of the projects.

(b) There has not been any occasion
when production at Rourkela and
Bhilai has been hampered for want
of raw materials.

(c) Does not arise.

Kidnapping of Baby from Hospital

Shri Ram Krishan Gupta:
Shrl D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that a new-
born baby was kidnapped by a woman
from the Labour Room of the Girdhari
Lal Maternity Hospital, Delhi on the
30th November, 1859; and

(b) it so, whether police scarch has
succeeded in tracing the baby?

The Minister of Home Affalrs (Shrl
G. B. Pant): (a) Yes,

(b) Yes, the baby has been recover-
ed and rostored to its mother.

gty W Wt fowr weaw

L. ot wew watw: Wy fewr
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T &7 230 ¥ IAT & gw #
Ty wary A §1 w0 s afewr wrefte

1634.
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National Council for Raural Higher
Eduncation

1438, Shri Kunhan: Will the Minis-
ter of Edacation be pleased to state:

(a) whether it is a fact that the
Nationa] Council for Rural Higher
Education conducted an examination in
July, 1959, in Delhi;

(b) if so, the number of candidates
who appeared in the examination;

(c) the number of candidates who
were declared successful;

(d) the number of those who have
been able to secure jobs; and

(e) the efforts made to see that the
successful students get proper jobs?

The Minister of Education (Dr. K. L,
Shrimall);: (a) to (e), A statement is
laid on the Table.

StaTEMENT

NamtonarL Councin ror RuraL HIGHER
Ebucartion

(a) The National Council for Rural
Higher Education did not eonduct any
examination in July, 1858, in Delhi.
It, however, conducted an All-India
examination in the Diploma Course
in Rural Services in April-May, 1859,
and Jamie Rural Institute was one of
the several centres. The results were
declared on the 13th June, 1858,

(b) Out of a total of 235, 25 candi-
dates appeared from the Jamia Rural
Institute Centre.

(c) Of these twenty-five, 20 candi-
dates were declared successful.

(d) So far as information is avail-
able, one candidate out of these twenty
from the Jamia centre, and 43 out of
138 from other centres, have been able
to secure jobs.

(e) On the advice of the Ministry
of Community Developmant and Co-
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operation, the Ministry of Education
circulated the names o: the successtul
candidates to the Development Com-
misgioners in the States and the
Union Administrations. The wusual
procedure is that these students should
register themselves with the Employ-
ment Exchange and the studants were
advised to do so. The posts under
the Development programme in Delhu
State being limited, these students
have also to try in other States. The
Diploma has been recognised by
several State Governments as egquiva-
lent to the first degree of a recognised
University for purposes of employ-
ment, and the students are eligible for
jobs for which the B.A. degree is the
minimum qualification, and they have
to take their chance with other candi-
dates.
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$hri Nagi Reddy:
1840.. Bhrt D. V. Rao:
Shri Raman:

Will the Minister of Finamce be
pleased to state:

(a) the total amount of import and
export trade handled by the Indian
banks in 1858; and

{b) how does it compare with that
of the years 1956 and 10577

The Minister of Finance (Bhri
Morarjl Desal): (a) and (b). The
value of imports (estimated on the
basis of a sample analysis) and of ex-
ports financed by Indian banks dur-
ing the years 1957 and 1858 is given
in the table below.

(Rs. in crores)

1957 1958
IMPORTS . ) 3256 2206
EXPORTS . . 204°5 2014

Figures for the year 1956 are not
readily available,

Basic School Teachers

1841. Shri Kumbhar: Will the Minis-
ter of Education be pleased to state
the number of teachers in basic
schools with service of ten years or
more and not confirmed under the
Union Territory Administrations?

The Minisier of Education (Dr.
K, L. Shrimali): The information is
being collected and will be laid on
the Table of the Lok Sabha in due
course,

Headmasters of High Schools in Punjab

1842, Shrl Daljit Singh: Will the
Minister of Education be pleased to
state:

(a2) whether any financial assistance
is given or proposed to be given to
the Punjab Government for increase
in pay scales of hesdmasters of higher
grade high schools in Punjab; and

(b) i# so, the amount of such as-
zsistance given during 1858497

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) Does not arise.

Ex-Servicemen in Kangra and Hoshiar-
pur Districts

1643. Shri Daijit Bingh: Will the
Minister of Defence be pleased to
state:

(a) the number of ex-servicemen
in Kengra and Hoshiarpur districts of
Punjab to whom land has been allot-
ted for cultivation so far; and

(b) the nature of other assistance
given to them so far?

The Minister of Defence (Shri
Krishna Menon): (a) Kangrg .. #
Hoshiarpur .. 152

(b) The other assistance given to
the settlers, which varies depending
on the climatic conditions, nature of
the soil, extent of land and the type
of settlers, is in the form of provision
of tractors, bullocks, implements,
wells/tube-wells, houses and common
buildings such as Panchayat ghars,
seed stores, dispensaries and schools.

Scholarships in Himachal Pradesh

1644. Bhri B. N. Ramaul: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that scholarships of various types
for higher and technical education
awarded to students are not paid in
time in Himachal Pradesh;

(b) if so, what are the reasons
therefor; and

(c) the procedure adopted to faci-
litate speedy payments to needy stu-
dents?

The Minister of Home Aftairs (Bhri
G. B. Pant): (a) (b) and (c). In some
cases, the scholarships could not be
paid in time., This was due to the
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fact that the procedure adopted in
these cases was rather elaborate. The
question of simplifying the procedure
is under consideration.

Joint LAB. and LP.S, Cadre for Delhl
and Himachal Pradesh

1645, Shrl 8. N. Ramanl: Will the
Minister of Home Affairs be pleased to
state:

(a) when the posts in the Joint LA.S.
cadre for Delhi and Himachal Pra-
desh will be initially fillled; and

(b) when the Joint cadre of LP.S.
will be created?

The Minister o Home ARalrs {Snhs
G. B. Pant): (a) Four officers have al-
rea’y been appecinted, The remaining
posts will be filled up in due course,

(b) The question is under considera-
tion.
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Bhilal Steel Plant

18}7. Shri Daljit Bingh: Will the
Mipister of Steel, Mines and Fuel be
pleased to state:

(a) whether the second blast furnace
in the Bhilai Steel Plant will be com-
missioned in scheduled time; and

(b) if not, the reasons therefor?

The Minister of Steel, Mines and
Fue! (Sardar Swaran Singh): (a) The
second blast furnace at Bhilai is ex-
pecied to go into production scmetime
towards the end of December, 1959.

(b) Does not arise.

Imcome-tax Collections In Punjab

7 Shri Daljit Singh:
1848 { Shri D, C. Sharma:

WwWill the Minister of Finance be
pleased to state:

(a) the figures of assessments and
collections of income tax circles for
the year 1958-59 in Punjab;

(b) the reasons if any in increase or
decrease in the collection in different
circles of Punjab; and

(¢) the tota] number of assessees
circle-wise for the same period?

The Minister of Finance (Shrl
Morarji Desal): (a) to (c). The re-
guired information is being collected
and will be laid on the Table of the
House as early as possible,

N.C.C. In Himachal Pradesh

1649. Shrl Daljit Singh: Will the
Mipister of Defence be pleased to
state:

(a) the strength of the Natlonal
Cadet Corps in Himachal Pradesh at
present; and

(p) the number of divisions fune-
tioping there?

The Minister of Defenos (Shri
Krishna Menon): (a) and (b). All
three Divisions of the National Cadet
Corps viz. Senior Division, the Junior
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Division hnd the Girls Division are
tunctioning in Himacha! Pradesh. The
actual strength of the NCC In that
State on 80-11-1950 was asg under:

SENIOR DIVISION CADETS
Army Wing 142
JUNIOR DIVISION
Army Troops 1,014
GIRLS DIVISION
Junior Wing 298
Total: - 1,454
This is against an authorised

strength of 1,723 cadets. The decision
to increase the authorised strength
from 1360 to 1723 cadets was taken
only in October, 1959 and it is expect-
ed that the deficiencies will soon be
made up.

Road from Brarl to Coronation Plllar,
Delhi

1650. Shri A. M. Tarlq: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that Deputy
Commissioner, Delhi has submitted a
report to the Government for the
consiruction of a pucca road from
Village Brari to Coronation Pillar
{Delhi);

(b) whether it is a fact that nothing
has been done so far in this conneec-
tion; and

(e) if so, what steps Government
propose to take in the matter keep-
ing in view the importance of the
road?

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (c): The necessity
for such a road was brought to the
notice of the Deputy Commissioner,
Delhi, when he visited the flood affect-
ed areas in Brari village after the re-
cent floods in the Yamuna. As the
matter fell within the responsibility
of the Municipal Corporation of Delhi,
the Deputy Commissioner took up the
‘matter with that body. The Corpora-
tion authorities have since sent a
‘scheme for the construction of the road

o the Ministry of Transport and Com-
munications. As most of the area gets
submerged during the floods, the align-
ment. of the road is under scrutiny by
technical experts. The scheme will be
considered by Government after the
alignment has been settled.

Colombo Plan Meeting

1651. Shri P. G. Deb: Will the Minis-
ter of Finance be pleased to state:

(a) whether a meeting of the
Colombo Plan countries was held re-
cently in Indonesia; and

(b) if so, the details of the subjecis
discussed?

The Minister of Finance (8hri
Mararjl Desal): (a} Yes, Sir.

(b) The draft report of the meeting
is awaiting ratification by the member
countries and is expected to be pub-
lished in January, 1860,

Copies of the report will be placed
in the Parliament Library as usual in
due course.

Financial irregularities in Aligarh
Muslim University

Shri 8. M. Banerjee:
1652, { Shri Khushwagt Rail:
[ Bhri D, C. Sharma:

Will the Minister of Education be
pleased to state:

(a) whether some financia] irregu-
larities have been reported in the
Aligarh Muslim University;

(b) if so, whether a Committee has
been appointed to enquire into them;
and

(¢) the composition of this Commit-
tee?

The Minister of Education (Dr, K. L.
S8hrimall): (a) Yes, Sir.

(b) The Executive Council of the
University has appointed a Committee
for the purpose,

(¢) 1. Professor G. C. Chatterjee.
2, Professor A. R, Wadia.

3. Shri Kartar Singh Malhotra.
4. Shri R. P. Naik
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12 Brs.
OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Dr. B.
Pattabhi Sitaramayya, who passed
away this morning at Hyderabad at
the age of 78,

He was & great patriot and suffered
for the freedom. He made great sac-
rifice nd underwent a lot of suffering
in the freedom struggle. He was one
of the greatest sons of Andhra Pra-
desh and architects of India's free-
dom.

Dr. Sitaramayya was a Member of
the Constituent Asrembly during the
years 1948-48 and of thé Provisonal
Parliament thereafter. He also serv-
ed as Governor of Madhya Pradesh
during 1952—6&7.

We deeply mourn the loss of this
great friend and I am sure the House
will join me in conveying our condo-
lences to the bereaved family.

The House may kindly stand in
silence for a minute to express its
BOTTOW.

The Members then stood in silence
for a minute,

12,02 hrs,
QUESTION OF PRIVILEGE

Mr., Speaker: I have received
notice of a motion of privilege by Shri
Vajpayee relating to the Defence
Minister's public announcement about
the national service scheme before
taking the Houre into confidence. It
says that the hon. Defence Minister
has stated that he was trying to orga-
nise or give compulsory military
training in educational institutions
and so on. What is the matter? When
had he to make any such statement
while the Parliament was in session?

The Minister of Defence (Shri
Krishna Menom): Not that I am aware
of. 1 think the statement refers to
the speech made on the NCC day
when after the Governor of Bombay

had spoken a reference was made to
the expansion of the NCC, the sirve
of which is not limited by Parlia-
ment. The expansion is within the
ACC Act XXXI of 1048 and it is to
bring a larger number of boys under
training, especially having regard to
the requirements of more disciplined
populations. It is well within the
Act. There is no national service
scheme in the sense unders'ood. The
hon. Member has also referred to
my anticipating a Resolution that is
to be dircussed in this House. For
one thing, that Resolution was not
on the Table when I made that
speech. Secondly, it relates to a
different subject which may have
some relation.

I would have thought that, Mr.
Bpeaker, with great respect, the
House would welcome this attempt at
the expansion of the NCC rather than
considering it as a breach of privi-
lege.

Shri Vajpayee (Balrampur): There
is no doubt that the House would
have welcomed the announcement
made by the Defence Minister but it
should have been made in the House
and not outside, when Parliament is
in session. The Lok Sabha is at
present seized with a non-official
Resolution moved by my friend Shri
Prakash Vir Shastri that compuisory
military training chould be imparted
to the youth. The hon. Defence Min-
ister announced in Bombay the Gov-
ernment’'s decision that a quarter
million youths of India should be
imparted military education. You
had always been pleased to direct the
Ministers to make important
announcements in the House and not
outside. I think this is definite breach
of privilege of the House and the
matter should be referred to the Pri-
vileges Committee. ‘

Some Hon. Members: No, no,

Mr. Speaker: I am clear in my mind
that there is no breach of privilege in
this matter. Even if a matter of
policy were to be announced outside
the House while the House is in ses-
sion, it was ruled in the House of



$53x Papers laid

Commons that there was no breach of
privilege; it may be a breach of cour-
tesy. When the House is in session
gll matters of policy ought to be
announced first to the House. That is
the rule that has been adopted for
several years in this House also.

So far as this matter is concerned,
the hon. Minister has explained that
it is only an expansion of the NCC
for which he need not come before
the House for any particular sanction
from time to time. So far as the
announcement of the mew policy is
concerned, the hon. Minister says that
there will be a Recolution and he
will discuss it here. Even if he had
made a statement, that is not a breach
of privilege and no consent should be
given to raise it as a matter of privi-
lege. But all the same, I am sure the
hon. Min‘sters will observe this deco-
rum and courtesy to this House. So
far as this matter is concerned, I am
satisfled that the hon. Minister has
not said an)thing outside the House
which, even as a matter of courtesy,
he ought to have placed before the
House before saying it outside . . .

Shri Hem Barua (Gauhati): May
I ask for a clarification? ....

Mr. Speaker: Order, order. After
hearing about a particular matter and
disposing of it, I will not allow any
hon. Member to get up.

12.06 hrs.

PAPERS LAID ON THE TABLE
AMENDMENTS TO DELHI Saves Tax
Rures

The Minister of Finance (8hri
Morarji Desal): I beg to lay on the
Teble, under sub-section (4) of Sec-
tion 28 of the Bengal Finance (Sales
Tax) Act, 1941, as in force in the
Union Territery of Delhi, a copy of
Notifieation No. F.4(54)/58-Fin. (E)
dated the 26th November, 1950 pub-
lished in Delhi Gazette making certain
further amendments to the Delhi
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Sales Tax Rules, 1951. [Placed in Lib-
rary, See No. LT-1787/59.]

Rerorr or INDIAN DrrLrcATION TO 18TH
Sesmion or GATT

The Minister of Parlinmentary
Affairs (Shri Satya Narayan Sinha):
On behslf of Shri Kanungo I beg to
lay on the Table a copy of the
Report of the Indian Delegation to
the 15th Session of the Contracting
Parties to the General Agreement on
Tariffs and Trade held in Tokyo dur-
ing October 26—November 21, 1988,
[Placed in Library, See No. LT-1798/
50.]

Rrrorr or Unron Pusric Service
CoMMISSION

The Minister of State in the Min-
istry of Home Affairs (Shri Datar):
I beg to lay on the Table, under
Article 323(1) of the Constitution, a
copy of the Ninth Report of the
Union Public Service Commission for
the period 1st April, 1958 to 31st
March, 1959. [Placed in Library, See
No. LT-1799/59.]

NOTIFICATION TO BE ISSUED UNDER
Mapras MoTorR VEHICLES TAXATION
Act

Shri Datar: 1 beg to lay on the
Table, under sub-section (3) of Sec-
tion 17 of the Madras Motor Vehicles
Taxation Act, 1981 read with clause
(b) of the proclamation dated the
31st July, 1959 issued by the Presi-
denit in relation to the State of
Kerala, a copy of Notification No.
TB4-36008/58/PW  containing draft
amendment to Schedule II of the
said Act. [Placed in Library, See No.
LT-1800/59.]

NOTIFICATION ISSUED UNDER MADRAS
Motor VrHrcLEs TAxATION AcCT

Shri Datar: I beg to lay on the
Table, under Sub-section (2) of Sec-
tion 11 of the Madras Motor Vehicles
Taxation Act, 1981 read with clause
(b) of the proclamation dated the
31st July, 1959 issued by the President
in relation to the Stats of Kerala, a
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copy of Notification No. 17551/58/
PW/TI dated the 10th September,
1850 published in KXerala Gazette.
[Placed in Library, See No. LT-1817/
59.]

AMENDMENTS T0 KrrarA WEICHTS AND
Mzasures (EnNrorcemMzNT) RuLEs

Shri Datar: 1 beg to lay on the
Table, under sub-section (5) of Sec-
tion 43 of the Kerala Weights and
Measures (Enforcement) Act, 1858
read with clause (b) of the procla-
mation dated the 3lst July, 1959
issued by the President in relation to
the State of Kerala, a copy of each of
the following Notifications, published
in Kerala Gazette wraaking certain
amendments to the Kerala Weights
and Measures (Enforcement) Rules,
1958:

(i) No. 18603/EI/59/Rev. dated
the 7th July, 1859.

(ii) No. 14587/E1/58/Rev. dated
the 12th June, 1959,

(iii) No. 22537/E1/58/Rev. dated
the 11th August, 1959. [Placed
in Library, See No. LT1801/
58.]

AmENpMENTS TO CusToMs anp Cen-
TRAL Excisx Duries ExPorT DrRAW=-
pack (GenErar) Rures

The Minister of Revenune and Civil
Expenditare (Dr. B. Gopala Reddl):
On behalf of Shrimati Tarkeshwari
Sinha I beg to lay on the Table,
under sub section (4) of Section 43B
of the Sea Customs Act, 1878 and Sec-
tion 38 of the Central Exc'ses and
Salt Act, 1944 a copy of each of the
following Notifications making certain
further amendments to the Customs
and Central Excise Duties Export
Drawback (General) Rules, 1958:—

{i) GSR. No 1325 dated the 5th
December, 1959.

(ii) G.SR. No. 1328 dated the 5th
December, 1958,

(iii) G.S.R. No. 1327 dated the 5th
Decemher, 1959,
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{iv) GS.R. No. 1329 dated the Sth
December, 1939,

(v) G.SR. No. 1330 dated the 5th
December, 1959,

(vi) G.SR. No. 1332 dated the 5th
December, 1859,

(vii) G.S.R. No. 1333 dated the 5th
December, 1858. [Placed in
Library, See No. LT-1802/
58.1

NOTIFICATIONS ISSUED UNDER Srka
CustoMs Acr

pr. B, Gopala Reddi: On behalf of
Shrimati Tarkerhwari Sinha I beg to
lay an the Tahle, under Sub-sentino
(4) of Section 43B of the Sea Cus-
toms Act, 1878, a copy of each of the
tollowing Notifications: —

(i) G.S.R. No. 1334 dated the 5th
December, 1859,

(ii) G.S.R. No. 1335 dated the 5th
December, 1859,

(iii) G.S.R, No. 1336 dated the 5th
December, 1959,

(iv) G.S.R. No. 1338 dated the 5th
December, 1859, [Placed in
Library, See No. LT-1803/
59.1

12,09} hrs,
MESSAGE FROM RAJYA SABHA

gecretary: Sir, I have to report the
following message rece’ved from the
Secretary of Rajya Sabha:

‘In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its ritting held on
the 14th December, 1058, agreed
without any amendment to the
Yerala State Legislature (Delega-
tion of Powers) Bill, 1930, which
was passed by the Lok Sabha at its
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sitting bheld on the 3nd December,
1990

IT18 Ars.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PoLics rrrING AY YOUTH FmsTavar,
Mysone

Shrl Keshava (Bangalore City):
Sir, under Rule 197, I beg to call the
attention of the Minister of Educa-
tién to the following matter of urgent
pwbHc importance and I request that
k¢ may make a statement thereon:—

“Reported firing and lathi charge
on the students at Youth Festival
held at Mysore".

Bhri Vajpayees (Balrampur): Sir,
on a point of order. This relates to
a matter of law and order. On a
previous occasion, the guestion of fir-
ing in Kanpur was raised in this
House and you were pleased to give
a ruling that it could not be raised.
Now, you have allowed the Mysore
firing to be raised in this House’

Shri Narasimhan (Krishnagiri):
Youth festival is the Centre's concern.

Shri 8. M. Banerjee (Kanpur): 8ir,
1 moved an adjournment motion en
the same subject the other day.

Me, Speaker: Order, order. 1 ascer-
tained the position from the hon.
MNinister. Youth Festival is one that
is organised by the Centre (Imterrup-
tion). He also told me that when he
wanted to have it at Delhi, unforiu-
nagely, it was suggested by some
hdn. Members, in this House or out-
side, that it must go in rotation from
place to place.

An Hom, Member: That was a good
suggestion

Mr, Speaker: But that good sug-
geation has ended in firing (Interrup-
thond. Order, order. Therefdre, that
disposes of Shri Vajpayee’s point.

319 (Ai) LSD—4.

Matter of Urpent
Public Importance

Wherever our people might be, if the
matter is one that is undertaken by
the Central Government, if anything
happens I will allow calling atten-
tion notices.

So far as the adjournment motion
is concerned, the hon. Member has
worked himself up to this. He thinks
adjournment motions are cheap. I 1
disallow an adjournment mofion does
it mean that I cannot allow a calling
attention notice? I am really sur-
prised. I.am not going to allow
adjournment motions immediately
something happens and thus make it
a cheap remedy. We are not here tq
dispose of only firings. However, I
would say that if it is a matter relat-
ing to Centre's responsibility, where-
ever it might be in this land of ours
from Cape Comorin to Himalayss, I
will take notice of it if it is a seripus
matter. But adjournment motion is
not the procedure. Merely because I
did not allow the adjournment motion
it cannot be gaid that I cannot aliow
a calling attention notice. That is
proper method.

Shri Vafpayee: Sir, I would Hie
to have one clarification. The
adjournmenit motion was disallowed
on the basis that the question related
to a matier of law and order and sot
because it was not the proper form.

Mr. Speaker: I will add to my
ruling: “adjournment motjon is not
the proper method”. I think that
will satisty the hon. Member. (Inter-
ruption) .

The Minister of Education (R,
K. L. Shrimali): The Inter-Universiky
Youth Festival used to be heldd in
Delhi in the past and was organised.
by the Government of India. Therm
was a feeling that Delhi should net
monopolise this Festival and that #t
should be held in different unives-
sity centres. The KEstimates Com-
mitige, also in its Feurtpemth Regort
recommendad that the Unjversisios in
turn should take up the work of hold--
ing this Festival in different univer-



5637 Calling

(Dr. X. L. Shrim___.,

sity towns in rotation. It was, there-
fore, decided that the Festival should
be held in future in different parts of
the country and organised by the
Universities themselves. Accordingly
different universities of the South
were addressed and the Mysore Uni-
versity came forward to take up the
responsibility of organising the Fes-
‘tival, provided the Government could
meet the cost of its organisation. This
was agreed to by the Government of
India and the Festival has therefore
been conducted by the Mysore Uni-
verity this year. The modus operandi
of the Festival was entirely the res-
ponsibllity of the University. The
Ministry, however, gave whatever
advice or counsel was required by
the University in the light of its ex-
perience of organising previous festi-
vals.

' 2. Unfortunately, the Festival was
marred by ugly disturbances resulting
in the death of a person and injuries
to a few. The trouble seems to have
started on account of the demand of
the students of the local colleges that
the colleges should be closed during
the session of the Festival and that all
students of all colleges should be
edmitted freely on all days to the
suditorium and that they should have
access to the Ekalavya Pura Campus,
where the participants from the
various Universities were camping.
The Festival Committee of the Uni-
versity had arranged to admit a
thousand students each day. The
auditorium constructed had a sitting
capacity of 2500, of which over 1500
were the participants and contingents
incharge. The demand of the students
could not, therefore, be possibly
agreed to. It may be pointed out that,
to give an opportunity to the local
students to participate in the fune-
tion, the University had earlier de-
clared that each college in the city
would be closed for one day during
the session and on that day the stu-
dents and staff of that College would
be permitted to witness the function.
The admission fee was reduced from
Rs. 2/- to Re. 1/- per head.

DRCEMBER 17, 1958

Attention to Matter 5533
of Urgent Public
Importance

3. On the morning of 8th Decem-
ber, 1959, a crowd of students wanted
to hgve an unauthorised entry into
the campus and being unable to have
their way they started pelting stones
in a violent mood, which resulted in
some damage to property. All efforts
of the Police to disperse the crowd
by persuasive methods had no effect.
The Police had to resort to lathi-
charge and when that also was in-
effective it had to open fire.

4 In so far as the inmates in the
campus were concerned they were
not affected in any way and the
atmosphere inside the campus among
the participants was peaceful, On the
8th Pecember, Section 144 Cr. P.C.
was promulgated around the campus.

5. It will thus bg seen that the dis-
turbsnce took place outside the
campus and the breach of law and
order was dealt with by the appro-
priate authorities of the State. The
Central Government do not come into
the picture. So far as Festival is con-
cerned, it was carried on by the orga-
nisers according to the plan.

6. According to the information re-
ceived from the Registrar of the
Mysore University on the 12th Dec-
ember, the situation was pertfectly
normal and all the participating con-
tingents were safe and the prog-
ramme was going on as scheduled.

Shri Hem Barua (Gauhati): Sir,
may I ask one question?

My. Speaker: No.

Spri Hem Barua: [ want to make
one submission. This statement
SaYE. .. .

My. Speaker: Order, order. Whai-
ever the gtatement might say, I am
not going to zllow any question on
it.

Shri Hem Barua; lwmttonoka
clarification.
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Mr. Spesker: No guestion, no clari-

fcation. This has become a recur-
If any hon. Member

statement made in the House, this is
not the way.

Skl Hemm Barua: Whether the per-
suasive attempts of the police....

Mr. Speaker: Order, order. I am
not going to allow. Let us proceed.

Shri Dasappa may move his motion.

———

12.17 hrs,
ELECTION TO COMMITTEE
EstiMaTES COMMITTEE

Shri Dasappa (Bangalore): Sir, 1
beg to move:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (8)
of Rule 254 read with sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, one Member from
among themselves to serve as a
member of the committee on
Estimates for the unexpired por-
tion of the term ending on 30th
April, 1960, vice Shri Mathuradas
Mathur, resigned.”

Mr. Speaker: The question is:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (3)
of Rule 254 read with sub-rule (1)
of Rule 311 of the Rules of Pro-
cedure and Conduct of Business
i» Lok Sabha one Member from
among themselves to serve as a
member of the commitiee on
Estimates for the unexpired por-
tion of the term ending on 30th
April, 1880, vice Shri Mathuradas
Mathur, resigned.”

The m?tion was adopted.

12.18 hrs.

STATUTORY RESOULTION RE:
SUGAR (SPECIAL EXCISE DUTY)
ORDINANCE AND SUGAR (8PE-
CIAL EXCISE DUTY) BILL.

st qEwey wa (&%) - wEw
wErea, W XA AL ATH 9T §, JAN
H4 § 9% ¥ 9§ A7 wgAw § Wi aay
F ¥ fag wowr s sar g
A7 T AHC &

“This House disapproves of the
Sugar (Special Excise Duty)
Ordinance, 1959 (Ordinance No. 3
of 1859) promulgated by the
President on the 25th October,
Jm.lr

A, ag Y gEnT &% @

The Ministr of Revenue and Civid
Expenditure (Dr. B. Gopala Reddi):
Sir, I may be allowed to move my Bill
so that both the Bill and the Resolu-
tion may be considered gimultaneous-

Mr, Speaker: Normally I allow the
Resolution to be moved. The hon.
Member in whose name the Resolu-
tion stands moves his resolution ahd
makes a speech. But there is a con-
nected matter, a Bill for consideration
and pussing. If the House agrees I
will allow the hon. Member to for-
mally move his resolution and allow
him an opportunity to speak both on
the motion for consideration of the
Bill and his resolution; otherwise, he
™Ay not get a chance to speak on the
Bill. T will take it that he has mov-
ed hiz motion. I shall now place it
before the House. Motion moved:

“This House disapproves of the
Sugar (Bpecial Excise Duty)
Ordinance, 1959 (Ordinance No, 3
of 1059) promulgated by the
i’::ident on the 25th October,

I will allow the hon. Member to
speak after the other motion is thade,
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Shri Bimal Ghose (Barrackpore):
If this resolution is approved, the
other motion will not come at all

Shri T. B. Vittal Rae (Khammam):
They are confident that it would not
be passed.

Shri Braj Raj Singh (Firozabad):
Sir, on previous occasions when such
resolutions were moved disapproving
certain ordinances passed when the
Parliament was not in session the pro-
cedure adopted was to allow the hon.
Member concerned to move his reso-
lution and make a speech after which
the Minister concerned was asked to
move his motion for consideration of
the Bill followed by a discussion in
the House.

Mr. Speaker: I have no objection to
adopt either course. If it is the desire
of the House that this resolution be
disposed of first, we will take up the
Bill later.

Shri Rane (Buldana): In that case a
time limit will have to be fixed for
the resolution. In all five hours have
been allotted for both these motions.

Mr. Speaker: The Business Advisory
Committee has fixed five hours for
consideration of both these things.
Hon. Members are not going to vote
for or against merely because another
motion has been made. Let us adopt
this practice. Let hon. Members ad-
dress themselves to both these
matters and - vote separately.

Dr. B. Gopala Reddi: I beg to move:

“That the Bill to provide for
the imposition of a special duty
of excise on certain sugar, be
taken into consideration.”

May I speak on the motion?

Mr., Speaker: I shall place this
motion before the House and I shall
allow him te make a speech later on.
Motion moved:

“That the Bill to provide for
the imposition of a special duty
of excise on certain sugar, be
taken into consideration.”

DECEMBER 17, 1959 Resolution re: Sugar 5642

(Special Excise Duty)

Ordinance and Sugar

(Special Excise Duty)

Bill

M gaEay o AmT A T
AT ¥ ag FeA1 Argar £ fx T a3
# fagelt A 0¢ W FY QAT *
arAw ¥ ar-faae gur gt #wi 9w
Ar-faarz § ar= £ g1t A jA=
# afvad s gon, agt a% fo gwre 990
At T=T T FHIC FEAIT HAT A
F qZAT F qTH AT ATH agad dr A1 A
1S a2, TY FFT 9T 797, HATA
F FAAR F99 AT, HEFEY &
aw Fiear agq 1, gAw F TAGH
FeAT e A2 O F A7 Ferar
A1 TG AT &1 ag HATT A
e o 7@ F7 FET FH gl
FT AT AT &, TF KT FRA FE@
AT FT AT Gy Arav &, 6 g7t
A, 59 adae 74 S faE g
4, T4 qA IT F TET TE0 AT0G A AR
# Fwerar a1 5 g w4 F ares
A & AT TR F FTRIRR BT T 59
TG AT fae o3y q@ #r A% o
fzaré g3ar & f5 @m wamw @ ¢,
% UF A% ¥ 9% 97 &, 0F @ ¥
TE T & HIT 39 = X ¥ e ¥
AT ST I9H 93 v 3, fawe g
Y S g1 uwARTE A s A
HITHT AT 97 F7 GATAT ATEATZ

SIS G O o el
LA

a‘rawarfg%aaﬁ%:wq;{
Ta

AV, qH BT AT ag HrEm 4t
f& gwre w5t ot 7w F1 97 frg
FLA 977 A ATGAT AT HIY of, 77 T
faael 1 A% & wwaw F oy aw
fez 77 Fga1 Tza7 2 & 9 w@vw
FI TIT @Ta HATOT T A7 A e
F miaq & & o 97 aq@ly ImEr W
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¥ ¥Rl ¥ g9, I8 mAMAS
7@ &, I = &

o 719 3faq, = f ag mfeqa,
qg WIRT Yy, WAGET ®1 A
TAT T AV € AAEET F qg HIA 434
AT 4T | AEF FF aF 484 AT 2,
THFT AT F GZT TZA ATAX AT | ZTT
g% 9% AT 39 ArisAg &1 fAFr T,
THRT T AFE g 7 g HY AOH AR
g, oA, fr 399 aga qew & ot difg
T WS AT, A AT CFGE ATHIS
mizAa fraren war ar f7 5 g
AT A1 | fawmEr 4r, 39 adae 5547
wgrET A AT wwa faan % gr 77 o
a1 | g0 2, OF wegrew fadrer &
A wegiza faFe foar aan o |77
FY FrE q7AT G0 A TE | AT WY A2
oG] a7 A AT 3 (& wearrza fqasraa
%ma‘mﬂfarﬁﬂwr‘a‘rr g, aT
ST g9 avE &1 417 A0 £ 42 439 &
qmug #widl 2 Al 39 OH %‘a gary
qTg qT a1 THAr 3t T T TG
J # fr 9mn § o aw ° owg
IgHl A F e qgq F are
o1 (| AT 2 AT w2 UF AH-iqesr 1
AT a9 AT g T0HT F fore fF w1
TR a1 & &7 =AY avg ¥ faraw
T AT g1 1 AT W g7 f3aaF F v
¥ gAT ATHA AT A1 47 9T 41 [
@ & & AT KT Z1oorar e
% FTH FT F3 BT GA AT )
qg AT &1 AFAT 47 | O0g T AR
g1 g1, sfedq sy &1 ugr a9 ar
g TEE F o0 qE-vfaesr &7 ama
g 2 W) ag = 5 B vz &
HARY & § I a@ w1 fagaF
qE & ag

AT §TFIT FY a7% ¥ qg qrar
e snan g o gura wamaifas wsa

1881 (SAKA) Resolution re: 5644
Sugar (Special
Excise Duty)
Ordinance and Sugar
(Special Excise Duty)
Bill
2, AT WFT IATRAT & | T ATA AT
=7 mfean & afvd 7 70 F7AT AR
2, FYE AT a1 21, FA 7 I AT W
AME i A g1 I9F A 3w ama F
w357 foar wmar 2 fe g asr
gﬂ'ra'sfr%aﬁ'«:mmgrura'@.
seqraar fqare fzar sar €, @ 33y
IAGT F FZ7 A% FA 45a1 &, AT
HTT aTET a1 g AT & | /9E 06,
qenE Wglad, d FFA1 A@ar g fF
HETIA 7T HAT FTA Ff A1 Al 3,
w8 A, W1 oA fAEA g,
THE I W FF AW FFAT AR
g | ATE Al A6 7 uF g 9 oW
ferr aorr & fomr 1 AT € e (EaA
vFTEd $747) fad | 3 =2IHE AR
qAdTZT 0T AA9 AT FA M,
FAH A1 A FAT AL § | TaAr A At
Tz Fr 0t 3 % WA A qew agEn, G9
WA FT Hem ggir 7 o3atag gar &
T AT &g EN W AT eEr &
T I A3 3, 3AAT TF WEET F
tm 7z %’T’:T ENEARECE ur arT &9 2,
faq 9% % & woa frsme o qra
TEAT AFAT | agT AT AT AT H
g @A a‘ar err;rr fao ¥ maaey 0T
AT H AT £ 1 OF ¥ A ZAN AT
WAL & 1 T3 NH FT qe AFMT, T
F P A0 F T AL FT G dGHT
R AT & qed ag & 0T CRAIET
gg2T AT 9T |
& qF NF & qoT &G T qVEH
2 3% At ¥ 9 42 a3 AT Argar
g fFag qeye 8 & wa ¥ & 9z wza
TE AT AT EL AF WA AE gE,
T U EF qUAL I 19 BF F7{1 TZT FIGV
@ & AR qg " & awdr W@ g i
T4 & arw @ga =ifgd 1 {s fagsEy
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NS WY AT O AT A T AN T
¥gw wr oY I§ qAC T FY AT A
I AT A0 oY ¥ g, o 9w
o 4, f T8 & 7w @ gy oy
it & gafag o ar ofed wife
PR A §, o0 I §, g
Tpafee Soet §, wwn Tgafer 3un, §
o Tz uoa e fe oft tgafer
O W opaue ¥ faem qoqT Wre-
ATETer ¥ wHrA T | AW, I feg
ar Sr-arrd v TIr wEE At
LAY A FAT FTEET HT (A=,
g ¥g w1 Nrw & N7 ag §3 A,
AT ag F AT qW TN A AW Y
*o fa® | s w2 5 g w
AT A § | T AR FA TH T
arr § forgin woft & &1 g 7 2w
2, O Fa ¥ el ) 17 &, OF faer
AT AT A AT 1 WG AT KT 2
W WA & F9¢ arfan s @
&1 g1 §, vEwr A&, I AN w Wy
WA R, A% ®) Fed w7 Ty o
LA

u¥ o9 3 fr e e LENR- 13
% w1 yen Fwifen e a1 € w1 o8&
T o & fo ferit agrf ey 2y
wReE g SheY % @dEr & 9

T F WG d § | T AT,

IaF TN WY I qF § | AT |
AT 3, IW T OHETLY ¥TE FI
agaf 1w Y & o o A
o & o el g e KL ag
MY I A wIwT 9T wemT e 9w at
13T &, formet fir g e waw §,
W W qd §) w9 o
™ oF ogw oy & @ g@
¥ ¥ 7 Fader wor & fis 3 w1 o
g e qu g vy ww i o
e e e R 4
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(Special Excise Duty)

Ordinance and Sugar

(Special Excise Duty)
Bin

ot orrer wvft § g CF TR Y
wri & wfew snir €

oW wrewg grav § e Qe wT e
3tws § av afY, ag ot & fag A 2fes
v ¥ wwg win o ot § Wit
T O AreR e AT A 0T A w
dfr ey g Tw At wlt wid ok
fir & 1 ey W g e ¢ W
7% fr wrem g § fs o mw @Y A
ag s Efey wivwa & oy
R I ooh R Higer B}
¥ axfreft gndt o § fe
e o o 8 g & Ty o
aff o€ § 1 oAz wa T AT R ot
€ faar & afY fear & | Fod ar
8 Tg T WY AT {1 e F
fer whmer ¥ wmd a8 W T @
Y gad wgr a7 fiF 0 WF REF W
€ wx OF T9UT qr Wy TR ¥ W
B wifgd 1 W vy T W
fae fr s wraw N 3w
3o ®d vy 73 ¢¥ § oY o g A
TR T T W1 AT iR EWET W19
oz €t fgara o awd § 1 @ 28 VoY
¥ oty QT W AER I W @ W W@
¥ WY W 1 F7 A WY T WA
oY o oaf® e w1 I e W
oY Ao Fo § AY wIT WWEIT BT W
3 § ? on aTe afY woered wrawr d
e e 3y §9F © WX T W OEY
R R SRR
nfge | 7 a4 qrren § fie siofr ofr &
waw Wiy & ang AT & vy ow g
fir mt w1 o7 g mfgg, e W
=g Wy Sy g, S o aw
wifiq o Ser ot Wy 1 e §
fo o e T W g At W
4y u w1 e & ST 9T AP W
YuT 7dn | we e fie qre ¥ fon
Ty v e § gy e W@
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fawar & 1 e xu ¥ fgoa ¥ @
oM Y FIRIETCHT 6 ¥ L To Lo WO
W ¥ ww E N A wewy oaww
e § | wm gy gy § fir e
TR 4§ | N LN W T § gw A
wre & ey ot § fir e & iy w1
Afee 71 Searga 3 ¥ fag vy W
waw o @ § 1 ¥ e R W
oy W wwr ) K oY xE ¥ Ty oer
wrae wr W &Y e wifed ) se T
¥ e Wiz § W T ¥ ey
WG ETRAAT 1 w0 e § @t enfec
) wrer & fie wromere forer &Y T Ay
| wm gEt geel w1 an Afed )
aregfery o o e 2 & 1 o
T IY ¥ o o 77 T oy W wh
. & 2 § | 7w ¥ oY R ST ¥
g ¥ 67F e s e | gt 9
A+t %1 7MW Y5 To § Mo ¥ qrf
wfe =9 &, WX M 1 T 3t e
3 "ro fawur & | i gar g9t W
feafa & 7 ogt gz AT %1 2w xS ¥ %o
¥ 0.f § sfo = ¥fea 8 & =
FITAETLHT 34 To 1¥ o farmen B
Fa% i vy vy fed 1 ofeeem #
REC IHo MR . LI THaR Y
# w1 vign § 5 1 W W @
T wifgg a1 g w19 W WX 9@ |
g *Y A o€y Faw 7a § fis wisr o w1
qEY R Yo WA FrA1 WTge ar 1wy
o L Y W 3 T wAT R %o WA
fawdft & 1 fareef? ¥ oo F ¥ qur oY we
1§ o wwgT wa fawdft 4 1 R @
w e ¢ %o o Wio & | wwdl ¥ qar

Sugar (Special
Excise Duty)
Ordinance and Sugar
(Special Excise Duty)
Bill
wnrg wonr & 9 I A ape W@
e wolt qedr & 1wk e o ®
oY Wg WX aTH q¢ dwn § 0wl
g X & o wg Wy S v § A
ga %1 fw % ow ¥ ¥rve firentt £
? o to wio ¥m, vafy fv rw ¥
forer srfet 7 Braan § | @ wWRT
wr § s foreef qpre faw ferqmonr ¥
& o= wmfew v dfomc § 1 o ¥
Pt & sz & fag ™ ¥ WY
weown §, forr #r iz w0t ¥ 3,
TAwT Wae fegr wer §

uT § WY %Y SAT N2 ¥ N9
wrenen § | w2t Wy ¥ fm_gwnet ww
Wi dfr gy frem g (A ¥
Za fir w8 & wEeeT auy fref F aff
¥ &)t adt on @} & 7 wufeg aft
NPT R omncHRE oW
T ¥ Al vy ¥ e gy ey @ WY
#fw ag amad & i 99 w1 1w w9
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=t e F afiar wr 01 W ke
e gai oI B d g 3% & o
qefr § RrTd v Az 1% o Wt 1
AN ez @
wE 1 F g § fren at agi qieew &
3 71 ¢ wifeat w72 97 4F 1 qifet arf
& 7 1 oy e & gEaw g gf |
# W19 FY qroria ¥ fwmre werar o
A § gEaTw gE Hi e €@,
AT TR 9T ¥ § bEAT W
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ardrw WY o faw ey ot agi O O™
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s iray fRe Mok wam kW
:n'h' 1 & TR g rour At eee
& & freit & 5 wore wg awr wifes
oy g § Y I N wrfgn Feag R
o e Wt W oy € R B
wfes oy §, w9 arx € ag Wk
qorrwre & farg o wf) e 13 § Wi
oy ¥ R o g g oY o SR
fir g oo uTw TR T | WY WRY
ot 1 AT wife & Twea §
wiTmRigem iy

Mr. Speaker: As I understand, the
purpose of the Ordinance is this. In
view of various representations that
the sugarcane price has to be in-
creaped, the sugarcane price has
been increased. It may or may mnot
be sufficient according to some Mem-
bers and others. But when once it
has been incremsed, the ex-factory
price of sugar also has been increased.
Those people who purchase cane here-
after may not get more, but these
who have already purchased ‘sugar-
cane and have produced sugar will be
able to sell it at a higher price that
has been fixed. Why should they have
the advantage? So, this is meant to
mop off that excess profit which is a
windfall today. The only point is
whether the factory-owners should be
allowed to take it away. Ultimately
they will collect it from the consum-
ers. So, why should the consumer lose
the benefit of it or why should the
excess money go into the hands of the
factory-owners? That is the simple
point. Why is the hon, Member going
into other points?

oY wrwew O ;N TG T € A
£ 3w W ey off fiv awt ¥ ¥
a1y fed fs U gRaTey ¥t Wy
&y @ qf ¢ wafag s e
¥ RET AP | GOT BT G W YT
wafeg fie o w ey wy o § ) R
¥ wgm W § fF a® W @ W

that day, there were stocks of sugar
with the mills and they could have
made this money, having contributbd
nothing for it. Therefore, Governmant
wanted to wipe out that money, be-
cause that is a gain to the national
exchequer, which would have other-
wise gone to quarters which the hon.
Member would not like. That is the
scope of the Bill and nothing more.
On the question of constitutionallty
also, if this amount was allowed to go,
this question would not have come up,
because so far as the price of cane
was concerned, that was not the sub-
ject-matter of any legislation,

Mr. Speaker: The simple point is,

stocks already there. It does not
relate to the stocks that may come
hereafter; they will be sold at th
higher price which is now fixed en

3

account of the increasse in the price of
sugarcane. We are not going into the
question whether the higher price ds
adequate or not, whether it is right
or wrong. Hon, Members may or may
not sgree in régurd to that Suger'ls
in stock, If they are aliowsd io ppll
it -at the new increased price, the
grower who pold the ‘cans te them



ed then there will be no question of
the excise duty.

Mr, Speaker: He does not want the
price of sugar to be increased.

Shri Vajpayee (Balrampur): That is
the point. Why the price of sugar has
been increased? There is nothing
about it in the Bill.

Mr, Speaker: For the future?
Bhri Vajpayee: Simultaneously.

Mr. Speaker: Very well. Let him
finish.

! ey WA ;g8 AT F W
T AFTE | AT W NET &
W ¥ Rede e waRd U 99
T WX F WI9E GTHS 95 & a7 WGH)
s faogs sy @ At )

Mr. Speaker: I only wanted to know
one thing, When was this promul-
gated?

Shri 8. K. Patll: On the 25th of
October,

Mr. Spesaker: The higher prices
have been ruling since then?

8hri 8, K. Patll: A large quantity of
sugar was lying with the mills, and
the mills would have made a profit
out of the difference of Rs, 2|-. There-
fore, this measure is to wipe out that
profit. As you have righily put it, it
will give no advantage to the cane-
grower or 10 the comsumer. That is
wihy it vwas wiped out.

Mr. Speaker: What happens to the
period between October to this day?

Shri Bimal Ghose: The Govern-
t policy has been wrong.

Mr. Bpeaker: I am only trying to
consider whether you are entitled to
say, or I am bound to allow the dis-
cuesion of that. The main point is
this: what happens to the extra price
that the sugar factory owners have
obtained during this period?

Shri Braj Raj Singh: Since you are
going to give a ruling on the scope of
the discussion, may [ submit that the
whole policy of the Government has
been that when they fix the price of
sugarcane per maund, they also fix
price of sugar per maund? If they
did not want to fix the price
of sugar per maund, there was no

:

on the 2§5th of October. The price of
sugar-cane could be increassd without
any increase in the price of sugar that
is the comtention. 8o, that may be
Mr. Speaker: What happens to the
period in betwesn? Lot me divide it
into two portions.



Shri Bimal Ghose: I could see your
point. But the Bill which we are
discussing refers to the future.

Mr, Bpeaker: In between what is to
happen regarding this money?

SBhri 8. K. Patil: The position is this.
Under the orders of the Government
of India all stocks of sugar are to be
kept by the mills and account of it
submitted month after month to the
Government. Not an ounce of sugar
could be lifted without the orders of
the Government. Since the price of
cane was raised from Rs. 17]- to
Rs. 1/10- for the future stocks they
have to pay the new price. But what
happens to the stocks that are in the
possession of the mills when the stocks
go out? They will take the same
price. That means that money will
go into the pockets of the mill-owners
to which they were not entitled to.
The Ordiniance only refers to that. The
Ordinance would not have come even
if we have to raise the price of sugar
to any limit. An Ordinance was not
necessary for that. The Ordinance
has come because we want to mop up
the money which will otherwise go to
the mill-owneru for no reasons what-
soever. Therefore, all these other
questions, although relevant other-
wise, do not arise out of the legisla-
tion that is before the House.

Shri Braj Raj Singh: May I read a

portion of the Statement of Objects

and Reasons? It states:

“In order to stimulate produc-
tion of sugar during the current
season Government decided to
increase the price of sugar-cane.
Simultaneously the ex-factory
price of sugar was also increased
in proportion to the increase im
cane price, by Rs, 2.52 per cwt.
As the sugar produced out of cane
purchased at the old cane price
would have got an unintended
benefit of the enhanced price, it
was decided to mop up these pro-
fits for the public exchequer, by
promulgation of an Ordinance.”
There we agree that it should have

been mopped up. It is a good thing.

DECEMBER 17, 1950 Resolution re: Sugor g4

But, as regards the Bill, it is wnot
pecessary to increase the price of sugar.

Mr. Speaker: My trouble is  this.
We will assume that this Ordinance
is repealed, not with retrospective
effect, and this Bill is also thrown
out. Would it have any effect of re-
ducing the higher prices?

8hri 8, K. Patil: No. What would
happen is that about a crore af rupees
that we have collected would go back
to the mill-owners.

.Shri Vajpayee: How can the money
which you have collected go back?

Mr. Speaker: Let us be clear about
it. It is not this Ordinance, or Bill,
that empowers the Government to in-
crease the cane price or the sugar
price. The increase in cane-price or
sugar price is not by virtue of this
Ordinance, or by virtue of this Bill.
It is done independently of this Bill,
under another provision of law. Let
us assume that the Ordinance is re-
pealed, and the Bill is also not passed.
That will not affect the sugar prices.
Hon, Members have no objection to the
sugar-cane prices being increased.
They evidently object to the price of
sugar being increased. Of course, T
can allow full discussion of this. Bat
even if they throw out the Bill, would
the price of sugar that has been fixed
go down?

Shri 8. K. Patil: Nothing will hap-
pen,

Mr. Speaker: So far as this Bill is
concerned, it is not under any of the
provisions of this Bill that the price of
sugar is increased.

Shri Bimal Ghose: But you will re-
alise that the reason for bringing this
Bill is that the suger prices have in-
creased.

Shrl 8, K. Patil: No.

Mr, Speaker: Let us be clear of the
position first. The

price,
or the sugar price is increased Dy’
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virtue of another Act, or by virtue of
some muthority vested in the Central
‘Government, which is independent of
the Ordinance. In view of having
raised the sugarcane prices, hon.
Member feel that sugar prices auto-
‘matically need not be increased. Then,
this money need not be allowed to
g0 into the pockets of the mill-owners.
This Bill is intended to recover a
portion of the money that goes into
the pockets of the mill-owners, and I
think the hon. Members opposite are
in full agreement with that. But they
are under the impression that if this
Bill is thrown out, and the Ordinance
is repealed, the sugar price also will
go down.

Shri B. K. Patll: 1t will not.

Mr Speaker: This can be argued at
any length of time, and I can allow
five hours of our time to be spent on
this matter, You may or may not
approve of this Bill, but it will not
affect the price of sugar. The only
thing is that if they throw out this
measure, more money will go into the
pockets of the sugar-mill owners,
which is not their intention. They will
Indirectly be helping, the sugar fac-
tory-owners, who will make a profit
out of it.

Shri A. M. Thomas: Perhaps that is
their objective.

Shri Bimal Ghose: What you say,
Bir, is technically correct. But tak-
ing into consideration all the points,
you may fix a time-limit.

Mr, Speaker: 1 have the least ob-
jection to give more time to hon.
Members to speak on this. The food
debate is not yet concluded, and I
will allow hon. Members to raise the

say whatever they want. I will allot
an hour or two, and those who are
interested may say that the sugarcane

Suger (Special
Excise Duty)
Ordinance and Sugar
(Special Excise Duty)
Bill
Shri 8, K. Patil: We have not re-
plied to the food debate. I can also
explain at that time whether we are
bound to raise them. 1 am now mere-
ly confining myself to the constitut-
ional position af this particular issue.
Even if this is not passed, it will not
affect the price.

) Mr. Speaker: So, even if the Bill
is thrown out, even if the Ordinance
is repealed, the eugar price wil] con-
;mue and the new price will be in
oTce,

Shrls.l.h.ﬂl:nwillonly mean
that we have to give back the legal
recovery of about a crore of rupees.

Shri Braj Raj Singh: No.

Mr. Speaker: That is not the fear.
Government has never given back.

Dr. B. Gopala Reddi: If it is illegal,
we have to repay.

Mr. Bpeaker: What will happen is
that for the stock which is still there
and which has not been released those
people will walk away with the higher
price. There will be thus discrimination
between one set of sugar factory
owners and another set. Hon, Mem-
bers are trying to favour those other
people who have walked away with the
money. 1 am only saying that that
will be the consequence, which they
do not intend. Therefore continuing
this debate on the price of sugar will
lead us nowhere.

‘sln-i Braj Raj Singh: They are in-
cidental matters, sugarcane price,
sugar price and everything.

Mr. Speaker: There are

matters which ought to mm::ybdmm
this House. This is one of such im-
portant matters. I would advise hon.
Members not to refer to this matter
They can say incidentally that they do
not agree with the increase in  the
price of sugar and that it does not
naturally follow from the {ncreese in
the price of sugarcane. Whoever may
raise his voice against it will stop st
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[Mr. Speaker.]

that and proceed to the question as io
whether we ought to refund this
money or impose it and recover from
the others tco. So far as the matter
of increase in the price of sugar is
concerned, I will allow an opportunity
to hon. Members to raise this matter
during the food debate and the hon.
Minister will reply to it.

Shri Bimal Ghose: Can I not say
that there should have been no neces-
sity for the excise duty on sugar be-
ing increased, but sugarcane price
should have been increased more so
that the sugar mill owners would not
have got more?

Shri Braj Raj Singh: That is exact-
ly the case I am going to put forward.
There was no necessity for increasing
the price of sugar with the increase
in the price of sugarcane and there
was no necessity for such a Bill. That
case can be put forward and argued in
this House.

Mr, Speaker: Only with respect to
the existing stock. The excise duty is
not to be there permanently.

Shri Braj Raj Singh: There is some
misunderstanding. Perhaps the point
was not caught. If the price of sugar
had not been increased, there would
have been no necessity for this Ordin-
ance coming into force. Because
sugarcane price was increased, Gov-
ernment also thought it fit to increase
the price of sugar and the necessity
of an Ordinance arose. Our case is
that although it was good that the
price of cane was increased, there was
no consequent necessity for the in-
crease in the price of sugar. That was
wrong on the part of Government to
do. So the necessity for all this dis-
cussion on the Ordinance comes in.

Raja Mahendra Pratap (Mathura):
May I also submit one word? I am
not allowed to speak. My great ob-
jection is what the objection of the
hon. Prime Minister was that there
should not be too much centralisation.
We are making laws. Why do we not

DECEMBER 17, 1959 Resolution re: Sugar 5658

(Special Excise Duty)

Ordinance and Sugar

(Special Excise Duty)
Bill

allow the sugarcane growers and the
millowners to settle their questions
among themselves? In every case we
should not centralise. What I  have
been pointing out from time to time
is that we burden too much our people
by making laws. We say that the
Government is of the people for the
people. If it is the Government of the
people then let the people make their
own laws for their own need.

Mr. Speaker: I would like to know
one more thing. Will this excise
duty that is imposed under this Bill
apply only to the stocks that are stili
with the millowners and which have
not been sold?

Shri S. K. Patil: The stocks were
under the control of Government al-
though they were in actual physicai
possession of the mills. Now, if we
had not passed this Ordinance, then
the sugar when it is let out from those
mills, that is, sugar that was there be-
fore the price was raised, would alsc
have sold for the same price and Gov-
ernment would have lost this money,
only the millowners would have got
it. And that is not the purpose.

Mr. Speaker: I would like to know
whether this additional excise duty
will be operative for the new sugar
that is produced.

Shri 8. K, Patil: No. It will only
be for that stock.

Dr. B. Gopala Reddi: It is 1,9 lakh
tons.

Mr. Speaker: Now the point is clear.
The question is whether I should allow
a general discussion about the increase
in price of sugar, that is, the price
that has been fixed so far as sugar is
concerned.

Shri Bimal Ghose: That is not the
question. The question is whether the
Ordinance was promulgated wisely or
not. We have a right to say that it
was a wrong policy. Whether it
should be given back or not......
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Mr. Speaher: The simple question,
therefore, is....(Interruption). The
pitiee of sugar and sugarcane had in-
creased not under the authority of the
Ordinance or the Bill but independent-
ly. The Government has got the power
to incresse it under a previous Statute
or otherwise. Once that has been
dooe, the only question is whether the
sugar factory ownmers or the stockists
who have got that sugar should be
allowed to take away the additional
proft which accrues when it is sold
It is a windfall for them. Whether
they should take it away without re-
twfming it to the sugarcane growers
of whether they should recover it
trom the consumer iz the question.
The excise duty is intended to mop it
off. By passing this Bill, this excise
duty is not going to continue on any
sugar that is produced hereafter. The
question whether the increase in the
price of sugar ought to have been
made or ought not to have been made
is not relevant to this Bill inasmuch
a8- the passing of this Bill, or even if
the Bill is thrown out, will have no

effect on the increase that has been '

made in the price of sugar. That will
stand.

Under these circumstances ] direct
ihat so far as this dscussion of this
Bill or the Ordinance is concerned, it
is limited in scope. That will be limit-
ed only to the point as to  whether
extibe duty should be imposed and the
additional money should be recovered
or whether Government ought not to
do so and allow the sugar factory
owners to walk away with it or the
stockists should walk away with it

Se far as the general question relating
1o the increase in the price of sugsr is
concerned, I find that hon. Members
are interested in it. It may be a matter
which has to be discuwsed. I will
allow them ample opportunity during
1% fo0d debate which has not yet con-
citrdéd. After the debate is over the

Sugér (Special
Excise Duty)
Ordinance and Sugar
(Special Excise Duty)
Bil
House in a large messare must in-
fluence the Govertititent to take a de-
cision or alter its view.

Let us now proceed and dispose it of.

Shri Makanty (Dhenkanal): In that
:ase the time for the food debate may
dndly be extended by an hour or so.

Mr. Speaker: I will do so. Now
hon. Membets will dispose of this riat-
ter quickly.

Shiri Prablat Exne (Hooghly): We
canmot refer to the ' of the
promulgation of thé Ordinance ¥ yisky'
de mot allow digeusdion on that. Omce
you altow discussiont of the bickground
then the gquestion of increase in the
price of sugar will come in,

Shrt Braj Eaj Singh: It is inciderital.

Mr. Speaker: Whoever raises the
point that he is not in favour of the
increase in the price of sugar will go
into its details during the food de-
bate. They may mark their protest
against the increase in the price of
sugsr which has been brought about
due to the ineremse in emcise duty,

Shri 5 M. Banerjee (Kanpur): I
have one suggestion to make.

Mr. Speaker: 1 will allow an hour or
half an hout.

Stri 8. M. Bancrjee: Suppose the
diseussion finishes by three o'clock.
The discussion on the Pay Commie-
sion's report is at 4 o’clock. You have
to fix time for this discussion. How
long are you going to allow this dis-
cussion so that we can inform otherg?

Mr. Spesker: We will finish it
quickly.
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Shri Braj Rej Singh: We are not go-
ing to throw it away.

Mr. Speaker: In spite of this the
Government may continue to allow an
increase in the price of sugar. This
would not have any effect. Hon.
Membere will have an gpportunity to
speak. I will allow them to speak
during the food debate.

Shri Braj Raj Singh: There is very
little time for the food debate.

Mr. Speaker: I am going to allow.
Wby should he say that he cannot?
Let us therefore confine ourselves to
the exact position in regard to this.
Hon, Members will have an oppor-
tunity. Sugar is also food. I will
allow them an oppoartunity.

Shri Vajpayee: There is nothing ob-
jectionable in this Bill

Dr. B, Gopala Reddi: Then the Bill
may be passed.

Mr. Speaker: Then the question ie:

“That the Bill be passed.”
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Mr. Speaker: Liag ;_ﬁ' | The

substance of the Ordinance must be
Jooked into, whatever he may state.
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Shri 8, K. Patil: No causes.

Shri Khushwaqt Bai: The statement
says: *

“As an incentive for increased
production of sugar during  the
season 1959-60, it was decided by
Government in October, 1859, to
enhance the price of sugarcane.
Simultaneously the ex-factory
price of sugar was also proposed
to be enhanced in sympathy with
the increase in cane price by
Rs. 2,52 per cwt.”

As a result of the proposed increase
in sugar prices, the sugar factories
have mgde an inordinate profit which
amount this Government wanted to
mop up by this Ordinance. All these
things &re interconnected.

13 hrs.

Mr. Speaker: They are mere state-
ments. I have already stated that
they are mere statements, There is no.
good Pursuing this matter. I do not
want t& shut out any discussion. This
won't lead us anywhere. The hon.
Member will have the satisfaction of
having said all this. What next?

Shri Braj Raj Singh: There is no
difference about the purpose.

Shri Bimal Ghose: In spite of what-
ever We may say, the Government
get what they want. What next?

Mr. Speaker: It is not right. Even
the Opposition should persuade all
the Congress Members here on the
side of the Government to accept their
suggestion here, it won't have any
effect. It is not a decision of the
House reducing the price of sugar.

Shri Braj Raj Singh: No.

Mr. Speaker: They will have an
opportunity to persuade the Houge
tomotTow o advance all arguments.,
I am not shutting them out.

Shri Heda (Nizamabad): There is
one Pertinent point about thé method
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of increasing the sugarcane prices and
ﬂﬂngthemueutsuw The very
method, I think, can be discussed
under this Bill. Had there been a
more scientiic and more rationsl
method of fixing the prices, the need
for all this contingency would not
have arisen. Therefore, I think the
House may be able to discuss the
method of fixing the sugarcane prices
and sugar price.

Mr. Speaker: That would come to-
morTow.

Shri Vajpayee: Our difficulty is, the
price of sugsrcane or the price of
sugar is not fixed in consultation with
this House. This is only the occasion
when we can express our resentment
against the manner in which the price
of sugar is fixed,

Mr. Speaker: Instead of moving an
adjournment motion and provoking me
10 dismiss it, if the hon, Members had
said that these are the points and
sugar prices ought not to have been
increased, I would have allowed a
discussion for a couple of hours or 2}
hours.

Dr. B. Gopaia Reddl: Instead of
attacking the Ordinance or the Bill,
they could have come forward with a
straightforward motion.

Mr. Speaker: Order, order, If they
want two hour or two and a haif hour
discussion, I am prepared to allow on
the increase in sugar prices tomorrow
or the day after before we disperse.

Bhri Khashwagt Rai: Both sugar-
cane and sugar,

Myr. Speaker: All right. Sugarcane
and sugar are intimately connected. I
am prepared to allow a discussion.

Shri 8, K. Patil: Why not increase
the time for the Food debate which is
a part of it rather than having it in
two?

Shri RBadbelal Vyas (Ujjain): You
wan't be allowing the Members to
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Sugar (Special
Exeise Duty)
Ordinance and Sugar
(Special Excise Duty)
Bill
speak more than 15 minutes. He will
have to cover sugar and food. It will
be better it a separate time is given.

Mr. Bpeaker: If the hon. Members
do not raise this matter in the debate,
I will not increase the time by 1}
hours. I will reserve it for a debate.

W Wwre v § oy wer
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Mr, Speaker: If they do not raise
this point in the Food debate. ... .

St o Tae T AT Wy AERT

Mr. Speaker: .. ..]I will all the same.
He may conclude now. What more
has he to say?
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Mr. Speaker: The hon. Minister.

Shri Braj Raj Singh: A few minutes,
Sir,

Mr. Speaker: Five minutes each.
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¥ forg e fisar & s aerer emae g
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Mr, Speaker: I have fixed the sugar
discussion for Monday or Tuesday as
the Minister may agree. Therefore,
hon, Members may not discuss sugar
and sugarcane prices. 1 have definite-
ly fixed; there are two half hour dis-

previous session. I will allow them
opportunities to raise these points,
since this seems to be s very import-
ant matter agitating the minds of the
Don. Members here. Although it is said

there is & strike and so on, I do not
aliow the strike to influence my mind;
3 am merely carried by hon. Members

Sugar (Special
Excise Duty)
Ordinance and Sugar

(Special Excise Duty)

Bill
interest in the matter. I will allow
this matter to be brought up om
Monday. I will allow ample
opportunity to Shrl Braj Raj Singh
and others.
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ISt e gware gy et
qre § e A A iwdwa g
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Sugar, {Special Excise
Duty) Ordinance and
Sugar, {Special Excise
Duty) Bill
Dr. B. Gopala Reddi: As far as my
Aill is concerned, there seems to be
no objection either to the issue of the
ordinance or to the Bill itself replac-
ing it. The only point that was raised
was whether the ordinance was at all
necessary and whether Government
should have exercised their power to
isaue the ordinance.

After all, we were anxious to help
the cultivator by enhancing the price
of sugarcane, and that has been done.
There was a persistent demand from
U.P. and Bihar also that the sugarcane
prices should be enhanced. In defer-
ence o that, public pressute 8. it Were,
and because the U.P. Government was
also thinking that there was a case
for enhancing the sugarcane prices,
Government thought it should be en-
hanced by three annas, and conse-
quently the sugar price was enhanced,
but that is a different matter. When
that was done, the factory people had
149 lakh tons with them, and we want-
ed they should not get unmerited pro-
fit out of these stocks, and therefore
we enhanced the central excise duty
by Rs, 2-52 per cwt. There is no objec-
tion to that, and I am glad this Bill
has the unanimous approval of this
House,

‘With regard to the other matter, the
hon. Food Minister and the Deputy
Minister will deal with it, as to whe-
ther there is a case for enhancing the
sugar price consequent on the increase
in the price of sugarcane,

Mr. Speaker: That will be discusseda
on. an independent motion, notice of
which has been given by Shri Braj
Raj Singh, Shri Khushwagt Rai and
others. I have allowed it

Even today hon. Members need not
go away, those who are interested in
taking part in the discussion on sugar
and sugarcane prices. I believe the
Tariff Bill may not take much time, 1
will call them after the Tariff Bl
and allow them an opportunity im-
mediately, since the next item is only
st 4 O'clock.

ment) Bill

Shrl V. P, Nayar (Quilon): What
is the time fixed for the Bill?

My. 8peaker: There is no time fixed.
It may not take more than half an
hour:

Shrl V. P. Nayar: [ will myself take
two hours if I am allowed.

My. Speaker: The gquestion is:
*This House disapproves of the

Sugar (Special Excise Duty)

Ordinance, 1958 (Ordinance No. 3

of 1958) promulgated by the Presi-
dent on the 25th October, 105"

The motion was negatived.
Mr. Speaker: The question is:

“That the Bill to provide for
the imposition of a special duty of
excise on certain sugar, be takem,
into consideration.”

The motion was hdopted.,

Mr. Speaker: The question is:
“That Clauses 1 to 5, the Enact-

ing Pormula and the Long Title
stand part of the BilL"

The motion was adopted.
Clauses 1 to 5, the Enacting Formula

and the Long Title were added to the
Bill.

Dy. B. Gopala Reddi: I beg to moye:
“That the Bill be passed".
Mfr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

13.16 hrs.

INDIAN TARIFF
BILL

_ Tpe Minister of Industry (Bt
Mapubhal Shah): I beg to move:

“That the Bill further to am
the Indian Tariff Act, 1034, be
taken into consideration.”

(AMENDMENT)
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'ﬂlﬂthenﬂ.ltuﬂhutummd
the Indian Tariff Act, 1834, be
taken into consideration.”

Skrt V. P. Nayar (Quilon): I
thought the hon. Minister would
make some introductory remarks.
Perhaps he has a feeling that because
we have been given some reports,
because the Government have given
some condensed reports, there ia
postibly no chance of a discussion.
1 take very strong objection to the
practice of introducing such an
important measure at the fag end of
the session, and also asking for only
an hour or two for the entire discus-
sion.

If you go through these voluminous
reports which have been very care-
fully prepared by the Tarif Com-
mission, you will find that in spite
of repeated demands, Government
are following only a pattern which
will not serve the purpose.

" Why do we protect an industry at
all? Are we giving protection to an
industry specifically for the purpose
of benefiting the manufacturer or are
we giving protection to an industry
for the purpose of benefiting, the
nlticm as a whole? From the reports
I am ineclined to think that Govern-
nent's purpose in affording protec-
tion is only to give a measure of
protection to the manufactures. 1
!hal.l be able to give any number of
axampleg for this.

Go through any of the reports of
th,e Tariff Commission. VYou do not
find any investigation having been
Eud.e into the profit structure. All
ese reports are published, but not
gven in one report are we given an
jagication of how much profit a parti-
:uhr unit has made after we have
protection to the particular
dustry. Is it not necessary that we
know this? Is it not a factor

we should take into considera-

' when Government hss to impose
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certain dutieg in order to protect an
industry? Why is it that it hiés not
been possible for the Government to
direct the Tariff Commission that s
any enquiry there should be a gpeci-
fic enquiry directed against the profits
made? This iz more important
because in most of these protected
industries you find the same indus-
tries.

1 do not want to nmeation . the
names of these gentlemen. In most
of the industries a monopoly is alsd
granted because of this protection.

Shri D. C. Sharma (Gurdaspur):
Do mention the mnames of those
gentlemén, because we are interested

Shri V. P. Nayar: The hon. Mintster
will be able to tell us how many of
the industries are under the msnag-
ing agency of the Birlas or the Tatas
or the Dalmias. 1 do not want to
mention them because I do not have
the time also, but the fact remaine
that an industry is given protection,
and protection is continued, withouk
giving this House an idea of the
profit which is made only on account
of this protection.

13,19 hra.
[Mgr. Deruty-Speaxir in the Chair].

I was trying to impress upon the
House that therc.is no purpose if
the Tariff Commission leaves out am
enquiry into the profit made by am
industry as a result of the protection
afforded.

Take for example the non-ferrous
metals industry, It is an industry
which is very important for thp
developing economy of our country.
The hon. Minister knows about it, I
do not have to tell him. It is am
industry in which the raw materia}
position of our country is very bagd
We have not developed most of owr
ores, and the industry has fallen into
the clutches of a few business-houses
here. That also cannot be denjed
We are continuing the protectiop
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which has once been granted, but we
Jmve not been able to make these
mmits behave.

The other day, I remember I had
asked a question, and the answer was
that some steps had been taken.
What iz the use of the Non-ferrous
Metals Control Order, if Government
cannot, by invoking the provisions of
that order, compel the manufacturers
1o well the products of the factories
at a reasonable rate to the hundreds
of thousands of small people depend-
ing upon such products?

I refer in particular to copper and
¢o brass,. What is the position today?
The entire cooking utensils industry
is in the handg of a number of small
owners. In Parliament, we are told
that the distribution is fair, that
every man gets hig need, but when
we go to the centres, we find that
neither the copper-smiths nor the
brass-smiths find it possible to buy
#heir requirements of copper-sheets
and brass-sheets at anything less than
280 or 300 per cent of the price fixed.
There is a revealing information in
the report of the Tarif Commission,
which indicates that today, the differ-
ence between the landed cost and the
selling price is to the tune of Rs, 1,000
or Rs. 1,200 per ton. Ang this is the
case of a metal on which will depend
the lives of several hundreds of
thousands of our people, because I
estimate that these small interests
which have a amall hammer and a
small furnace and are making the
vessels will be a few hundreds of
thousands all over India; to them,
thiz protection means nothing. For
them, the continuance of this protec-
fion only makes it possible to get
these sheets at a higher rate. We are
@ving protection in order to develop
#e industry, without any adequate
arrangements being made at ai] for
the fair distribution of these pro-
ducts. The Commission itself says
that Rs, 1,000 to Ra 1,200 i the
difference per ton. And who takes

DECEMBER 17, 1959 Tariff (Amendment) Bill ofing

this difference? 1 know that ail these
big manufacturers have a number of
small companies in fictitious names.
They appoint distributors, and they
own the company which distributes.

1 am sorry when I am trying to
impress upon the House a particular
point, the hon. Minister is not in his
seat, and you are also .

Mr. Deputy-Speaker: The hon
Minister is here. So long as he i»
inside the House, it is all right
Sometimes, when the hon. Member
makes a point, the hon. Minister may
have to consult his officials

Shri Manubhal Shah: I am hearing
the hon. Member all right.

“Shri T. B. Vittal Rao (Khammam):
He is very intelligent too.

Ch. Ranbir Singh (Rohtak): There
is no doubt about that.

Shri V. P, Nayar: In this report, I
find that the Tariff Commission has
not taken these factors into account
at all. As I stated earlier, it is ne
use giving protection to an industry,
if it will benefit only the manufac-
turer. If the hon. Minister wants, I
can give instances. The Kamanl
Engi.aeering Works, according to the
report, has appointed agents. The
Tariff Commission had once indicated
that there should be a fair distribu-
tion. These people got over it by
appointing regional representatives,
one in Madras, another in Kerala, a
third in Bangalore, a fourth im
Calcutta, and a fifth in Delhi There
is 8 Metal Control Order which pro-
hibits certain things. In the second
inquiry, it is, however stated that the
entire demand of Delhi and Punjab
for copper-sheets and brass-zsheets
has to be met by surreptitious trade
from Bombay. How does it happea
if the Metal Contro] Order could fix
the responsibility? How does 1t
happen when the Tariff Commission
hss made a number of recommenda-
tions to prevent it? The Metal Con-
trol Order has not been revised.
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Government do not work as a
whols in this. Although there are
very good recommendations, they are
not implemented, and this affects a
very vital industry, and it also
enables a group of industrialists who
have a monopoly, who have an
otctopus grip on thig industry, to
further and further increase their
hold. It this is the result of an
fnquiry by the Tarif Commission, 1
should think that the inguiry should
be scrapped, and the Tariff Commis-
sion itself should not function at all.

There is another point also. On a
previous occasion, if I remember
aright, the hon. Minister had made
a promise that the cost accountants'
confidential reports will be placed on
the Table of the House.

8hri Manubhaj Shah: I said that
they would be made available to the
Members, whosoever desired it. Later
I had laid a statement saying that
these reports will be made available to
the Public Accounts Committee. I did
not say that they would be placed on
the Table of the House,

8hri V. P. Nayar: I have made a
number of requests for certain cost
accountants’ confidentia] reports . ..

Shri Manubhal 8hah: I have not
received even one.

Shri V, P. Nayar:....but I have not
had even one. 1 thought that his
agsurance was that it would be plac-
ed in the Parliament Library though
it may not be placed on the Table
of the House.

Anyway, when once that point had
been raised, we find that the mention
which used to be made in the earlier
reports is no longer there; nothing
about the cost accountants’ work is
tndicated in the report. I can under-
stand that it is not possible for every
Member to read through the entire
Tarif Commission’s report and then
come here and speak. But when
some of us want to study a question
In detail, it must be available to us
For, without understanding the cost
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structure, and without understanding
the view taken by the cost account-
ant, how are we going to fix the per-
centage? To me, it appears that it is
almost impossible. So, as a general
point, I would submit that the hon.
Minister should try to change the
pattern of the inquiry.

There is another aspect of tha
inquiry which makes it completely
formal and official. You hold =
public inquiry in Bombay. But if
you go through the list of withesses
who have attended the public inquiry,
you will find that the consumers of
certain articles, whom we do not
know, but who represent companies,
are always there; among them also,
you will find consumers representing
the Tatas, the National Carbons, the
Electrode-Manufacturing factory, and
everybody else; but no small interest
can be represented there, because the
inquiry is held in Bombay, whereas
the particular article is consumed by
the small manufacturers only at
Madras or at Caleutta, and from
there, these small manufacturers can-
not find time and money to go to
Bombay. Except that the inquiry
affords an opportunity for some of
the government officials to make =&
flying visit to Bombay or Calcutta, it
does not enable the ordinary man to
go there at all. Such inquiries are
not also publicised to the extent
necessary. Some of us read the
papers, but in many of them too, I do
not find that the Tarif Commission's
inquiry is being advertised. You
cannot expect a copper-smith in
Kerala or a black-smith in Madras
to write to the Tariff Commission a
letter in English and then find out
the exact date of the inquiry and
attend the sitting there, after spend-
ing so much money on travel. This
is not the way. At least if the State
Governments had been addressed in
this regard, that would mean some-
thing. But from the names of thas
authorities to whom the gquestion-
naires have been gent, I do not find



677 Indian
[Shri V., P. Nayar]

that any State Government has been
addressed in this regard.

. Of course, it is known that the
Government of India’s Development
Wing does not have the required
personnel to go into these technical
matters, but it is found in several
reports that the suggestions could
not be implemented on account of
the lack of adequate trained person-
mel in the Development Wing. Why
is it that it has not been possible
for the Tarif Commission to contact
the States concerned? Even the
States are not taken into confidence
The result is that the inquiry has
become & farce. The inquiry is
intended primarily to protect. But
what has been happening?

You rcmember, Sir, that time and
again, in thiz House, there K were
severa) questions about soda ash. The
largest number of interests to whom
soda ash must be made available at
a cheaper rate is the washerman. I
have not known any washerman get-
ting it without difficulty. In fact,
lIast time, when I was in Trivandrum,
I saw a queue, four hundred or five
hundred people long, at a shop which
was supposed to sell this washing
soda at controlled rates. That is the
case everywhere. The washermen
cannot get on without it. The Tarift
Commission's report had indicated
that the system of distribution of soda
agh was defective without giving all
the details whereby manipulations
were made in order to accumulate
more profits, by one of the units. The
hon. Minister knows that unit And
he had promised that it would be
changed But what has been done
after that? Can he tell us that any
dhobi can get his requirement of
washing soda at a reasonable price,
in spite of the fact that this industry
has been enjoying protection for
quite a long time? He will also have
to confess that because of this pro-
tection, the units which are manu-
facturing this will have enbanced
thelr profits.
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Thérefore, I submit that CGovetn-
ment should change the pattern of
the inquiry and also try to ensure
that when once we extend protec-
tion, or when once we grant protec-
tion, the largest number of interests
involved in it should benefit most, It
Government can find out some such
schemes, then I think the Tariff Com-
misgion’s inquiries will have smome
meaning. Otherwise, it may be that
some of these industries do not affect
a large number of persons. For
example, there is the stearic acid
Industry. I do not know how many
people be affected by that There is
another industry—of earborandum.
There is a  third—machine screws
Then there is the diesel fuel injection
equipment industry. I am not going
into these because I do not have the
time to do so, not that I have nothing
to speak on each of these industries.

I would again request the hon.
Minister to think of this situation.
The Tariff Commission has some very
fine gentlemen at the top and a very
very efficient Secretary. I am glad
that owing to superannuation, oane
particular geneltman, who was most
unfit to hold an office there, has now
been allowed to go away and his
place has been taken by a very
energetic young man. But that apart,
bhow is it that they produce a similar
report in an industry like this? 1
find for my amusement certain refer-
ences about the position of the plastic
industry. Twice the Commission has
reported about the plastic industry.
Even now the defects in plastic
manutactures continue? Why? It is
admitted in the report itself that an
Indian-made plastic button, for
example, is not good even today. We
have given them protection for quite
a long time. 1 am so sorry I am
continuously losing the thread of my
argument when I do not get undivid-
ed attention.

Mr. Deputy-Speaker: I have found
that at least when 1 am talking with



$$79  Mdian  AGRAHAYANA 328, 1881 (SAKA) Toriff (Amend- 5680

my sadvisers, he addresses me; other-
wrise, he might be just addressing the
Ministers, pointing to him.

Bhri V. P. Nayar: I always address
you But I want the Minister and
you to hear me.

Mr, Deputy-Speaker: 1 will be
more careful, because I have seen
that when there is an adviser by my
mide, he stops.

Shri V. P. Nayar: Another import-
ant industry is the sago industry, It
has been known for quite some time
that the sago industry has come to
stay. We have given it adequate pro-
tection and the industry has develop-
ed. The product is now reported to
be in a position to compete with the
sago globules from elsewhere, from
other countries in the East. It was
also known that there is a great
potential for export of sago. Because
of the competitive nature in quality
and price, there s a great scope for
the export of sago. But what are our
exports today? Why is it that it has
not been possible for the Government
to step up export of sago?

Here again, a large section of the
people of my State is affected. You
know tapioca is grown mostly in our
State. Several hundred thousand
acres of land are under tapioca culti-
vation there. If you go through the
figures, you will find that even in
respect of the price of the raw
material, the cultivator har no assur-
ance, despite the fact that an industgy
dependent only on the tapioca has
grown up in a neighbouring State.
There is a difference of over 100 per
cent betweem the prices quoted in
the various growing districts and the
pricer paid by the manufacturers.
Who mops it up? What is the
arrangement? ‘What are the facili-
ties? This is an easily perishable
material. You cannot Kkeep tapjoca
for some time and then send it to
Salem. With all the protection grant-
ed to the industry, and the industry
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having oume to stay, this is the
position.

There is also another aspect. You
find that the entire industry employs
about 14,500 people. I do not know
the exact figure. It may be around
14,000 to 15,000, Out of these, 11,500
to 12,000 people are still casual em-
ployees, employees who cannot be
given regular work, although the
industry has been enjoying protec-
tion for ten years. That being so,
what has this protection meant to the
11,000 casual employees there? I
would very much reguest the hon.
Minister to tell me what will be his
justification for giving protection to
an industry for a period of years
when it cannot even give regular
employment to the majority of its
workers. Where does all this profit
go? We find that it is a very pro-
fitable industry.

So even after the Tariff Commia-
sign's recommendations, on the one
hand, we find that Government are
unable to step up the export; on the
other, Government are unable to give
adequate protection to ‘he growers
of tapioca. Government are equally
unable to ensure regular employment
to more than 75 per cent of the
workers. This has become the result .
of a Tariff inquiry.

Therefore, I submit that apart from
changing the pattern of the industry
and inquiry by the Tariff Commis-
sion, Government should also take
concrete steps to see that at least the
good recommendations are implement-
ed. Year after year or once in two
years, there is no pwrpose in coming
before Parliament with such a Bill
and saying that the industry has to
be protected. We must get the facts.
We must get to know the exact state
of the employment in the particular
industry. We musi be given an jdea
of the profits which are mopped up
by those who get the advantage of
this protection. Without these, 1 find
there is no use at all in going on with
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this discussion year after year,
ssually at the fag end of the session,
‘the winter seasion, just for half an
hour, 30 that Government can get
away with it without much criticism.

I would refer in particular to one
other industry also about which I
have some details—the carborandum
industry. I know there is a firm in
Madras which runs a factory. I had
occasion to send one or two photostat
copies of letters written by the
management of the Carborandum
Uruversal Limited to their collabora-
tors in the U.S.A.,, to the then Deputy
Minister of Finance, Shri Shah—the
namesake of the hon, Minister. Those
letters revealed—! am giving this
only as an instance; this is a practice
which is followed by other companies
also——those letters revealed that the
director of that company writes a
letter to his associate director there
to the effect that in respect of certain
imports for which they had secured
licences, they should change the
name so that the incidence of duty
will be lesser, If a machine is
imported as a whole, there is a per-
centage of duty payable; if it comes
under some other name and in parts,
it pays a lesser duty or higher duty
~it varies. In order to take advant-
age of that tariff classification, they
wrote a letter, and got it—even
though to the letter which I address-
ed to the Minister I did not get a
reply.

They now say there have been a
number of complaints about the
grinding wheels. Quite a number of
complaints went before the Tariff
Commission also at the time of their
holding the inquiry. They say that
now they have appointed four train-

ed qualified agents who will do
‘after sale’ service also; they have
people with specialised knowledge

who would be put in the factory for
one or two weeks and then sent out.
This is the practice which, despite
#he deflnite recommendation of the
Tarif Commission, is allowea to con-
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tinug in the case of a protecied
industry, much to the detriment of
the eonsumers.

I would request Government ¢
take a serious note of all such recom-
mendations. They have got enough
powers in their hands.

In another instance, I find #hat
details had been asked for from the
non-ferrous metal manufacturers,
but they have not obliged the Gov=-
ernment. Government say that most
of them have not cared to send the
detaiis. In another case, four Bom-
bay companies have united them-
selves and have agreed on a certaim
price. There will be no competition
inter se—that is the word used. They
have agreed and told Government
that they would charge only Rs. 238
or Rs. 250 per cwt. What they do is
this. Company A gells it to a ficti-
tious manufacturer by name B.. The
fictitious manufacturer B is also con-
trolled by A. Through a chain they
operate, the result being that Rs. 1,200
to Rs. 1,500 per ton is mopped up. I
presume the Industries Development
and Regulation) Act has enough
powers in it to enable Government to
compel the manufacturers to do a
certain thing. I want to know in
how many cases the provisions of
that Act or any other Act, for the
time being in force, have been used
against any one of these manufac-
turers for non-compliance with the
recommendations of the Tariff Com=-
mission? It it is used against some-
one, it is against the smallest man
Regarding almost every one of these
industries, there have been com-
plaints from consumers, there have
been complaints from others and
there have been deflnite recommen-
dations made

With these observations, I wonld
request the hon. Minister once again
to call a amall conference of at least
those Members who are interested—
which he can easily find out—to think
out & way to make the inquiries of -
the Tarif Commission more frultful



arder that the inquiries may benefit
the interests involved, especially
larger numbars of pecple who
depend upon the industries to which
we give protection.

Shri Achar (Mangalore): Mr, De-
puty-Bpeaker, Sir, I am glad to find
from the Statement of Objects and
Reasons that protection is not to be
granted to a good number of indus-
tries. This is a very good sign. Of
course, for an infant industry protec-
tion iz necessary. But as we conti-
nue protection, it certainly indicates
that such protection ought not to be
granted. The first point about which
1 felt happy was that the number of
industries to which this protection is
extended iz very small. In fact there
are only 4 items in this Bill. It is a
very good feature.

My hon, friend Shri Nayar was lay-
ing very great emphasis on profits.
Certainly, we ought to know how the
profits position stands. He is all right
in emphasising that aspect of the
question. But, I would like to em-
phasise another aspect of the question,

8hrl V. P. Nayar: When you say
that I am right I am inclined to think
1 am wrong.

SBhri Achar: Very good; I have no
objection to that.

Mr. Deputy-Speaker: Does he with-
draw the explanation that he hag al-
ready expressed?

Shri V. P. Nayar: I thought I said, I
am inclined to think.

8hri Achar: We often disagree, it is
true. It is a pleasure to agree at least
once in the way.

I was submitting that I would like
to emphasise another aspect of the
question. I have gone through some
of these Reports—not all of them—
with regard to some of the industries
tn which I am interested. One aspect
which I would like the members of
the Commission to look into iz the
aspect of labour in a particular In-
suwstry.
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‘We have to consider the reasan why
this protection is required Is it the
question of inefficiency of manage-
ment or is it due to labour troubles
or inefficiency of labour or iz it due
to the value of the materials that are
required? The Tariff Commission
should go into this aspect, considering
the position of foreign countries which
are able to produce these articles at
cheaper prices, What is the reason
they are able to produce them at
cheaper prices? I it a question of
materials or is it the mode of
management or is it due to the ques-
tion of labour and - labour troubles
that we are having? I am often in-
clined to think that it is more =a
question of labour. We are having a
lot of troubles of late. It looks as if
everyone is wanting higher pay—mors
remuneration. But nobody looks to
the other aspect of the question, the
work turned out, the efficiency of it
and the real value of the labour that
is employed. We talk of minimum
wages always but are we talking of
at least some minimum labour?

I went through some of the Reports.
I felt that the members of the Com-
mission have not paid sufficient at-
tention to this aspect of the question.
Just as Shri V. P, Nayar emphasised
the gquestion of profits I would like
to emphasise this aspect of the ques-
tion more than anything else. We hava
to see whether the labour employed,
all the persons employed in an indus-
try, are doing their duty properly. Is
it due to the higher payment that wa
are not able to compete with other
eountries? If that is so, something
must be done in that direction, Con-
tinuance of protection for ever will
not do any good. So, I would empha-
sise this aspect that when the mem-
bers of the Tariff Commission go into
these things they must pay more at
tention to it.

Mr. Deputy-Speaker: Is there any
other hon. Member who wants to
speak? No, The hon, Minister,

Shri Manubhai Shah: Sir, I am
grateful to the House. . . . ,

Shri T. B. Viital Raso: 8Sir, Ch.
Ranbir Singh stood up.
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Mr. Deputy-Speaxer: Then it must
have been very late. I have now
ealled the hop, Minister.

Shri Manubhkai Shah: First I
would like to clarify a misunderstand-
ing. At no time did the Ministry
want to hurry up with this Bill nor
did we request the Chair or the hon.
Speaker to bring it in the shortest
possible time. Last time also I had
pleaded with the hon. Speaker that
a3 much time as the hon, Members
desired for these important Bills may
be granted as could be afforded by
the House. Therefore,

Mr. Deputy-Bpeaker: The hon.
Minister must have got the support
now. It must have gone into the
record that no Member rose.

Shri Manubhai Shah: That is the
exact point. Hon, Members who are
interested, perhaps, do not make
themselves represented in the Busi-
ness Advisory Committee of the
House. I have heard this complaint
for the last four years continuously
from hon. Members, and particularly
from my hon. friend, Shri Nayar who
always speaks first and then does not
remain there for hearing my
reply.

Mr. Deputy-Speaker: He has come
in now.

Shri Manubhal Shah: I am glad he
hag come. Today he was telling me
this morning that he was totally taken
unawares and that he was totally
wmprepared.

Shri V. P. Nayar: He told me that
this may not be coming up so early.

Shri Manubhai Shah: If he would
have seen the voluminous notes
which this Ministry had prepared and
circulated to the hon. Members of
this House and if they had made a
perusal of the pages 11 to 14 and the
reviews that were placed, there would
have been more informed discussion
“on this matter. I will not labour on
this question. I may say that pages
11 10 14 of the review of the Tariff
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Commission Reparts are the new féa-
tures that we have introduced. They
bring before the couniry and the
House the production trends in the
protected industries, the wholesale
prices, how they compare, what is the
estimated demand and supply of these
protected industries. They are wmuch
important reviews that the hon. Mem-
bers may kindly go through them
when they find the time and oppor-
tunity, '

Similarly also in the summary
which we have circulated the need for
the protected and de-protected indus-
tries and all the aspects of produc-
tion of these industries etc, have been
given. It is a matter of pleasure to
see, as Shri Achar rightly pointed
out, that there are more industries
coming for de-protection and very few
for coninued or new protection under
this Bill.

If hon. Members go through the
production figures for the last few
years, they will find that in most of
these industries production has risen
from 30 per cent to 70 per cent in
some cases which shows the great
vitality and health that has come into
the body politic and industrial econo-
my of this country.

Shri Nayar also made a point about
the profits. I do hope that he will
kindly go through all these reports.
As a matter of fact, the Tarift Com-
mission makes it a point every time
to go into the profits made by the pro-
tected industries and in most of the
price enqguiries like cemeni, paper,
sugar, steel ete. which the Tariff Com-
mission has undertaken, the major
emphasis is really on the price struc-
ture and the profits that these indus-
tries are making. Therefore, it is not
a new suggestion. That has always
been taken into consideration by the
House and the Government and the
Tariff Commission. They always go
into the details of the price structure
and the profits made therefrom by
these tariff-protected industries.

Shri V. P. Nayar: Is it given any-
where in any of these reporta? Can
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Minister int out the total
earned by any industry as a
of this protection in any one
units which have been visit-
the Tarif Commission?

Manubhai Shah: The profits
concerned are not only due to pro-
tection alone but to many other facts
and in the overall balance-sheet it is

T

shown. No enquiry can find out what’

percentage of profit is due to protec-
tion. They go into the total profits.
For instance, in the paper industry
report, the categorisation of 28 varie-
ties has taken place. Their price
gtructure has been recast and every-
thing has been based on the profitabi-
lity of that industry. The Tariff
Commission has stipulated that in
some cases the profits should not be
more than 8 per cent and in some
case more than 12 per cent of the
capital employed. As a matter of
fact, I would request the attention of
the House and plead with them to go
into these very wvaluable reports in
which the enquiry has been the very
many-sided economic features of the
different industries.

My other hon. friend mentioned
about labour conditions. I will men-
tion here that ag far as the Tariff
Commission is concerned it is really
a consumers’ commission, In view of
the importance of the consumer neede
it has also to go into the productivity
of the indusiry. Labour or lsbour
welfare as such could not be con-
sidered to be the direct responsibility
of Tariff Commission. There are other
Jabour bodies such as the wage boards,
the labour policy of Government and
various other prongs of the economic
apparatus like the NP.C. and other
organisations. I agree with my hon.
friend that productivity should in-
crease. It is increasing at a smatisfac-
tory rate in many items. Not only
has the quality improved but produe-
tion has increased per unit man hour
spent. Production per head has con-
siderably gone up. I had occasion the
other day to mention about the
Hindustan Machine Tool The same
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thing has happended jn the cotton
textile industry, paper industry and
various other industries under discus-
sion today. Labour productivity ex-
clusively or labour welfare as such
could not pe a matter of intensive en-
quiry by the Tarif Commission
because there are also other indepen-
dent agencieg under the several labour
laws of this country.

Shri Achar: If T may just interrupt,
I may say that I was not thinking of
labour welfare but how far the cost
of production was affected by these
things.

Shri Mannbhai Bhah: Cost of pro-
duction ig slightly different from pro-
ductivity. The nature of protection to
be given is the major thing which
the Tariff Commission looks into and
it also looks to the other things, Pro-
ductivity and production being two
different things, I may say that the
productivity of the individual Indian
labour per man-hour unit is definitely
on the increase. There have been
some enguiries on that.

Last time I placed before the House
the thinking of the Government about
appointing some panels for studying
the cost structure of industries and
find out as to why in some commodi-
ties our cost of production iz higher
and what are the factors that go to
contribute to this, Government Iis
going to appoint half a dozen panels
for studying the cost structure and
the cost of production in various sizes
of economic units of the different in-
dusries, in the major industries of
India like the cotton textiles, jute,
cement, sugar, light engineering bi-
cycleg and the rayon industries. When
these studies are made they will
throw more light on the different cost
structures, what is the contribution of
labour, how far the management
plays its part, how far the size of the
units that go to build up the industry
also contribute to the various levels
of the cost of production, etc. I do not
want to take more time of the House.
I am glad to say that all the industries
that are covered in the Bill here,
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whether they ars protected or de-
protected have shown great vitality.
The percentages of increase in pro-
duction given there are proof positive,
if any proof was needed, that the
Indian industries are in a healthy con-
dition, even though these 10-11 indus-
tries do not even represent a very
small fraction of the entire industrial
panorama which this country is today
building up fastly. I thank the hon.
Members for the support they have
given to this Bill.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are neo
amendments to the clauses. The
question is:

‘“That Clauses 1 and 2, the En-
acting Formula and the Long
Title stand part of the BillL*

The motion wag adopted.

Clauses 1 and 2, the Enacting For-
mula and the Long Title were added
to the Bill, -

8hri Manubhal Shah: Sir, I beg to
move:

“That the Bill be passed.”

edm. Deputy-Speaker: Motion mov-

“That the Bill be passed.”

Shri V. P. Nayar: 8ir, May I ask
a question? I do not want to make a
speech. 1 raised & specific point
about the difference in the price bet-
ween the landed cost and the market

price of imported copper. The Tarift
Commission says:

“It was pointed out that the
mergin between the landsd cost
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snd the market price waz about
Rs. 1,000 per ton in the case of
copper and Rs. 1,200 per ton
spproximately in the case of zine
and the point urged belore us was
that many small manufacturers
found it more profitable to con-
tinue operating with scrap and to

dispose of in the market their
copper and zinc ingots. State
ments were made to the effect

that supplies were coming to
Bombay from such far off places
such as Banaras. . . .”

I had raised this point specifically and
1 did not hear the hon, Minister giving
any reply to this. When there are
so many control orders and stipula-
tions and regulations, how is it that
there is so much difference in the
price between the landed cost and the
consumer’s price?

Shri Manubhai Shah: He was not
present and I did not dilate on it
The copper control order, which has
hardly anything to do with this partl-
cular group of non-ferrous metal in-
dustry now under consideration, has
been worked out in the greatest pos-
gible detail. After its working for
the last three half year periods, prac-
tically every actual user whether in
the small or medium or large scale
industry, gets copper between 3'5 to
8 per cent of the landed cost. Against
the Development Wing's certificate,
and State Directors of Industries’ re-
commendations quotas are allowed to
themn. It is true that as copper is
scarce, some copper does make it
way into the market because the
actual users themselves in some cases
do it. That is how non-ferrous metal
or even stee] or any other scarce com-
modity finds its way to such markets.
But actually all the users are getting
it at the proper price,

Shri V. P, Nayar: That was not
my point. The same report says:

“ . ....under the Non-ferrous
Metals Control Order, 1958, the -
control is confined to the sale of
the metal by importers and =ne
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¢heck is exercised about its dis-
posal after the metal has been
peld by importers. The Director
of Industries, Bombay, admitted
that this was a serious loophole
and that it was poassible for small
scale units which have no melting
or rolling arrangements...... =

1 wanted to know whether, in view
of this difference in the price aj stat-
ed by the Tarif Commission, the
Government contemplates moditying
the Non-ferrous Metals Control Order
#0 that we can exercise rigid con-
trola?

Shrl Manubhal Bhah: While the
Tariff Commission might have been
making these observations, we in the
Government have already stipulated
during the last 18 months—that Order
is now complete—that every amall-
scale or medium-scale or large-scale
unit gets non-ferrous metal imported
by the importers upto 40 per cent and
uixty per cent are allowed to the
mctual users at prices which vary bet-
ween 3'5 to 6 per cent from the land-
®d cost of the metal. These observa-
tions have been acted upon and suit-
able action had been taken even be-
fore the report was presented.

Mr. Deputy-Speaker: The question
in:

*That the Bill be passed.”
The motion wag adopted,

1358 hre

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: We shall
take up the discussion regarding the
price of sugar,

&t quwew ww (/) s,
R OF fader wour § fe orgt aw q@
a8, wr @ v g At g fe
QI TN TR I

T wraaT A AWk A ey F i
% 7€ & fix e o Wik five wram,
@ ) WreAT @ WY 07 K F ) 0F qAw
qT XA ¥E ¥ ag| 7 o 39 # fgear
AN w7 77 gAA & T qqq w7 qiwwre
O Nfgy 1 & ¥ 9l T og® wg o
s ag &Y, 3 wOv Feamay w1 AT
ot 37 ¥ ofcard & s 7@ wQy
w9t & qore § 1 gafeq e & W
e WY g A & qud T e w1y
w1 s i wfyy | gafag & smaar
wea g i, v fir qry wer s Agag
R FFT 9T, HIAATT T AT FT §H TC
aEE ¥ A AR |

IS W NPT : TT W1 A |y
g & e Qar oz Wit 7 gaT ) Wz
qger A WY guT §, & W FIW A0 Ay,
THT F7 THAT § | WL AHATT T2eY
ngsFA F i idgn ¥
TR AT Y TE—TL g 7N (fawre
¥, A T T TT AN FT AT T q¥Y
§ | waTe g & 6 w7 AT wee W
¥ ® QE w1 Iy § a0 g

&t A e (Frehier) - arw
&are i €

JITS W WENCT | VT AAAG
dar g §, @ ¥ q@ A ¥ qdwn aff
R GHAT § | AAAY TTER A LE KA
o mrc T RN oI g, @ qR
erf gua fafedw &1 Qor 1 Yfe @
o & QAF ¥ af § xufeq gwy
fafydg amant, I f s § 0

Shri V. P. Nayar (Quilon): May ¥
make a submission I think this sub-
ject is very important. In fact the
problem asbout gugar arose in another
connection and the Speaker suggested
that there may be discussion. I cam
quite understand the difficulty of my
hon. friends. To initiate a discussiom
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enormous detally will have to be
studied. The other discussion iz also
equally important. The hon. Member
who has to move it may not be ready.
So, I would suggest that, as there is
no other businegs apart from these
two, the House may adjourn for an
hour or two. ’

14 b

Mr. Deputy-Speaker; Why can't
we take thiz up now? In the first ins-
tance I had thought that the Question
of sugar prices and other matters that
are now sought to be discussed here
require no special preparation because
we are raising those questions here
every day and hon. Merntbers Tnust
be ready with all the details. I
thought that they could begin the dis-
cussion any time they were asked to
do so. There ought not to have been
any difficulty. But, if there is any
objection I would not ingist on It. If
the hon. Members who wanted to dis-
cuss these things are not ready for it,
because this item is not on the Agenda
1 cannot force it on them; I will not
take it up.

Shri 8. M, Banerjee (Kanpur): For
two hours this debate can continue.

Mr. Deputy-Bpeaker: What do hon.
Members want? Shri Khushwagt Rai
said that this should not be taken up
Just now. Is that the desire of the
hon. Members?

8hri Rane {Buldana): I am afraid,
Sir, ther> may not be any other time
available.

Mr. Deputy-Speaker: The fear of
the Government is that there may not
be any other time available. If it is
the desire of the House that it should
not be taken up now I would not iake
it up against the wishes of the hon.
Members. The next thing is the
motion regarding the Report of the
£y Commission. Is the Mover ready?

Shri Naruyanankutty Meimen
(Mukandapuram): I am very sosty.
Bir, ....

Shri B. K. Gaikwad (Nasik): It.is
put down for 4.0 p.Mm.

14.62 hrs.

{Mgr. Speaxer in the Chair]

Mr, Speaker: Can we not go oid
with the sugar matfer now?

The Depuiy Minister of Food amd
Agriculture (Shri A. M. Thomas):
Yes, Sir.

Mr. Speaker: Hon. Members were
ready to go on with it today. 'Wd
have still two hours. Let us finish 1t.

Shri V. P. Nayar: The difficulty is
that hon. Members would not he pres
pared on the subject you indicated
Hon. Members would’ fhave prepared
on the Bill and the Ordinance, "bat
you indicated a different subject. °

Mr. Bpeaker: As a mafter of fact,
they wanted to take away all the
time on sugar, sugar prices, sugar-
cane and 80 on. I prevented them
from doing se and suggested that
they could have a discussion at gome
other time. Let us start this now. I
am not going to adjourn the House
If hon. Members do not want to take
up the sugar discussion let us start
with the Report of the Pay Commis-
sion.

8hri Nagi Reddy (Anani™ur): If
the Report of the Pay Commission is
taken up now, hon. Members who
wanted to take part in the discussion
are not here because it was put dows
for 40 p.M.

Mr. Bpeaker: They wanted some
more time for that discussion. We
have more time now, lst us start it;

Shri Nagi Reddy: The difficulty is
that those hon. Members who want o
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participate in the discussion are not
present DOW.

Mr. Speaker: All right; let wus
sart with the discussion an~ sugar.
Shri Khushwaqt Rai may move his
motion. I will give 15 minutes to
each hon. Member.’

1463 hrs,

MOTION RE: PRICE OF SUGAR-
CANE AND SUGAR

Shri Khushwagt Ral (Kheri): Slr,
I beg to move:

‘“That the question of increase
in the price of sugarcane and
sugar be taken into considera-
tion.”

oar fs &9 #7741, WORr g v
fryg fawgax ae-frae qwaErcar
gaEATT *1 Fhar, mT gfw goare &

WO AEER - ATAAIG qEEq AT AT
ST AN E, T WA ST AL |

Mr. Speaker: I will call Bhri Braj
Raj Singh next.

Shri B. M. Banerjee (Kanpur): I
may be given ten minutes.

Mr. Speaker: I will do so. Let us
mée, Who are all the hon. Members
who want to take part in this discus-
gon? Shri Khushwaqt Ral, Shri
Vajpayee, Shri Braj Raj Singh, Shri
Mohan Swarup, Shri S. M. Banerjee,
8hri Sarju Pandey, Shri Supakar, Ch.
Ranbir Singh, Shri Jhunjhunwala,
Shri Subbiah Ambalam, Shri Mani-
yangadan and Bhri Ramji Verma,

-Am Hom. Member: Enough for two
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cane and Sugar
The Deoputy Minister of Food and
Agricultare (Shel A. M. Themas):
What is the time allotted forthis?

My, Speaker: 10 to 15 minutes for
each hon. Member. The total time
allotied is 24 hours. We are starting
at 2,00, we will finish at 430. The
other motion will be be taken up at
4.30 instead of at 4.00.

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
[ thought it was at 4.00.

Mr. Speaker: True, but what is the
good of keeping both half-finished? I
will allow 24 hours for this and start
the other motion at 4.30.

Shri 8. M. Banerjee: Should we
continue up to 630 today?

8hri Speaker: The original plan
was to sit till 8.00. If the motion on
the Report of the Pay Commission is
not finished it will stand over.

W gTEer W AT asIE
wgYza, gl w9 o o F e
T arq &, 9 ¥ o 0T weETe #Y
ATH ¥ wq ¥ wray §, A a7 § )
wiy 3feg fF 2euR-4Y F dam ¥ o
¥ A OF I UF I9qT A1 A q
T YT HIA WA A OF THT I WA
o fax agr | 99 ¥ w®F W@ gw ?
FAH A 9% g fF IE @ & o)
) wreg ¥ weat am ol qeuv-uy ¥
ag giad Wi of % @ T ag o
R HMAY 98T | g IO @Y
WAR-KIATT R IW AZTE 0T, SqF
WO LAWY= Y H AP F TwwT AT
XY W1 I H GETC AT FTHT 1997
A gFaT # ad gav
1497 hrs, o
[Mr Drpury SPraxEr in the Chait]
FTHT F T § 6 9% ui & v G

B AT 3T AT §, I w6 gy
A A § | U R W 08 g
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[ Wewwr )

o & Wt 9T I9 N A7 ¥ I
oyt v o fi yw k& geq Y qafeg
ay q § fr gw a® ¥ wrerwrt Y
weirfew T g § Fe @ awr wfrs &
wire tav w¥ | gy &t 3w & 5 woee
¥ oy &1 fis af & o oF, Afer @
feer 31 wifgd, €8 9C 9@ A faw
wff feaT | w7 g agr TEAT §O oY
& WX ¥ fis I w3w W< fagre
g wiv oY | ¥ g qve e g g fe
I 7AW oY fagrx 7 wEsafaay ¥
o T Wi @, 4 TF §AC ATY WA
R 3w ¥ ®F 4 70w, W
Wt OF q§ AN §, AT wR WX
fagr &t goert ¥ @ ag fewfea
ot f5 of w1 qer w0 e o o
{= ey, teys Y @t w5 oagr @
i dqmamgE FQ w0 § )
Q% a1 A ag w41 E e qw & gw o
Qe T @wa | w9 Lfag fr
Lexs-%e ¥ oY g Qi oY, S A A
feadl TweT wORT qEEd w918,
fgsar faatr farar 99 & 7 @g *@W
&% 74 @ fr s 13 ¥ g0 I3 wan,
& T TR AEL G AKX RN ) FOIIT
¥ @Y wwre agT Ag I o § )
ST X Tva fapT v e g oo aTgR
w3 o gafrg 99 ¥ oweT grard
AT Twe oY qry fean, T W I
frd A ¥, wis WX 7 ¥ g ¥
o oW ¥ are ¥ ag 3% 92 A fawdy
oft, ¥fer e feren qerdiE #T
qré ? frgeft a1 Qv Wy WY aw €F
oA § wge gk @, 7 A X qg o wG
ot f5  *xr oY ag wrar § B gw Fafe
AR @ gl
QIR AY G BT J&T AW A
I fraga i SR AP @
T F T A R AQ T 1 I
wm, W faw #, farga waw &0
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¥l any 35 wi arfr § fir e
w73 ¥ aw ay Rt et dr ek o
R ¥y W@ 1 ag o waw A g
XueT gy 7z § f frgy faalf 33 ey
W X7 qgf 9T wgw g€ @ I9@ WU
AT G A #Y as ¥ g @ A"
o 7§ 4Y r G Y€ aver Y § Fe
¥ % Wt 0 T N v} ST @AV WG
WA AT TF BT RIY K Y I

1= feaag, tens Y o W §
X avr S ag g o 6 ag g aer
a1 i IO ST &Y warA Wi fag
o wsadr w fawifeat & ar w0
T4 & FNT TF §IG7 AT WA § QO
AT R A wrax IEF QAT A wf
f O aw 7 agR F 70 O [oa wTo
TG § | T AT g1 Hror W & far
T AT\

wia 2@t ag ¥ fe an o g fer
Tt #Y sy F <@ FHH Fopar v
wifgg 1 & @ ag avwa g frod ¥ s
R 33 W< €W § AR U Qi )
wit fagy fxdt ety are g4 o &
X @& $Y 98 qarn a1 v ag o gt
&Iz T A o § faw # fandt
T agEa T | W T A 4w W
ot 3z o weA) A QN wWife ag
i fagaer % avw wyw Q@ ¢ e
w1 & 27 FT TRET W AW 5
¥ @ fwifca oX forgiy it ant &t
SR A A L1 AT N /N F FARY
AFT K TR T TET @ AGR
ST quft § 1 A wwEe § fegw
ehRafTnesFammam o
warqr § € I § e feadt qatee
qar 3 FR A QAT § 1 ww g AWy

. Gt we B § &Y AN W W S

& fe Ty ¥ St o 7 v wrfiedt
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& g v 2 1 foad qiw et ¥ W
Fooh v v O § fe ag w3
& qraeY fireT o war ¥ ) fawY W wur
¥ & a6 O wiw e At § W
wrer g § ot forwr et Y e 4
dur 2% og@ vy Wi v fe g §
Qe ¥ freeft firer § e Y @
¥ ¥ ve afcae § v ofam @
fipger™ # faeeft qaz faq § oA
anfere & 1 37 Wt 1 who 3o &
# vow 8 ) g0 o W aar o
FREAE ... .

Shrl Raghunath Singh (Varanasl):
Are all of them Marwaris?

Shri Khinshwagqt Bal: 1 do not know
their caste. In this casteless soclety,
ene does not know the caste. Per-
haps, he already knowg it!

s F ag g W@ o fE e
ot #t dv 7@ ¥ fag & sy
oAt & qfcardd ®1 W o wR €
e Ao g wisa § ©
3y wew & Al v @) W W gar
wafag v § fis Jar agy o € are
w7 a7 T § W W ot F g
g §owaitE § wmwar § e swwr
fofe s s s qw Al
wreft & fF o wreT T ot § @t
¥ firet wifers woat dfirat wree forar
¥ fog #te 2 § )

8hri Raghunath Simgh: Not so.

Shrl Khnshwaqt Ral: It is perfectly

oorrect.

TN WA : WAT WY WG WY
_ﬁ“ﬂ!ﬂﬁtﬂmm
]
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gy q% Wt warw v wfge fr
wrer & foor s wran oy wok § e o
sfufers ¢t s dared vt wr
& & o e e o T ol § o
warwaTE W e it o ¥ 7o
¥ figrgear ¥ w47 99 wvereTC WY
for 7t fir arr & R fY wede wmy
aft freraT § ¢ T Wt & o andwr
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Mr. Deputy-fSpeaker: Motion mew-
od:

S
TS

“That the question of increase
in the price of sugarcane and
sugar be taken into considera-
tion.”

There is a substitute motion by Shri
Vejpayee: Is he moving it?

8hri Vajpayee (Balrampur): Yes.
I beg to move:

That for the original motion; the
following be substituted, nemelyi—

“This House having considered
the price of sugarcane and sugwr
fixed by the Government, recem-
mends that price of sugarcane be
ralsed to Rs. 2/- per maund with-
out any ocorresponding inereass
in the price of sugas.™

Mr., Deputy-Bpesker: This subwt:-
tate motion as well as tha original
motion are now before the House for
Sseussion,
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q¥ WY T GATWAC §T AT A
arey wowre ¥ wrae @y T X
cofag ag g7 ¥ T & fv owg oY
ITTAT Y Wigd | wTT AR W
qFT ¥F war A AT ¥7 [0 A @
wifge, Tt s ag § fe semee &
aqr ITATRTRY ¥ € o ¥y
& ofiew A wrfgg1 & wwaw g
feframmdnFagien T 1 sowre
W Aifer fraral & fgr & @ wfigm,
femal ¥ fgg o o ot fir Y
wan Y fear @r avar &1 faw
arfersl W1 W W g7 A wigd
N T 7T Ay fraa @ JETew ® i
ITATET FT FYAF TC TG HAT wifgg
[T gewTe A fify gw gfer ¥ oy
§ W F Swer fada s § W A
OF GN9T & 30 ag At g fe
TR ¥ 77 w7 oF w? wA fear wig
W % qre wrq O ¥ qww # ofy
aft @@ wigy I § wrgar § fs
IAF R §T faar wg )

Mr. Depaty-Spesker: I can only
allow thore hon. Members who pro-
mise to finish within ten minutes thelr
observations.

Shri S. M. Banerjee.

S Ao HWlo wANT : IITIH wENEY
F oft qrordefy ot ¥ A dWWx @@
¥% ¥ graR Tav §, AW awda wx
s qurgarg 1 A awwary. ... ..

Shri A. M, Thomas: My friend ean
speak in English I think.

Bbri B. M. Banerjes: I rise to sup-
port the amendment moved by my
hon. friend Bhrl Vajps7&e that e
sugarcane price be incressed to Re.' £
per maund without any increase Im
sugar price.
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(Ml 8. M. Banddidd:]

Whils supporting his smexdmet I
sust mention here for the informa-
ﬂwdtheneuuthntitwunlmz-
ted decision of the Goverhiment,
'vunrorhsntaly this came as a belt
the blue when the sugarcane
was incressed from Rs. 1<7-0 to
<10-0 only. I am also unable to
understand the basis on which this
price was: increased. What were the
statistics available with the Food
Minixtry or with the Food Minister?
8¢, I should like to know the basis on
which the sugarcane price has been
ificreased. My own information is, it
may be correet or incorrect, that even
=fter paying Rs. 2 per maund, the
price of sugar can be brought down,
or can at least remain where it is, and
there need be no incremse.

EHE&

Some evidence was placed before
the Sugar Wage ‘Board Yy my hon.
f¥iend Shri S. L. Saksena and others,
and they proved that fabulous profit
was being made by all the mill owners
at the cost of the THhe growers and
also at the cost of the consumers. So,
it i3 a matter for the country to consi-
dar whethre the suger magnates
should be allowed to make this fa‘bu-
Hurh profit,

The moment the question arises
whether there should be 2 reduetion
in the sugar prices, immediately the
seger magnates threaten indirectly
that it the Government does it, the

of increase in the sugarcane prices,
they thresten to close down the mills,
or that thre will be a substantial in-

LECEMWER 17, 1050 Fhie of Sugiviche ond S50
Sugor

In Bihar and TP, the sugarcane
growers arg on stilké. The other day
the Deputy Minister satd ‘that it wis
an jll.advised strike. I do not know
whether it is ill-advised or well-advis-
ed, but I know ohe thing. Workeérs cim
g# on strike if & slogan ixr given by my
political. party or some trade uniem
leaders and others, because they are
used to strike, but these peasants: who-
are famous in this country for being
peace-loving because they do not
want any trouble from any quarter,
cannot go on strike if it ig ill-advised
The peasantry of this country know
their fate, know it very well. They
also know what is going to benefit
them and what cannot benefit them.
So, it should not be said by the hon
Minister that the strike is ill-advised

I know the U.P. Government -can
crush this strike, because they have
tried it in the past, and they have
been successful, but my submission is
that the representatives of the cane
growers, along with certain leaders,
met even thc hon, Prime Minister
with the hope that the strike could
be avoided. Nobody was trying for
a strike; every one was for averting
it Even on the day Shri S. L.
Saksena left Delhi for hig constituency
ahd for touring this area he told ine
that they would try their best to
see that the strike was avoided. I met
Shri Genda Singh when he wag here.
I asked him about the strike, and he
said that they would try their best
till the last day, the last hour, the
last minute, to see that the strike was
averted. But, unfortunately, with the
rigid approach that they have, and
with & certain conviotion which they
have—I do not know whether it is an
Honest convittion—Government do not
Wt to raise it; and they do not want
te raise it just becausy they want to
to please a handful of millowners
who, they think, ade ths actusl per-
sons wio are helping them or 4he.
State Government. I want to ask &
stthight question. Are they fiot mak-
ifg profits? Have we not sny statiy-
tics to show that during the last so
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the
So, there is no logic behind the pre-
sent price. There is no argument be-
hind it; there is no reasoning behind
it. It is there simply because there
is a powerful Government at the Cen-
tre and in State, and they are capable
of crushing the cane-growers and the
workers who are employed in these
factories. They are denying fair wage
or minimum wage to the workers, and
at the same time, they are also deny-
ing increase in sugarcane price to the
sane-growers.

My submission is that a proper com-
mission shduld be appointed. Let Gov-
ernment appoint a commission. Let
the hon. Minister collect all statistics
and take somec of the Members of this
House inte confidence, and try to
prove that increase in sugarcane price
me&ng increase in prices. I am confl-
déht that with the little knowledge
of the sugar industry that I have, I
shall be able to prove that this is a
wrong thing. If this whole strike is
conducted, and is prolonged for two
or three days or even five days, I can
tell you honestly that the whole
sufar industry in UP. will come to &
stindstill. And who will lose? The
country at large will lose. All the
sonkumers will lose. For, there is
aleady a shortage of suger; ar, if

mh no shortage, at least the
s have gone up.

80, my submission is only this. Let
vernment not make it a prestige
iestion. Let them deal with the
e growers and with their re-
présentatives, and with those leaders,
| not say that they do not recognise

t association or those people. To-
8lly, fortiinatdly or unifortinabety, the
_Deputy Minister, who is also a

e of this Sovntry s in power.

be ndt fefognisé his oWn
piivler  What is this quetion of re-

:

nition mean? I ath' umhblé & uri@ér--
stand.

' Sb, oty submisslon is that a' coit~
mission should be appoihted imnre-
diately which should go into the
question whether prices can be in-
creaged without any increase in sugar
prices; if not, the reason should be
told to the Members of this House and
to the canegrowers who are on strike.
Let there be mo effort to crush this
strike.

We have been telling all these came-

"growers that we are having a Ramraj.

But what is the conception of Ramraj
today? I want to ask the hon. Minis-
ter frankly. It can be according to
the conception of Mahatma Gandhi,
namely that every man should be
happy, every man should have some-
thing to eat, something to clothe him-
self with, and some house to live in.
Or else, there can be a true Ramraj
where our beloved Prime Minister
becomes Ram, and all the four hundred
million people of this country become
actually the wvgnara semas without any
clothes and without anything, and they
live on tree tops and so on.

What ig the conception of Ramrmi
today? How are we to explaih to the
people that this is the conception of
Ramraj? If you want to have Ram-
raj, there are two ways of doing it. If
you choose the latter way, it is all
right, and 1 agree that we are heading
towards that Ramraj.

8Shri N, N. Patel (Bulsar—Resérvy-
ed—Sch, Tribes): In Ramraj, there
was a Ravana also.

Shri 8. M. Banerjee: There dre
Ravanss now also, 1 am sure; unfor-
tuniately, Ram of today is surrounded
by Ravanas. ...

Mr. Deputy-Speaker: Let not Ravan
and Ram be introduced heére to Rave o

ag

Shri 8. M. Banerjes: My sulimission
it" thit immediate actiori should be
taken end this strike, and to in-
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[Shri 8. M. Banerjee.]

With these words, I support the
samendment moved by my hon, friend
Shri Vajpayee. ’
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€ 1 ¥7 S R & W ¥
210(Af) LSD~—7

cans and Sugsy
T ¥ O frer o, ey dew ¥
wOx ¥ qorfes faw gav swd
F ¥y €Y 79 M1 ¥ w97 9% el
o T d AT | FETC Y T AR A
Ay § e s fear wamT s q
RT3 FT G a1 gy dw W §,
fod ¥ 7% qaz & foag g W
TR YT ¥ | THE GATAT TF X T
T F@ @ Twar Wit o awat
¥ Q7T grargifer el w1 ¢ e ag
Newewmegn §fFm g
Ffew Gy M wWET 2 Q &
WA gaw ¥ afl W §1 I
Framyifea Gl €1 A g7 7 ¥
£ 39 gz ¥ 7 afy & 9 fw gE wiw
W §Y 77 F1€ 0F H9AT A £F e
T qanelt & Sw) & qwET § WY
A Agfaga oF Fr@rR WX g6
Tt 7t firreft § 7Y wgforad wTak-
fea qure daedy oY faerelt & ¢ Gt ey
# 38 qaw § ) wan fr gw few (g
¥ 7g ¥z gw ¥ & v am wrmaifer gaz
GROT F AT @ I W
T H gmr wf wmy A W E
s A faaw Swe &3
FY JyrT § o 7T oF Sl g
Gt FY aF"FT Yo, Yo AW KAYT
T T A7 gYar § WY 3wt A gt Ay
¥ o ot g o< o foar o § A
f& ©F wresdt a1 Wt Y faar s
€ 1 QY grera § ¥ aRE A A 9 A
fis axre SrTefer T SRdw W
qAqTT STEdT § WY Sewre 2 gl
€ ¥ oravlt s Y Y W £ 1
WX g aret A wgT § IO &
ag § A uw @Y g o aksd
forersy it e WraTafen Sty &
fast saf &), 99 o< foodt ¥% ot &Y
&% ¥z § ok fgaw ¥ Iy Fay
T Y fir €T TR e Sl oY
any % fad fagr §Y | W g e
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[ iz feg)

iz A v ¥ g o IR wE s
TR # awer ¥ g 3w AR ¥ A AN
X FEAN TN g ag i I
Ne¥IF e g e ug fgaram
L

% wanar famdt Wi gad g
SR § Ay QT G AT AT
FaTq 3% §7q o frarl w1 T & ard
WY Agt 9T IAFT Ararvyfeai s O
ak arz § o W AT a9y Fn
g g WX ag ag € T o gow ¥
w27 wrar % g 9x gax wiv atEm
* §37 Q9 fFay o & ¥fea @
gaite gre £ i aferor £ e e &
frw mifas qre &Y sod g8 fgad
2% wr gl o fagry § 1 At 9T AT
&1 Wy I H wder wfew gar d
& o W13 @7 BryEr H oA § ?
wa ara § % S 927 €7 ) o9
waf Ty FT FFFE T X F GeEY
T¥fY § I\ AT & FAHT TCHF FCAT
A & | ¥ wum F A8) Wran fr g
5 gwdz Y 8 99w ot Wy a8
gf|or wreg & weae ar /vt § oy
T wgt & ® & ww @A fed aw
¥4i wgm § 7 ag 4 avar gy a3 ?
IEET F1A GATHN IS@AT § ? F FFAT
wigar § 5 39 aga sa=n fgewn
TR ®Y ST ¥ amar £ vk gafean
s 7z @ s wreemaTe # 99
Y A T A 2T A ywE ¥
TET A v ifgd

Shrl Jhunjhunwala (Bhagalpur):
The sugar Industry has been classed
as the second largest from the finane
cial point of view in India. It is re-
grettable that this Government has
controlled this industry from head to
foot but has not heen able to place it

in a stable condition. Always there is
some grievance, sometimes frem the
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aupuwmen, swmcwnes ITom the Cane
growers, sometimes from the industry,
sometimes also from Government.
Everybody is complaining hgainst the
other, without any relevant and true

facts in support.

I do not say that the -sugarcane price
should not be increased. But to say
that it is unprofitable to grow sugar-

‘cane &t the price of Rs. 1-7 per md.

or—as is now said—at-Rs. 1-10 per
maund is not correct. 1 think it can

be profitably grown at that price.

Q% WHATT waER : M9 T &Y
wEa AY Y d ?

o Ayt gt A A
wrd g ufesar 3

/o 71,7 g ogd S FLAF Y
st gRATEE A s g

Mr. Deputy-Speaker: Order, order.

Shri Jhanjhunwala: The  whole
question is whether the poor cultivator
can grow at that cost or not.

Pandit K. C. S8harma (Hapur): Why
should there be poor cultivators?

Mr, Deputy-Speaker: Order, order.

Shri Jhunjhunwala: Because, of
course, people like you are there to
advise them.

Mr. Deputy-Speaker: The hon.
Member may continue to add:esl he

""Chair.

Shri Jhunjhunwala: My hon, friend
on that side aaked me just now......

Shri Vajpayee: We are on the right
side, .

Shri Jhunjhunwala: 1 did not "say
‘left side’; I naid ‘that side’

He asked me whether I had any
experience of sugarcane cultivation. 1

">
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said, Yes, I have'. At present I am
pot doing anything. But I am in con-
et with both. If the sugar manu-
s coms and tell Government
that they are making losses, it is
wrong, absolutely wrong. They are
making very great profits. Whatever it
may be, it is the consumer who s
suffering. Neither the sugarcane gro-
wer, nor the manufacturer nor the
Government--the Government takes
its excise duty all right—is suffering.
The Government has already charged
Bs. 2 per maund from the millers. I
do not grudge it. The Government
has charged it all right. But then
what about the consumers. 1 would
ask the Deputy Minister to tell me
at what rate at present in different
parts of India the consumers are get-
ting retail sugar. They are getting it
at a rate higher than the factory price
or the price that has been fixed.
- This question is being discussed al-
most every year. Voices are raised
that the sugarcane growers are being
erushed. | say—as I have said pre-
viously—that they have not got the
wherewithal by which they can grow
sugarcane profitably. From the very
beginning, when Government took
sugar control in its hands, it put in a
very small cases of 6 pies per maund
of cane. It was promised that the
proceeds of this cess would be utilised
for improving cane cultivation, I
would like to have detailed informa-
tion from the hon. Minister as to
what improvements have been made
in sugarcane cultivation, whether the
fucrose content has increased. I do
not want, as my hon. friend did, to
compare the production per acre in
Bihar and UP with that in the South,
because there iz difference in climate
and difference in yield. But I would
like to have some information on the
point whether cultivation has improv-
ed. So far as my information goes,
there has not been much improvement.
If sugarcane cultivation is carried on
sclentifically and if the cultivators are
provided with all the wherewithal
whereby .they can invest money in
time, sow the seeds in time and so on,
4.do not think there will be any griev-
ance. Supposing the production of
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sugarcane increuu. say from 20 tons
per acre to 40 tons—which can easily
increase—in that case, instead of get-
ting Rs. 1]10 in place of Rs. 1/7, they
will get Rs. 3|4 becauss it has increas-
ed from 20 tons to 40 tons. In that
case we shall help the nation as a
whole. We shall be able to expart
sugar. It is because we cannot grow
canc at a cheaper rate we cannot get
the full use of the cultivation. Our
cultivators are not cultivating or
growing cane scientifically. I do not
say that they are not doing so inten-
tionally. If they get the wherewithal
and if Government help them in all
ways, in getting seeds in time, manure
in time and irrigation facilities in time
they would be able do that.

All my hon. friends who have been
talking on this side, I think, have
never cared to go to the cultivators
and tell them these are the methods
by which they can increase production
from 20 tons to 40 tons per acre. They
have never gone there in the same
spirit in which they are now talking
for the price. (Interruption). Of
course, they are cultivators and they
must have been trying 'it. I do not
say that they are not. But there is
something lacking; I do not know
what it is.

At present the millers owning big
farms are making more profits by cul-
tivation in some factories rather thad
by manufacturing sugar. They are
perhaps. . ..

An Hon, Member: Black-marketing.
(Interruptions.)

Shri Jhunjhunwala: Don’t talk.

Mr. Deputy-Speaker: Order, order;
what is this?

Shri Jhunjhunwala: Black-market
ing there is. I say it is there; because
of you black-market prevails.

Mr, Deputy-Speaker: Would thiy
remark show that the presiding oﬁcur
was busy in black-marketing?
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. Shri Jhunjhunwala:
would not show that.
my face to him.

No, Sir, it
I was turning

Mr. Deputy-Speaker: But the face
would not be reflected in the debates.

Shri Jhunjhunwala: What I was
saying is this. The most necessary
thing now is that we should try to
improve the cultivation so that we
may be able to increase the yield.

. Mr. Deputy-Speaker: The
Member must conclude soon.

hon.

Shri Jhunjhunwala: In that case I
won't bé able to say anything.

~ The yield per acre would increase
and thereby we can reduce the pro-
duction price of sugar and we can ex-
port sugar. It is also necessary to
decide what should be the price of
sugarcane and what should not be
the prices. But simply by guess work
we cannot say that Rs. 1|10 is not
sufficient and Rs. 2[- is necessary,
whereas the Government says, ‘No; it
must be utmost Rs, 1/12(-. They have
absolutely no data with them for fix-
ing the price. So, in order that all
these things could be solved Govern-
ment should appoint a committee.
They should fix up a price on the
basis of sucrose content. It is for the
committee to determine what should
be the sugar price (Interruptions).
The factories as well as the cane cul-
tivators are making profits. If no
factory or cane cultivator is not mak-
ing any profit, it is not because they
cannot do so but because the method
they are adopting is not right.

Shri Maniyangadan (Kottayam):
Sir, the Government notification in-
creasing the price of sugarcane is a
welcome measure. In recent months,
and even now, the country is facing
shortage of sugar and the ultimate
solution for all this is only increased
production. In order to give some
incentive to the cultivators the price
has been increased by 3 annas (Inter-
ruption).
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I am coming from a State in the
south which has not been referred to
by any Member here. I think the
Government also did not take into
consideration the sugarcane cultivators
of that State because the particular
date on which this increased price
came into force was 25th  October,
1959. The Press Note issued by Gov-
crnment says that with effect from
25th October, 1959, the minimum price
of sugarcane has been raised from
Rs. 1/44 nP. to Rs. 1/62 nP. per md.
for delivery at the gate of the factory
and from Rs. 1[31 nP. to Rs. 1[50 nP,
per md. for delivery at the purchasing
centres connected by rail for the
1959-60 season’s crop. It seems fhat
according to Government the 1959-60
season’s crop started from 25th Octo-
ber. 1959,

My submission is that that may be
the case in other parts of the country
but not so in Kerala. There is only
one sugar factory in Kerala, the
Pamba Valley Sugar Factory. There
the crushing season started much ear-
lier, that is, from the 27th September,
1959. And from that date to October
25, 1959, about 19,300 tons of sugar-
cane were supplied by the agricul-
turists to the factory. Subsequently
also crushing was going on and sugar-
cane was supplied. From this parti-
cular date those who supplied sugar-
cane to the factory got the increased
price. But those unfortunate culti-
vators who happened to supply sugar-
cane before this particular date but
after the 27th Sep‘ember in this year’s
season itself got only the former price
and their loss is estimated to be
about Rs. 94,440]-.

In the same factory during the same
season one section of the cultivators
got one minimum price and another
section get another price and this
looks ridiculous. Therefore, some-

thing has to be done with regard to
this. My only submission is that this

increased price for sugarcane for this
1959-60 season’s crop should be made
applicable to all sugarcane supplied in |
this year whatever be the date of

e D - U N o e e - A I



§139 Motien re:  AGBAHAYANA FA ML (RAKA) Pries of Sues- 5740

supply. It should not be fixed only
for sugarcane supplied after the 25th
Osptober, 1939, I{ we take India as
a whole why should the cultivators
of one portion be discriminated
sguinst? I do not say that Govern-
mend purposely diseriminated against
fhem but it must have been some
rnistake. Whatever that be, it has to
$e rectified  Those  cultivators
who supplied sugarcane prior
to this date in this 1959-60
seagon must be paid the increased
price. There is the increased cess for
the sugar that wag in the factory on
this date. I think the Government
esuld make up this amount by some
means or the other, If there is to be
incentive for better production, there
should be no discrimination between
place and place or between grower
smnd grower in the same factory. This
matter must be looked into by the
Government.

As regards the price of sugarcane,
in our area, even now as the price
stands ncreased, it is not adequate. I
do not know what is the basis for
fixing the price at Rs. 1'62. The cost
of production has to be taken into
consideration and the cultivators must
be allowed to have a reasonable mar-
gin. 1 do not think that this has been
gone into. In other regioms also, this
eomplaint that the price should be
increased is there. If my information
is correct, in the Pamba Valley Sugar
Factory, the present price of sugar is
sufficient for them to make good pro-
fits but unfortunately the cultivator
is not paid adequate price. Even
without increasing the price of sugar
and without causing any trouble to the
consumer, the price of cane could be
increased and that should be done.

Regarding this particular date which
was selected by the Government, may-
be, it was due to the shortage of sugar
and the difficulties that the people
were feeling, But this factor that
some cultivators had already supplied
their cane was not taken into comsi-
deration. In UP. apd other places,

season begins in November and in

fane and Suydss

thoge areag the advantage goss to the
cultivators. I submit that this mattes
st be losked into.

o WX qUYT (THAT) : FITA
X, ¥ AT ¥ T FAH IS W@
a1 @ & FE 7 ¥ Ty W T
e €Y are ag savw ff I3 W §
o e ¥ fe il ¥ am aw feg oy
ey o w w6 AW
HTAN 9T 428 § @ & | ¥ wohw
T § o ORI 7 STagT O A
ICATRANE A4 FI § | ACHTC W7
WAZT 3@ FTH AW AT Hgrofa ot
| A N ¢F w1 qre Wit @ ol
g v ar

Sy &% 7 g & g, oo afex
F %7 fg 1 wfawrc are ¥ avg ¥ gard
ares o & A feaEl w o e
W FY At vy qAr 3T & W el edy
v 3 vAfga 7 a1 w13 & oY gay
W1 ¥ wrafEEi wY e aw w6 8§,
aTHY B gEE W AT & 1 A A I
¥ wror 7% ag ) IRr § F s
feq &1 o § | ST RIW W« T Ry
¥ geae S @ § faad are ¥ w4y
wit ug g fear s & f5 owdlfas
Tl @ g|E Ay feun wr g g,
Y Y TR AT @ § AfEr @y
fearr Iod e 9 ) § AR g
o T 97 39 o ag gam
wrrat &= T 5 ag ofsaw fem
aa Y & 1 wa X e et
t afess 7T ot §, @9 @Y Q@
T § W W T @
ofeers 7@ T aTn § @Y axwmT W
W9 TEG ®T qTHAT 1 W arfet

%y
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% o2 § wy frgR feA o fawg
9T agt wgw g€ o aY A Ao @
w1 ot i wore a & 9 @7 ol ol
Y ® FarEy Ay A W AT T A
TR FRT AN A Qa7 qW g@T A
wg-gErd § IY FE q¥ Ay o
TEW X Mg & A9 oz ff Fev
ol I & ayw oft a3 A dwn
o Fafrar 45t & wtv A aue
a1t % a7y § Wi g &€ avavw &Y
ara & iz it ug o § e frasy oy
[F W IAX KIT AT AT | FAL AN
XY Iq2 A EN; FY AT ¥ 24T 3% 697
AT RS A ST AvR E

FfF uF av T AT & avy a3
w1 @ & WK S wTm A sEeq
i oy Tt & P TR ¥ T R
ard, A a7 FgrA ¥7 fzar oy @ fr
/M @ WA #1 afr B Oy w7
TEwr &dl AAT gF w7 7 AR Xw
o warfs gt @ ar s,
wfwat gaerfe & o faar mar § o
d areaqe, Al sl g&lT et o
Y& w0 Wil § WY TR AR e
s fir g & firer mfTet & et &
qre 79 & foa a5 77 € Migai adfr
gt Y 07 1y T ®) g arelt
™ R R & fag ¥ aEg @
T WM wT g e g &, afea
AT AR IR A€ AT § | F W
6 TR ¥ AT F e ¥ |re 9 @
¢, ST g arn 0k A & ) W
xTHTT A @k awt F wgr owen § a1
Y 2 fegr snay & s fae srfers agi
F AW AR L W A4 TET A
9% 59 3y aryey MifEai 91X Mfaai
BN & At ¥her why feERY &
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fot & &are § 1) wne fivm s o
arii ow Nifeat ) s, ow el
o8 aIN, qw wafgw Y 22ar wfwa
w3 fivar w341 s gaeY ward w1 g
% famAr wifed ga 39 97 €Y,
1, MY a7 T Tra € N 0
®adt 1 ag wdar gEwA, Sfer Wit
daar & foar ® 2@ T q@ 9 71
Wifgd | TTwee § W qew ¥ WRe
A} 3 Yt faerrar rfed o s
Ay gar fear ot fravat #7 grem
®Y 99 AT qFT § WG AT T

%z 73 AT gEAra AT A1 oY
mea DAY Nfgr fe wnz et &
aifgs o @ve gf, w7 framl ®
or g F) ofaq 7 @), A1 4 fad A
@ gy Frdy, T gad ) 37 1 Jram,
AR For 7T E AN AY F AR F Y
o7 g ag & < & qdf faei # fe
F A A AL FIAT §, B
for graEde T O 3 A9 IE
fir 97 AarT g1 7@ § W 5AT R
M gAkT WA T R 3 AT T
fastar § Faraar gy awdr s AT & 1
ot gelt Swd {1 wIar o7 e g
KT It A0 § A CF TAATEH AHFA |
AT o aAATT et ¥ B ) wgr g
syg feafs § f6 o% ¥ wodt, <% &7
qrn fams w g WF T NA G
qOET §

aga & BT g29 & o A fed
ng § W § wgw g fr wrrie af
J g7 9 T FLF ) uR & W o
g @ feam wrm A& Gff €6
¥ =feal feardl & awmia g #

. R 4% q& var waq § fe ok fearr

QF QFE ¥ af 8w s2ar §, o
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AT @R W

agrr wnar fead € |9 a3 wmen,
W § 16 T & 9% W NI aw-
w3 § fr ag a3 oy 17 ) fafee
Aot awd §, v xa o Ak wiaeaw am
& Afwa Ik 7w A Iy frwd
afgd

wt WG wEEET T os@m g B
% & g7 A aF §fFT O F T g
awy A% | wey o fae mar gt wkw
o f6 ore @) oF € IAN ¥ TN E
6 foge A e EE §, AT fE
% & 5T AWE §, I F FT I
fast %0 wE< g¥ar §, I AT 97 N
0 | FfET W AT AT SIA v
FEE! T WY FH FA WY AT G
= o7 A i o @ & wern
& 219 oft @ g1 Wik, I9F a9 Y FW
% ard 7 gafen § suwar § fE 0w
Feitam qFd C gAT Tl At fF ag qar
T fof AT TR 97 FUT AT AT E
AT g @ gz T AT Ao
&4 F | 5T KA 497 A fwar @ 159w
AT qg gmr A g #71
1T 9T T GO g AE, JY /0T &Y
WM AFFTTE, WIANT RO T
IEfr w g avs I w1 wifgw
s fgmfam & s ok wa &=
O A G 1 TH fedT ot T
T DY o Aaar AR T E
Avr 7z W B & W A gEL @
& 5T wrga § o gware §Y A aowr
1 M TET §, ¥ A TTVr wiEg 6w
A ¥ AR W N 97 o |y #
a1 98 awa guw wfadt @ 97w
afrn fewen §, ax gt arwa WAy
¢ | wfva & wgm 5 awdrm wa
A WX G KT IR F AW AR w7
af fearit & wavw 41§ w% W
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wyAr aw ¥ gw faeare feend § fw
¥ wnd ¥ N2 wowr A @ o
&9 ag g § v firara &) ot A
¥ It & fird ol 7 seRr a7
&Y A} frem A tad O gwer &
a1 TEY, gATE AEA 97 WY oy e
&} 1 ey | g7 fawarw # fe w
w4y ot wf Sfew wzw w=dq W
[ T WA ) TIYT W HIA ¥ W07
4 :

Mr. Deputy-Speaker: Shri Subbish
Ambalam. There would be only
seven minutes now.

Shri Supakar (Sambalpur): May I
have a few minutes?

Mr. Deputy-Speaker: 1 will try but
1 cannot promise.

Shri Subbiah Ambalam (Rama-
nathapuram): Mr. Deputy-Speaker,
Sir, I have been listening to the
speeches of hon, Members here, but
they have been voicing the .grievances
of the cane growers and none of them
has spoken about the interest of the
consumers. s

Shri Braj Raj Singh: We have,

Shri Subbiah Ambalam: The in-
terest of the consumers in general has
completely been ignored. 1 will only
point out one or two instances to show
how this matter, the interest of the
consumers has been ignored.

Sir, when Shri A. P. Jain was at
the helm of affairs as Minister of Food
and Agriculture, in the last session
he announced a uniform policy in
declaring the sugar price as Rs, 1-18-0
per viss. The reason given was that
the sugar millowners in North are net
able to produce sugar at a lesser price.
Whereas the cost of production in
North Indian sugar mills is higher
than that of the cost of production In
the .south, in order to make a unl-
form price, an all-India price, he dec-
lared that Rs. 1-10-0 should be the
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price of sugear per viga. We know
that the suger mills in Andhra,
Madras and Mysore were able {0 pro-
duce sugar ai a laaser cost and market
that sugar at the rate of R 1-5-0 per
wiss. By making Rs. 1-10-0 as the
uniforsm price the millowners there
wede able t0 make a profit of 4 annas
to 5 annas per viss, and they were
able to make that profit with the
ssnction of the Government of India.
The result was that the consumers
were penalised. The Government
was not benefited on account
of this wuniform price and the
difference in the two prices went to
the pockets of the millowners.

This Sugar (Special Excise Duty)
Bill must have been brought much
earlier to mop up the differsnce im
prices as early as June or July—I
would say even much earlier. An all-
India price is, no doubt, welcome. 1
understand from the statement of the
Minister, Madras State, that Madras
@tade hay been made into a separate
wagar aone and the Central Govern-
wment Bas guaranteed a supply of
10,000 tons of sugar per month. If
that be the case, we only want to
know why there should be a uniform
sugar price for all India. If the south
indian sugar mills are able to produce
sugar at a lesser cost, why should the
south Indian consumers, people living
in the southern zone, ba expected to
pay a higher price,

Anothar thing is, the distribution of
sagar at present is not very advanta-
geous to the people. The people are
put to a lot of inconvenience and
bhardship, The present system of distri-
bution is not very satisfactory. Even
though the Government has declsred
that the fair price of sugar should be
Rs. 1-10-0 the consumers in the villa-
@o8, towns and citles are not able to
get it at that fair price, even at the
increased price of Rs. 1-10-0 per visg.
The main reason is that distribution
by the millowners through their agents
is not done 1o the satisfaction of the
petail dealers. The millowners have
got their distributors and agents in big
cities and district headquarters. They
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give & sort of retion carda to seall
retail dealers o sach shout Ywe
to three bags a w Every wesk
these retail dealers have W to the
headquarters to take delivery of those
two or three bags. They are put
great expenditure in this way, Every
week thess amall retailers have to
travel to the headquarters resulting in
heavy expenditure to them not com-

g

ment should be changed so that sup-
plies are made fo the retail dealers
in their own places and they are not
made to travel 50 or 100 miles to take
delivery of those few bags of sugar.
The margin of profit allowed to them
is very meagre. One bag of sugar is
supplied to them by the distributors
at the rate of about Rs. 115. They are
allowed to have a profit of Rs. 2 ot
Rs. 2-8-0. Therefore, on an invest-
ment of Rs. 100 or more they are able
to get only Rs. 2 or Rs, 2-8-0 for
which they have to incur an expen-
diture of Rs. 10 for taking delivery of
two or three bags. This, I would sug-
gest, is indirectly inducing the mee-
chants to blackmarket. It is impossi-
ble for them to sell at the price fixed
by the Government or by the mfll-
owners, The Government should see
that the retail merchants get at least
64 per cent margin of profit on thelr
retail sales. The millowners can re-
duce their profits to some extent. By
having a uniform price of Rs. 1-10-0
the millowners were able to have more
than Rs. § per cwt. Therefore, they
can now reduce the margin of thair
profit.

As a result of this uniform policy,
this uniform price, this control on an
all-India basis, the sugar mills have
made fabulous profits, 1 would like
to invite the attention of the hon.
Minister to the stock exchange rates of
the shares of these sugar mills, The
share values have been inflated by
50 per cent. to 60 per cent. in anticl=
pation of huge proftts, Actually al-
most all the sugar mufis have made
fabulous, excessive profits. Therefors,



&) to mop up all the differ-
in prices, where the consumers
mkad to pay mn increased price
econsumption of sugar, I would
est that Government should take
te steps 30 that all that money
come to the exchequer,

113 3
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Shri Supakar: Sir, I would try w0
voice the feelings of the consumers
coming from States other than Uttar
Pradesh and Bibar. What is the usual
fealing of such persons regarding this
problem? When a consumer goes to
the market he finds that sugar is sell-
ing usually at the rate of Rs. 2. He
finds that almost every year the priece
of sugar is increasing. He finds that
comparsd to other foodgrains the rise
of price in the case of sugar, perhaps,
during the last I3 years has been al-
most phenomenal. When we ask ques-
tisns about this problem the hon.
Minister, probably, says that we are
doing our best and people should eat
less sugar because we are trying to
export sugar and all that. But that
does not solve the problem so far as
the average consumer is concerned.

16 hre.

Sir, only today morning we were
discussing the question of special ex-
cise duty on sugar. The hon. Minister
assured us that this should not affect
the price of sugar as available to the
consumer. But I am quite sure, what-
ever be the theoretical assurance of
the Minister, every such Act which
raises the excise duty has its effect on
the consumer, If the hon. Minister
says that only on the accumulated
stock of sugar they are going to im-
pose the excise duty of Rs. 2.52 per
cwt. and this will not affect any future
stock, still I am afraid that it may
have some repercussion on the retail
market. I believe, Sir, if the Govern-
ment takes the responsibility of fixing
the price paid to the cane growers and
the ex-factory price of sugar, they
should also take sufficient responsibi-
lity in seeing that the consumer gets
sugar at a reasonable price, Unless
this is done, merely shifting the res-
ponsibility to the State Governments
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and saying that the Centre is supply-
ing 30 many tons of sugar to esch
State Government will not help the
average consumer. The Government
should take this responsibility ef
seeing that justice is done not only .te
the sugarcane growers and the mill-
owners but also to the consumess
throughout India.

R W)gw w7 (frefnfr) : IvTRw
g, T v A ¥ g7 IE T w1
w® & fie acoTe T S W & AEe 8
W e o W W it § e of Qw
®) Ay ¥ AT WO W [0 77 T
fear & e & wu® 9T o@ gW W
Mo

Fgt IF TR &7 qOA L, TN
w1 WY s § W gEt W e e
& e awy 3w ¥ wrer duy BT § WO
wraT 9w qy ey At @ s oamt
W 3w ¥ 7 Y v fad oF wfme
£ vefY § W At =y w7 SEreE g
R 1 for coret ¥ mwy G o A®
U T, oX aaE ¥ e §
wgt fe s F oAy s S s =
& afY 2t gt | wufan oy wwen
o |7 7T ¥ fir fegmt v oy v
& Tz & | xER® weTAT MW ww QY
w7 § oy fe o0 wiow o s
ey dar faew &Y gwraar geh &,
W ¥ 37 wiws wweHr 17 A 9ei
@A & 1 xEfaw W o Y sAE g
Tg OF agd 4% §AqTe § Wi FE ast
& TCAL T WHT 3F § gF HW NI
M afasdarsaRNaamI A&
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qEN 8 YR 91T 43 ¥ 79T | TAd W
T Y F Frva fawdy o ¥fe
I Y3-43 ¥ T 6 dwy faw @iz
9T ¢ T L 9 AT WTST 8299 9T
A CELICE S IR cEEREE L
Tg W A& QT 1 G Vv F o W
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"HTE AT R0 WA ¥ NI AW W AR A
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qfF g TR NI I T AT Y
wrox 2ar e A & Ama 3o TG X
st w7 A gt afer 9l v &
Yt Tt Afwm TR JeaTEwt A1 O
faa diz 9T ¢ 799 3 WTA WA W wIee
HYT qT 1798 3 WA w9 & fgaa &
fasar wr 1 wF T IERET W
fFamt & q(F IHT T T #
g W s ara Y foer v #
mfau A gr weaw § 1 Im AT 97
faqz & fis wowre &1 s 9417 frami
& frm mfast o gofufaal & sic
sfa® § | TR HT &1 I AT FeTEH
& 36t ae® w7 ¢ 1 QAT T qQaEwr
gar § 1 g9 gfez o I A g ot}
fE o ¥3-43 ¥ 9@ A 7 w4 30
¥4 ¥ ¥ F9 g §UT 97 AT qAHFL A
g ¥ FOT (oo FUT TG AT FHY
st Wi a8 Y0 WY w9 ¥ fgamw &
Hark € Ffe R aE @ 5 30 v
FA R AR & ez o g fergrar
Flogmmaa et swafigd 1 @
A ¥ W@ AT & e wufors’ &7 ayor
ATAC AT § )

TSN WEIRY, WIIHT Tg T FT
arsya gr fie o fearr o< ot o
arfoa et & T o A I dw
0 & swer o 3% gET § W7
Arly 75X oo ¥ Q) o § AT Qe
aga o fa §, 3 widigudt fenia
¥ &t oF faer & form wY fis 034 a0
s9aT fear mar § ) v sg AT H 0w
e ¥ 39 97 w0 py- 1 STw s
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agdrers w2 fie arek Tk Fr wog W
1 wrfigy T e & fgaa &y

gt aF TR AR ¥ 1Y A
ST ST AT § TURTT FY IAX FTRY
AT 1t § 1 oF FA S AT 2o ¥
1% AT FZ7 QAT ¥ AT @ W
t &R (Y Ry sifaesger & g @
TE® WAET €1§ WG ST qF HII-
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g sdag iyt  fe gm
feamt & fgg &Y w7 @ @9 oifs
Y AR g T rAT A AR S
oY, @l & W% 49 §) qafg T 53
o @Ay # weeT w1 § oW
Y AT 44T § A AR 1 wfeaw
A @ @ gl w97 frEm 1%
THT IEATEH § TG CATE FN (L )
Shri A, M. Thomas: Mr. Deputy-
Bpeaker, Sir, I welcome this opportu-
nity that the Government have been
given to put before this House the
reasonableness of the price increase
which has been given for sugarcane
very recently. It has been stated by
more than one hon. Member that since
the growers are in a majority, & vast

xumber, the Government should cer-
tainly have the interests of the
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growers, more than the interests of
the mill-owners, in their heart. 1 may
unequivocally state that if the Gov-
ernment is asked to say on which side
the sympathies of the Government le
Vis a vis the interests of the mill-
Ywners, I would say that the Govern-
ment's sympathies are deflnitely with
the growers.

ot greew @ uIx F A @
fad wgd & fog 2

Shri A. M. Thomas: At the same
time, I may state that the interests of
the growers have also to be considered
n the light of the interests of the
Mill-owners in that it must be worth-
While for them tr produce sugar. The
Scond considecaioa, eccording o7 o,
)3 the position of the sugarcane gro-
Wers, vis a vis the growers of other
Competing crops. The third considera-
‘_inn. and as the hon. House knows, is

e interest of the consumers. If you
t'_ualam:e all these I may say that by

e recent increase that the Govern-
™ent has given, if at all the Govern-
Tent has erred, it has erred only oo
the side of leniency in favour of the
Brower. Shri Banerjee has baen say-
Ihg that Government should not stand
%n prestige. Government has not and
does not intend to stand on prestige.
Ever since 1853-54, the practice was

announce the sugarcane price well

ore the sowing season, so that the
Erower may know beforehand what
Price he is going to get for the cane
he produces. As usual, this time also
¥7e announced the cane price in May;
1959 well before the sowing season.

This question was considered when
there was an agitation about this time
ligy year. This appears toc be mm
8hnual affair for some political parties,
14 which I will come presently. In

ber, 1958, this question was con-
Sigered by the Cabinet. Considering
the agitation that was launched in
me of the areas and all other aspects,
Government decided that there was
Ny case for increasing the price from
Rg 1-7-0. Then, we took into account
8l] (he subsequent developmients and
Olher relevant factors and especially
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bacause it would gerve also as an In-
cetive [or inereased auger production,
we thought it 8t to increase the price
from Rs. 1-7-0 to Rs. 1-10-0.

T will algo give the exact background,
bacause it i worthwhile knowing the
history of fixation of the cane price.
As the House knows, the power to fix
e cane price was assumed by the
Central Government in 1950-51. As
pointed out by Shri Kushwaqt Rai, we
fixed the cane price at Rs, 1-12-0. That
price was allowed to continue for
1951-52 also. Then we found that
there was an enormous increase in the
acreage of sugarcane. So, considering
the situation, we thought it was not
justifiable to give such & high mini-
mum price to sugarcane. So, in 1852-
83 we decided that the price must be
BRa. 1-8-0 for delivery at gate and
Rs. 1-3-0 far delivery at rail centres.
As pointed out by some hon, Members,
there wag some diminuation in the
screage after that. Again we raised
the price and in 1953-54, the minimum
eane price was Rs. 1-7-0 for delivery
at gate and Re 1-5-0 for delivery at
zall centres. Ever since that period,
4l 25th October, that price continued.

Then, some other factors also had
© he considered in this context. Shri
¥hushwaqt Rai and some others have
stated that the legislatures of Bihar
md U.P. recommended an increase up
o Rs. 1-13-0. My friend, Shri Vaj-
payee would not be satisfled even with
#hat; ke has moved a substitute motion
saying it must be Rs. 2

Shrt Braj Raj Singh: That is the
demand of the growers.

Shri A. M. Thomas: The matter was
first mooted in the Bihar Legislative
Assembly in December, 1057. Of
course, the growers are in a majority
and as I have said, as far as the
Central Government are concerned,
our sympathies are with the growers.
The sympathies of the State Govern-
ments and the Members of the State

Lagislatures are also bound to be with
the growers. In December, 1857, the
Bihar Assembly passed a resclution to
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the effect that the price has to be in-
creased to Rs. 1-12-0. But even then,
the Governmamt shouid necessarily
have pegard to all the circumstanops.
While forwarding that resolution to
us, the Bihar Government did not ask
us to agcept that recommendstion, but
just said that it is a matter which
has to be considered further. It said,
“¥ou may zefer this matter to some
board or something like that and fix
a reasonable price in consultation with
the other sugar-producing States™

When the matter came up before
the U.P. Assembly, of course, the re-
solution was passed by the Assembly,
but even then stand of the Govern-
ment was that it would not be justifi-
able to give the cane-growers any-
thing more than Rs, 1-7-0 per maund,
as was being given. Nonetheless, the
legislature passed the resolution and
while forwarding that, the U.P. Gov-
ernment was of the opinion that this
matter might have to be considered by
a board. It did not recommend an
enhancement of the cane price, be-
caugse it 18 well known that
Government must have regard to the
growers of other competitive crops,
the effect it will have on the economy
of the country, on the general price-
structure, etc. All those things have
to be considered by the Government.

After the min‘mum price was fixed
in May, 1858, some months afterwards,
both the Bihar and U.P. Governments
redommended to us that it might be
desirable to increase the price. I do
not keep anything back from this
House. It is true that both the Gov-
ernments recommended to us that the
minimum price should be increased to
Rs 1-12-0. But then, we considersd
all the aspects and in consultation
with both the Governments, we
came to the decision that hav'ag
regatd to all the circumstances, mny
increase beyond ® annus per maund

would no\ be justified umder the
circumstances. I¥ was not an
schitrary decision, not a decision



givent o
s not like o‘her foodgrainz, because
i i= a cash crop and the person who

fixstion of the price
enced by certain management investi-
gations that were conducted for a

& fairly good land, the cost of produc-
tion at the farm site came to 14 annas
€ pits per maund. Of course, we will
fave to take into coneideratiom the
transport charges from the farm site
to the rail centre. Bo. the cost works
out to Rs. 1-0-6 per maund. You will
find that the minimum price of
Rs. 1-5-0 per maund at Railway centes
was more than the actual cost of pro-
duction that was worked out. I aiso
grant that we have also to take inte
=mccount the marginal lands too. That
was also taken into consideration and
that was why the prices were fixed at
Rs. 1-7-0 for delivery at gate and at
RBRs. 1-5-0 for delivery at rail centres.
It is reasonable to suppose that the
sugarcane cultivators should get
Righer margin of profit, having regard
to the nature of the cultivation. Even
after allowing for all this, it is diffi-
cult to say that the price before the
increase, that is, the pre-existing price
of Rs. 1.5-0 for delivety at rail eentre
and Rs. 1-7-0 for delivery at factory
oéntres were unrsasonably low, having
regard to the cost of production.

I may also bring to the notice of
this House that this price of Rs, 1-5-0
should necessarily be reasonable,
because after this price was fixed the
acreéage under sugar-cane cultivation
Bhas incressed every year. As I have
said, sugar-cane producers are nof
producing for conumption themselves.
%hey suoply cene for production of
e or khandsari or to sugar mills. S0,
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it will be found that # was werth-
while for them to produce. That ls
why there Was expansion every yeer
in the area under sugar-cane cultiva-
tion. (Interruptions).

Bhri Braj Singh: If the area

cultivation . . .

Mr. Deputy-Speaker: Order, onder.
If the Minister is not yielding, he
should not persist. I will give him sn
opportunity at the end.

S8hri A. M. Thomas: ] may be aliow-
ed to proceed uninterrupted.

We have found that the area under
sugar-cane cultivation is increasing.
My Minister made it clear last time
that Government is not disposed te
increase the price, not because it 1is
afraid that there will be an expansion
in the acreage. Even if there |is
expansion, it will be only very
insignificant. But we must also have
due regard to the competing crope.
‘That is the main consideration that
we have to bear in mind. If we give
consideration to all those points we
will find that the price that has been
fixed is quite reasonable.

Then, as the hon. House knows, the
ex-factory price of sugar-cane in UP.
North Bihar and Punjab were fixed
on 30th July 1958, when the price of
sugar showed an increasing tendency.
We fixed the price at Rs. 38]- for U.P.
factories as well as North Bihar
factories, on the basis of the sugar-
cane prices remaining at Rs. 1/5/-
and Rs. 1/7/- at rallway centres and
factory centres respectively,

The proportion of the various costs
in the matter of cane price has bheen
mentioned on the flood of the House
on the 26th of August 1958 By the
then Minister of Food and Agricul-
ture. Cane price came to 40:4 per
eent; taxes, excise duties, cess, oo
operative society fees etc. made $8:8
per cent; manufacturing charges came
to 17:8 per cent—allowance for loss
on exporis need not be considered
now—other misecllansous charges
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came to 1:4 per cent; profit to mills
came to 2:4 per cent. My hon. friend
was saying that the sugar mill-owners
were making enormous profits, It may
partly be true.  Even though ex-
factory prices were fixed in July 1958,
for some time some of the factories
have not been behaving properly. It
may also be the case for some sugar
factories for which no ex-factory
price was fixed. Factories in Bombay
and the south might be making
enormous profits, All the same, when
we fix ex-factory price, we must also
fix a proportionate sugar-cane price,
and based on that, it will be found
dhnt wikar wee e ahe grriee ot B AR
in UP. and North Bihar factories, the
profit to the mill-owners comes to only
2:7 per cent.

Shri Braj Raj Singh: That is wrong.

Shri A. M. Thomas: The manufac-
turing charges are determined on a
prescribed cost schedule based on
recovery and duration. In view of all
this, the incidence on minimum cane
price has increased per maund price
of sugar by Rs, 1:85 nP.

Then, some hon, Members suggested
that the whole question must be
referred to a committee. That is not
necessary. In fact, the question of
cost structure of sugar was referred
to the Tariff Commission. I has also
supported the position of the Govern-
ment ‘n its report, which is under
congideration of Gavernment.
Although I am not now free to
divulge the recommendations of the
Tarif Commitsion, I might say that
the recommendation of the Tariff
Commission ‘s also that the ex-factory
price fixed at Rs, 36 will be reason-
able, having regard to the sugar-cane
prices of R&. 1-5-0 and Rs. 1-7-0
respectively.

1 may also brng to the notice of
the House one significant factor which
has not been mentioned by any mem-
ber of this House. It is only _the
minimum price that we have fixed
We have ‘also stated that if the fac-
tories make larger profits, they will
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have to pay more to the grower én
the basis of the price- formula
which we have adopted from the year
1858-58, It may be seen that we have
been able to pay substantial amounts
in previous years. I have got the
figures with me of payments that
come to some lakhs of rupees. In fact.
even before it was compulsory on the
basis of the price-linking formula. Is
1952-53 we paid Rs. 100 lakhs; in 105%-
54 Rs. 113 lakhs; ‘n 1954-55 Rs. 71
lakhs; 1955-56 Rs, 62 lakhs; an. 1056-
57 Ras. 85 lakhs. Of course, I may
concede that as far as the facturies in
U.P. and Bihar are concerned, there
may nof He much scope for payment
under the price-linking formula.
because ex-factory prices are fixed.
But there is considerable scope for
payment under thig formula, as far
as factories in Bombay and in  the
south are concerned.

I may also say that the factories in
Deccan areas, as well as in the South
can afford to pay much larger price
to the sugar-cane grower,
because their price is determined by
the landed cost of U.P. sugar, which is
much more than the ex-factory prce.

So, the sugar-cane grower in the
South and Bombay can get much
more.

The amendment of Shri Vajpayce is
to the effect that the price should be
increased to Rs. 2. Now if the increase
is made to Rs. 2 what happens? Even
if you take the recovery of sugar con-
tent at 10 per cent, on this basis the
cost of cane would be Rs, 20. If you
add to it the exc'se duty, cane cess,
co-operative society commission -of
Rs. 13/2/- etc. it comes to Rs. 33 with-
out manufacturing costand profit to
the industry. 8o, if it iz based on
Rs, 2|, the price of sugar will neces—
sarily go very much high.

Then there are other points that
have to be considered. The incentives
that we have given should not be
thought of as only increasing the
sugar-cane price. It should not be
isolated from the other inceittivid tHit
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we have g'ven. We have given incen-
tives for early erushing wih a  view
to have increase in production, Then
we bave increased the cost of sugar-
eane. We have also provided for pay-
ment to the sugar-cane grower on
the basis of the price- linking formula.
We have also said that if any sugar
factory produces in the current year
anything more than the average pro-
duction in the last two years, they
will get for the increased quantity a
rebate of 50 per cent on the excise
duty,, so that they can compete with
gur nd khandsan manufacturers and
the sugar-cane grower is enabled to
get a little more than the minimum
price. So, all these things had to
be considered together,

Although it is too early to make any
egt mate of the production as the
sugar geason began in November and
if you have regard to the production
in this particular season even though
it ' may be only about 1} months old or
something like that, I may say rough-
iy that the quantum of production has
been about double the quantum of
production dur'ng this period last
year. I do not say that that tempo
will be kept up, but I say that that is
a very encouraging phenomenon and
I appeal to hon. Members that nothing
sheuld be done, no agitation should be
encouraged which will come in  the
way of production of sugar which we
are necding more and more.

When I said that no recognised
association of sugar-cane growers has
come forward with any plea for
inereased sugar-cane prices, I had in
mind the sugar-cane growers’' associa-
tions which represent the. large
majority of sugar-cane growers, for
example . ...

Shri Braj Ra} Singh: It is a very
q.ltmoded argument,

recbsnued m.odatfon ot cane-
growers the provincial cane-growers’

to-operative associstion. They have
ot served any notice.
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Even with regard to the strike about
‘which much s being made of, my
information is that there is not much
support for the suger-cane growers'

.strike, I do not want t0 make a men-

tion of any political party. but some
political partes are taking advantage-

.of the situation and are trying to whip

up an agitation. 1 have also got
information that certain  pol‘tical
leaders are even conspiring to see that
the willing sugar-cane growers, culti-
vators who are prepared to take the
cane to the factory are not allowed to
go to the factory site ....(Interrup-
tion).

Shri Nath Pal (Rajapur): He is.
making serious allegations.

Mr. Deputy-Speaker: It is very
general ....(Interruption).

Shri Hem Barua (Gauhati): He has

_gone out of his way. ... (Interruption)
Shri Goray (Poona): He has gone:
out of the tme also ...(Interrup-

tion).

Shri A, M. Thomas: So that....... -
tInterruption).

Mr. Deputy- Spul.er Order, order.
It is‘too general to be so  sériously
taken nole of.

Shri A, M. Thomas: I have got the
latest information. Shri Khuswaqt
Rai raid, based on the report of
certain papers, that 33 factories or
something like that have closed down,
But as far as my information gqes,
the position in UP. is that out of the
70 factories, only mine are reportad
to be closed.

Shri Mohan Swarup: 37 factories:

Shri A. M. Thomas: But perhapz
you want a bigger number so that
production may be as low as possible,

Mr. Deputy-Speaker: The hon.
Minister may continue to address the-
Chair.
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Bhri A. M. Thomas: When certain
emplessant things sre said, I have
secesmarily to be frank to this Houss.

With regerd to Bihar, my informa-
tion from the Cane Commissiomer
which my Chief Director got on the
telephone iz fhat until late last night
only five factories have been partially
affected. Even if a single factory &
closed, it is a matter of concern. 1
am not exulting over the fact that
only a Tew factories have closed
down. But all the same, I venture
to repeat what 1 said yesterday that
the strike move is quite ill-advised
and the earlier the sugar-cane culti-
vators are properly advised in this
matter, the better it will be.

I have not got the time to refer to
the case of sugar price and other
things. They are all important
matters. These matters have been
referred to during question time and
on other becasions. 1 do not want to
refer to that. 1 have to oppose the
mo‘ion for raising the sugar-cane
‘price any further.

Mr, Deputy-Speaker Will Shri
Khuswaqt Rai like to say a few
words?

! werws vg - AAAT I
oG, 7 ¥ @y @ R ¥ wredn aof
W e g o7 wF g A A
¥y formarg 97 & B oW A w3 wo
w grR wdid | oef W dat we
% #f) feg & & vt Tw qwH
g fad o Ty 1 forx fea s
ox et g6 ¥ el AR A R
ar W § fa faw el ¥ ag
Tl @ of g F WY dared e
gowm sz T FE 4 i Q¥ wro sk
® Fr7q 9T AT T&7 A wAT) WAY
A fax off aoff v @} &, WA
iy & @), @ ft Sw A W0
AT wE g fF qW W ER
wR e ar wfeesT B e T e
wifgd | = v Y 1R ® fww 2
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“As regards passing of the beme-
fit or rebate im excise duty on
extra production to  sugarcane
growers, I may mention that the
extra production and the amount
of rebale are undetermined fac-
tors. It will be in the interest of
factories themselves to pay extma
price to the sugarcane growers i
order to attract more supplies of
cane to earn the benefit of rebate™.

& g% s&0 Sl § fF a7 ofew gww
wrar g IEH AT A O A
® e % qw owgr 2% wfgda ¥
wEal g f6 ww qT ¥8 ¥ R
F1| WIETT qg wrAdr & fF Ay
fafmm Tow AF{T § I B, W H
ux Gar oY sur FwAE w1 OPF
fawer 21 38 fog d ooy agaw
& ofcd ¥ w47 oY & wwAr wgen §,
76 3@ ¢ fe gt @ w4y v g
L G ALEE LSRR UL SO
fie 1§ ¥ ¥ma Wil {se IR Wlo
RFT FT A 1T IH & IR HEE
Fgr rg Far fiear @

Shri Jadhav (Malegaon): I want
some informaticn. The hon. Deputy
Minister said that the acreage under
sugarcane cultivation is increasing.
Also it was said long before that fhe
average yield per acre also bas im-
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creased. 1 am ‘at a loss to know, if
that is the case and also the number
of sugar factories is imcreased by six,
where is the sugar? Has it evapo-
rated? I also want to know this.
The per capite availability of sugar
last year and this year also is the
same. It was 11.2 last year......

Mr. Deputy-Speaker: It should ncot
be a speech.

Shri Rajendra Singh (Chapra):
He is only raising a query.

Mr. Depuiy-Speaker: I also under-
stand that.

Shri Jadhav: It is 11.2 this year
also. The hon. Minister is misguid-
° ing the House.

Shri A. M. Thomas: It is true that
the acreage under sugarcane has in-
creased. At the same time, taking
“the average of area that has been
additionally put under sugarcane cul-
tivation, to the previously existing
area, the average production has
come down, because the marginal
fields are coming on. The marginal
fields are also taken for sugarcane
because it is worth while to cultivate
sugarcane.

Mr. Deputy-Speaker: I am putting
Shri Vajpayee’s substitute motion to
the vote of the House. The question
-

“This House having considered
the price of sugarcane and sugar
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cane and Sugar
fixed by the Government, recom-
mends that price of sugarcane be
raiced to Rs. 2/- per maund with-
out any corresponding increase in.
the price of sugar.”

The ‘Noes’

Mr. Deputy-Speaker:
have it.
Some Hon., Members: The ‘Ayes’

have it.

Mr. Deputy-Speaker: I am calling
for a division. There ought to be no
complaints, Both the buttons are to
be pressed simultaneously, both hands
are to be used.

The original motion is:

“That the question of increase in
the price of sugarcane and sugar
be taken into consideration.”

Now I am putting the substitute
motion of Shri Vajpayee to the vote:
of the House:

The question is:

“That for the original metion the
following be substituted, namely:

‘This House, having considered
the price of sugarcane and sugar
fixed by the Government, re-
commends that the price of sugar-
cane be raised to Rs. 2 per maund .
without any corresponding in-.
crease in the price of sugar.’”

The Lok Sabha divided:

Division No. 10} AYES
Assar, Shri ° Goraqy, Shri
Banérjee, Shri Pramathanath Halder, Shri
Banerjee, Shri 5. M. Jadhav, Shri
Barua, Shri Hem Kamble, Shri B. C.

Beck, Shri Ignace
Bhanja Deo, Shri
Bhar ucha, Shri Naushir
Brij Narayan “Brijesh’’, Pandit
‘Chakravartty, Shrimati Renu
Chavan, Shri D. R.
Dangt, Shri 5. A.
Deb, Shri Dasaratha
‘Ghosal, Shri Aurobindo
Ghote,; Shri Bimal
«Gopihn, Shri A. K.

319 (Ai) LSD—8

Kar, Shri Prabhat
Khadilkar, Shri
Kodiyan, Shri
Kunhan, Shri
Menon, Shri Narayanankutty
Mohan Swraup, Shri
More, Shri
Mukerjee, Shri H. N.
Mullick, Shri B. C.
Nair, Shri C. K.
Nath Pgi, Shri

[16.4. 3 hrs.

Pandey, Shri Sarju
Patil, Shri U.L.
Punnoose Sh ri
Rai, Shri Khushwaqt
Ram Garib, Shri
Reddy, Shri Nagi
Shastri, Shri Prakash Vir
Singh, Shri Braj Raj
Singh, Shri L. Achaw
Singh, Shri Rajendra
Soren, Shri
Sugandhi, Shri
‘Tangamani, Shri
Vajpayee, Shri
Verma, Shri Ramii
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NOES

Achar, Shri

Ambalam, Shri Subbiah
Arumugham, Shri S. R.
Ayyakannu, Shri
Barman, Shri

Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Bidari, Shri

Biswas, Shri Bholanath
Chaturvedi, Shri
Chettiar, Shri Ramanathan
Chuni Lal, Shri
Dasappa, Shri

Datar, Shri

Desai, Shri Morarji
Deshmukh, Dr. P. S.
Deshmukh, Shri K. G.
Dwivedi, Shri M. L.
Ganapathy, Shri
Ghosh, Shri M. K.
Ghosh, Shri N. R.
Gounder, Shri K. Periaswami
Guha, Shri A.C.
Gupta, Shri Ram Krishan
Jagjivan Ram, Shri
Jain, Shri A. P.

Jain, Shri M. C.
Jangde, Shri
Jhunjhunwala, Shri
Jinachandran, Shri,
Joshi, Shri A. C.

Joshi, Shrimati Subhadre
Jyotishi, Pandit J.P.
Karmarkar, Shri

Kayal, Shri P. N.
Kedaria, Shri C, M.
Keshava, Shri

Keskar, Dr.

Khan, Shri Sadath Ali
Kistaiya, Shri
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Laxmi Bai, Shrimati
Mafida Ahmed, Shrimati
Mandal, Dr. Pashupati
Mandal, Shri J.
Maniyangadan, Shri
Mathur, Shri Harish Chandra
Mehta, Shrimati Krishna
Maishra, Shri L. N.
Mishra, Shri S. N.
Misra, Shri B. D.

Misra, Shri R. D,
Murthy, Shri B. S.
Murty, Shri M. S.
Muthukrishnan, Shri
Nallakoya, Shri
Manjappa, Shri
Marasimhan, Shri
Narayanasamy, Shri R.
Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Oza, Shri

Padalu, Shri K. V.
Padam Dev, Shri
Pahadia, Shri
Palaniyandy, Shri
Palchoudhuri, Shrimati Ele
Pande, Shri C. D.
Pandey, Shri K. N.

Patel, Shri N. N.
Pattabhi Raman, Shri C. K.
Pillai, Shri Thanu
Prabhakar, Shri Naval
Raj Bahadur, Shri
Rajiah, Shri

Ram Saran, Shri
Ramakrishnan, Shri P. R.

Ramaswamy, Shri K. 8.
Ramaswamy, Shri P.
Remdhani Das, Shri
Rampure, Shri M.

Sugar

Rane, Shri
‘Rangarao, Shri
Reddy, Shri R. L.
Reddy, Shri Ramakrishps
Reddy, Shri Viswanatha
Rungsung Suisa, Shri
Sadhu Ram, Shri
Sahu, Shri Rameshwar
Samanta, Shri S. C.
Samantsinhar, Dr.
Sardar, Shri Bholi
Satyanarayana, Shri
Selku, Shri
Sen, Shri P. G.
Sharma, Shri D. C.
Sharma, Shri R. C,
Shastri, Swami Ramanand
Shree Marayan Das, Shri
Siddananjappa, Shri
Siddiah, Shri
Singh, Dr. Ram Subhag
Singh, Shri Birbal
Singh, Shri Dinesh
Singh, Shri Kalika
Singh, Shri Radha Mchan
Singh, Shri Raghunath
Sinha, Shri B, P.
Sinha, Shri Jhulan
Sinha, Shri K. P.
Sinha, Shri Satya Narayan
Sinha, Shri Satyendra Narayam
Sonavane, Shri
Subbarayan, Dr. P.
Subramanyam Shri T.
Sumat Prasad, Shri
Tewari, Shri Dwarikanath
Thomas, Shri A. M.
Upadhyay, Pandit Munishwar
Datt

Upadhyaya, Shri Shiva Datt
Varma, Shri B. B.

Shri N. R. Ghosh (Cooch-Behar):
This machine is not working.

Shri Goray (Poona): I am sorry I
have pressed the wrong button. 1
wanted to vote for “Ayes”.

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): I an for “Noes”.
The machine did not work.

Mr. Deputy-Speaker: Then I am
adding one.

Shri Punnoose (Ambalapuzha): The
machine has refused to co-operate;
the machine has failed to work.

Mr. Deputy-Speaker: The hon.
Member wanted to vote for what?

Shri Punnoose: ‘Ayes’.

Shri S. A, Dange (Bombay City—
Central): Let us try it again. v

Mr. Deputy-Speaker: It is all right.
I think the results are clear now.
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After all the adjustments, the ‘Ayes’
have 43; and the ‘Noes’ have 123.

Some Hon. Members: The ‘Ayes’
have 437 It must be 46.

Mr. Deputy-Speaker: It is not 46;
there are deductions to be made also
on that side.

The result* of the division is as
follows:

Ayes: 43; Noes: 123.

The motion was negatived.

Mr. Deputy-Speaker: So, the motion
18 lost. 1 need not put the original
motion, because that was for purposes
of discussion. Now, the discussion has
taken place.

Now, we shall pass on to the next
discussion.

16.46 hrs.

MOTION RE: REPORT OF PAY
COMMISSION

Shri Narayanankutty Menon
(Mukandapuram): I beg to move:

“That this House takes note of
the Report of the Commission of
Enquiry on Emoluments and
Conditions of Service of Central
Government employees, Govern-
ment Resolution thereon and the
statement made by the Finance
Minister in the House on the 30th
November, 1959.”

S8hri D. C. Sharma (Gurdaspur):
How long are we sitting today?

Mr. Deputy-Speaker: First, let the
motion be moved, and then, we shall
consider,

Shri Narayanankutty Menon: I am
not happy to have initiated the dis-
cussion on the Report of the Pay
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Commission
Commission, nor do I presume that
any of the hon. Members will take
this as a happy occasion for this
discussion. Never never would the
Finance Minister have welcomed such
a discussion on this report.

As we go back to those hectic days
in the first week of August, 1957, when
the Central Government employees
decided to go on a strike, and the hon.
Home Minister wanted to hustle this
House with a Bill in order to meet
that strike, every section of this House
was all the more anxious at that time
to arrive at a reasonable settlement
of the whole proposition, to avert a
calamity at that time and when ut
the last moment, Government agreed
that a Pay Commission would be
appointed, everybody thought that at
least a sigh of relief could be heaved
then. But when the personnel of the
commission was announced later on, a
little doubt crept into the minds of
many, because, making a departure
from the past procedure that was
adopted in the case of the First Pay
Commission, Government made it
exclusive to thosc who had nothing
to do with the problems of either wage
fixation or labour policy at all.

During the last session, when doubts
were expressed from this side of the
House about the possible recommenda-
tions of the commission, the hon.
Finance Minister was wise enough to
caution us, by saying that it might
be that the Commission might make
certain reductions in the emoluments
also, and, thercfore, we need not be
too optimistic. At that time, we on
this side of the House never never
did know the forecasting mind of the
hon. Finance Minister., But, now,
when we read the report of the Pay
Commission, we see it very well that
the hon. Finance Minister was right,
and too right, in asserting that the-
Pay Commission would do this way’
against employees.

Regarding the personnel of the
commission, when the First Pay

*The figures were corrected as:

Ayes: 45; Noes 121, vide Debates, dated 18-12-1959.
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Commission was constituted, a -veteran
labour leader was included in that,
and quite rightly included, by Gov-
ernment. And because of his presence,
the First Pay Commission did lay
down certain principles and also
recommended certain emoluments to
the employees; and these have surviv-
ed, in spite of everything, for a few
years, so that there could be a level-
ling of the wages at that time. But
when we read this report today, we
feel that there was quite some justi-
fication for the selection of the per-
sonnel of the Pay Commission. For,
it was practically divided into three
air-tight compartments. The first and
foremost compartment was two IL.C.S.
officers, who had nothing to do with
the fixation of wages or with labour
policy. They looked after the ques-
tion of the higher-salaried category.
They came to the conclusion that there
should not be a levelling down of the
income of the higher category. They
did their job very well., The second
compartment was two Congress ex-
M.Ps. charged with the duty of look-
ing after the Congress Government
and what the Congress Government
says today. They too did their job
very well, because, whatever Govern-
ment have said has been accepted by
the commission, without looking into
the other side, how the case has been
presented from the other side before
the commission. Then, two economists
were there. A cursory reading of the
report will convince you that these
economists were consulted on certain
hypothetical questions of economy, and
they have given certain advice of their
own, which is incorporated irrelevantly
in certain parts of this report.

Because of the composition of the
commission itself, because none of the
Members of this commission has cver
seen face to face how the Indian
worker lives, how the ordinary

Shri Suabbiah Ambalam (Rama-
nathapuram): On a point of order. I
want to know whether the hon. Mem-
ber can refer to the members of the

commission, because they are not here
to defend themselves

Some Hon. Members: Why not?
Certainly.

Shri Rajendra Singh
Certainly.

(Chapra):
It is not a judicial body.

Mr. Deputy-Speaker: Order, order.
Is that decision to be taken directly
by the Members here? 1 am watch-
ing carefully. Though it may not be
quite out of order to make a mention
of the names, it would be more profit-
able if we look at the recommenda-
tions and then criticise them, by say-
ing that they are not in the interest
of the workers, as he is arguing.
Instead of just taking one member
after the other and criticising him,
instead of taking the personnel and
criticising them, he should look at
what they have produced. That is
more material than criticising the
members.

Shri Naushir Bharucha (East Khan-
desh): What they have produced is
not material at all.

Mr. Deputy-Speaker: It is not
material, mostly—I also think like that.
But what they have recommended
should be looked into.

Shri Narayanankutty Menon: I
agree with yvou but for the fact that
the reference to the composition or
personnel was inevitable even in dis-
cussing the pros and cons of this.

Mr. Deputy-Speaker: Now that he
has made the reference, he may come
to the recommendations.

Shri Narayanankutty Menon: I come
to the recommendations—what they
have produced. The whole intention
of appointing this Commission was to
set at nought the discontentment that
was prevailing among the two million
government employees in 1957, which
started as early as 1953 with the
demand for the constitution of a
Second Pay Commission. The situa-
tion almost verged on a countrywide
strike in 1957, when in order to find a




em, this Commission
wis appointed. When this Commis-
gion wWas mmheqi. it wnl clearly
understood that a demand was made
for the appointment of s Pay Com-
mission and a demand was made that
there should be an increase in the
scioliments. So it was expected that
this Commission would enter into an
review of the éntire wage
gtritcture in the country of the govern-
fient employees with a perspective
dhd historic background behind them

i

periéd. But I am sorry to state that
the impact of what they have pro-
duced today on the two million gov-
ernment employees and also on the
country and on the working class in
general is  utter disappointment
because not only do the government
smployees who wanted this Commis-
sion not get anything—some of them
stand to lose today—but on the other
gide, the general working class of
India which has fought for the last
s0 many years and built up a wage
structure has lost because of certain
fndings that fhis Commission has
come to.

The first point is refarding the con-
ception of wage itself, how the Com-
mission analysed the wage structure.
Right from the time of the Islington
Commission in 1915, as they have
reviewed, thére was no proper -assess-
fiént of the needs of an ordinary
worker in this counfry. As far as
the government employees were coh-
cerned, a certain pay stricture with
graded scales was evolved by the
Islington Cominission which stood till
the yeéar 1046 wWhen a Pay Commis-
sioh was appointed. The Pay Com-
mission did go into the structure of

m:{d‘: arriyed at certain - ﬂ:‘m
EW@t iecepted ‘the recem-

‘the most important
recommendation being that relating to
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:L long-term effect, that
deamess allowance to
ter on, Govm

favLLS h‘é; that, and that

sxactly wh,y early In 1852 and in 1

ere was & damand that the recom-
mendnt:nn of the First Pay Commis-
sion should be implemented and also
a Secand Pay Commission should be
appointed.

When the First Commission evolved
» Wage formult immediately in ths
pottwar period, it was & lime whei
the Tndustrial Diypates Bill wab abokit
to be pasted. When the Ast was
passed at that time, the entire Indfib-
trial tribinals in this country acceptéd
the findings and tormul.ltionl of the
First Pay Commission as maug
cirta to decide gbout the wages. I
the hon. Fingnce Minister and (he
hop. Labour Minister—] wish he wers
here today—would go over the M
c? the Iate Torties and early Afties”
they would find that the principles ni
wage have been fixed upen the recom-
mendations of the First Pay Com-
mission,

Duririg the First Five Year Plan
period, there wiis a demand for higher
wages in industry, anll early in b
Second Plan period we had the 15th
Indian Labour Conference presifisd
over by the hon. Labour Minister dt
India when a new formula for thé
fixation of minimum wage was
accepted, in spite of the fact that !19
industria]l tribunals had previously
accepted some formula.

In that conference which was held
at Delhi the hon. Labour Minister wes
the Chairman. Shri Morarji Desai, the
present Finance Minister was there
present in that conference. The hon.
Railway Minister was there; Shri Lal
Bahadur Shastri was there and one
block of seats in the confergnce Whs



classes of this country was evolved
In his closing remarks the hon. Labour
Minister expressed the view that now
the demands of the labour and the
contentions of the employees and Gov-
ernment have been considered and we
have arrived at a compromise—this
ahall be the new formula for the con-
ception of a living wage in this coun-
try. Following that formula that had
been laid down in that Indian Labour
Conference many Tribunals passed
many awards in many places.

The Minister of Finance (Bhri
Morarjli Desai): May 1 correct the
hon. Member? I was not present
when the minimum wage was fixed. I
was present only at the beginning and
I know nothing about the other thing.
I did not agree with it either.

Shri Narayanankutty Memon: I do
got think he was purposely away. He
did not attend the second day. He
was represented because the represen-
tatives of the Finance Ministry were
there; he was not bodily present.

It was a conference in which the
Government of India was represented
and which was presided over by the
Labour Minister. Anybody who took
part in the conference or the indepen-
dent labour organisations that took
part never imagined at that time that
he will be going behind the decision.
We underztood that the Conference

The Minister of Rallways (Shri
Jagjivan Ram): That is an advisory
body.

Shri Narayanankutity Menon: We

understood that the new norm laid
down in the Indian Labour Confer-
ence was to be followed. When the
Commission wrote to the Government
whether the new norm laid down by
the Indian Labour Conference was to
be followed or not when a doubt arose

Shri Narayanankuity Menon: If the
Government which was a party to
that and which said that this was the
norm for a living wage that is going
to be fixed and the employers will
have to accept it and the workers will
have to accept it, if that Government
now comes and says that it is not
binding upon them then, what far
was that conference there and for
whose benefit the decision was taken?
1 accuse this Government of a breach
of trust towards the entire working
classes in this country because the
Labour Minister presiding at that con-
ference said that this was to be the
norm of minimum wages in 1this
country and the Finance Minister
within a short time wrote to the Com-
mission behind the back of everyone
that the Government of India is not
committed to this decision.

Shri Morarji Desai: May 1 again
say I was not the Finance Minister
then?

An Hon. Member: He was the Min-
ister of Commerce and Industry.

Shri C. D, Pande (Naini Tal): On
a point of order, Sir. The conference
to which reference is being made was
with regard to industrial labour. Of
course, there are certain categories of
government servants, for example, the
P. & T. and the Railway employees.
But generally this report refers not
to industrial labour but to government
servants. So, the reference to this
conference is not relevant. (Interrup-
tion.)

Sir, the point of order raised is
whethar it is relevant to refer to that
conference which dealt with industrisl
labour,
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fas

An Hon. Member: It is not a point
of order.

Mr. Deputy-Speaker: Order, order.

‘Shall we proceed in this manner?

Shri C. D. Pande: If you have not
understood the point of order shall I

* explain again?

Mr. Deputy-Speaker: He has made
clear his own impressions about that
(Interruptions). Order, order. Where
is 'the need for everybody to speak?

‘The hon, Member may go on.

Shri Narayanankutity Menon: I
maintain that the decision of the
Indian Labour Conference is binding
upon the Government of India and the
Government stands committed to and
bound by the decisions that have been
taken there. It is a clear breach of
faith on the part of Government to
offer one norm to their own employees
and to offer another to industrial
labour in India....

Shri Jagjivan Ram: It was an advi-
sory body.

. Shri Narayanankuity Menon: In {he
Second Plan Report it was said that
the conditions of work in public
undertakings are expected to set the
pace for the public sector. If this is
going to be the pace for the public
sector, if thev are going to have one
formula for industrial workers and
another formula behind their back as
far as the government employees are
concerned, what is the morality behind
it, what is the honesty behind it? Do
they really mean that the decision of
‘the conference is to be implemented
by employers and labour in India?

~ Mr. Deputy-Speaker: Order, order.
Only one hon. Member should speak—
not all of them.

17 ‘hrs,

Shri Narayanankutty Menon: Right
from the beginning, the Government
has adopted the attitude that even
though it did this in order to meet the
strike situation, it had no bona fide
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intention to settle this dispute proper-
ly. From the moment they have decid-
ed about the personnel of this Com-
mission, Government saw to it that
their recommendations were muzzled
and hustled by their own viewpoints
which are known to themselves. Read-
ing the report of the Commission, one
will know that it is not for the Com-
mission to take into account the neces-
sities of life of an ordinary man in
India. They have been discussed but
not been accepted. It is not a question
of how much money has to be paid to
any ordinary man in India. The bind-
ing factor upon the Commission was
the requirement of the Second Plan.
They have been told by the Finance
Minister that the Second Plan was in
crisis and, therefore, he said: “Do not
look into the needs of the employees
and the workers”. They have been
told that there is slowing down of the
industrial production and there is
slowing down of the agricultural pro-
duction. Why should it be so? That
is shrouded in mystery. The prices
are rising and there is no possibility
of further taxation, no more of deficit
financing, no possibility of increased
borrowing. This is what they have
told the Commission. There was the
foreign exchange crisis and their pre-
commitment for payments and they
had not provided anything for the
recommendations also. Therefore, in
other words, they have said: “Do not
recommend anything more”. A cur-
sory reading of this report will show
how the Government has said “We are
not prepared to pay anything more”.
So, the primary consideration was the
case presented by the Government. It
1s almost immoral for the Government
to have gone before the Commission
like this and present their case like
this. ...

Mr. Deputy-Speaker: Should they
have presented the other side?

Shri Narayanankutty Menon: That
1s the honest way of presenting a case.

Mr. Deputy-Speaker:
present their own case.

They had to
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.Government did not go there

%

-Motion re:
.Shri Narayanankutty Menon: The
as an

advocate. -After all, there was the
view of their own employees.

Coming to the concept of minimum

'. wage, what this Commission has stated

will have far reaching influences and

.reaction upon the industrial working

class and also the other employees in
this country. For a long time, almost
for 12 years, even the Supreme Court
has accepted a certain formula for the
fixation of wages. Dr. Aykroyd was of
the view that the needs of an indivi-
dual were 3,000 calories a day. That
has been accepted by all the tribunals
and it has never been questioned so
far. Now, this Commission, curiously

_enough, because of the evidence given

by a certain institute in Hyderabad

. Government and th’s will

has rejected and had come down to
2,200 calories, taking the example of
the people in Japan. That is the essen-
tial point that is there. They will go
on looking where the minimum is
there and they will borrow it and just
put it in the report and all the pre-
vious requirements laid down to give
a decent living for the work’ng class
have thus been negatived by the Com-
mission.

The effect of their recommendations
will have far-reaching repercussions.
They have not fixed any minimum
wage to the employees of the Govern-

.ment and the suggestions contained in
_this Report so long as they remain in

that Report will be accepted by the
have its
own general repercussion in the wage
fixation in this country and the indus-
trial and other tribunals would only
follow this Report.

Now, I come to the way in which
they have fixed the dearness allow-
ance, It has been accepted by the
First Pay Commission that there
should be a part of the dearness allow-
ance in the wage itself because of the
way in which the prices were rising.
On the basis of the evidence submit-
ted by the Government, the First Pay
Commission has said that in the near
future, the working class cost of living
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index will stabilisec somewhere at

185—200 points and, therefore, . they
just provided for the dearness allow-
ance up to that point. They recom-
mended a sliding scale also for any
further rise in the cost of living index
The cost of living index did rise but
the Government refused to accept that
part of the recommendation to give a
sliding scale dearnmess allowance. In
1952, the Government appointed
another committee, because contrary
to their own wishful thinking and cal-
culations in 1947, the post-war prices
not only did not recede but they con-
tinued to rise in 1951-52. So the
Gadgil Committee was appointed. The
Gadgil Committee, upon the evidence
given by the Government came to the
conclusion and made a recommenda-
tion that the prices will stabil’se some-
where at 350 and, therefore, the dear-
ness allowance should be cut and part
of the dearness allowance should be
merged with the pay—it is going to
happen in the near future. Every year
the Government has been telling the
people that the prices will come down
because our industrial production is
going up, our agricultural production
is going up.

But so far we have been finding a
sorrowful phenomenon. Even when
the Commission was sitting, the prices
not only did not recede but the prices
had been rising to a phenomenal
level. The Commission has not taken
into account the realistic situation that
the prices have a tendency to rise. I
may point out, Sir, that between the
date when the Commission submitted
its report and the date when it was
presented to this House the working

class cost of living index has gone up
by 4-4.

While it is an accepted fact that
even the meagre minimum wage that
has been provided should also be add-
ed with a compensatory dearness
allowance, because it is admitted that
today the prices are going up, the
Commission has not made any positive
recommendation as far as a sliding
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magt may, if for.twelve months con-
tinuquely the jocrease in the cost of
living. index . perzists, consider about
rewlewing. the dearness allowance, it
will, oot do any good as. far as the
emplpyses sre concerned, because this
Gopesnment is & Government which
in ¢he face of a positive recommenda-
tion: o give dearness allowance on a
sliding scale refysed to do so and,
thegelore, when there ia no mandatory
regpmmendation of the Comm gsion, it
wij]. be impossible to get anything
from it

Ths sum total js that the employees
are. denjed their normal minimum
waga, They are also denied the bene-
fity of getting a compensation when
the price levels go up. Sir, the hon.
Finance Minister and this House
know, whatever may be put in the
Plgn, whatever may be put in the
paper, the prices are going up. The
sugar prices are going up beyond con-
ception. As referred to by the Com-
mission, the prices are really going up
in the case of eggs. One egg today
cogts 3§ annas. The price of rice is
going up, and all other prices are
going up. Yet you are refusing to give
any increase.

Theoretically, yqu say that an
increase of Rs, 5§ has been given. The
net result today is that this Rs. 5
which the Commission has given plus
another Rs, 7-8 from the pockets of
the employees, from their present
emoluments are going to be taken
away by the traders and mill-owners
because prices are going up, and it
will be impossible for the employees
to make both ends meet.

Coming ty the effect of the recom-
mendation:. apart from considering
the principles 4f a minimum wage and
also dearnes® allowance, the tqtal
effect of the recommendations is that
in many cases the employees_ are
really losing because of the introduc-
then of the compulsory provident fund.
Waen the dearness allowance is now
merged with the basic pay, an
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employee will have to give more to the-
provident fund, and whatever intrease
he will get will be taken away for
contribution. In many cases, an
employee will have to give an addi-
tional contribution to the provident
fund from his old rates of wages.

Cgmmg to tbe posta! dapirh'ne.nt.(.\n
the case of postmm and clerks, thexp:
gre instances where the mloyeﬂ
will every month lose from Rs. 9
Rs. 14 and even up to Rs 18. 'I'he
basis on which the Commission has
formulated its recommendation is;
“Let them save, because this is nop :ha
time for spending”, as if
employees were saving to such an
exient and they have so much money
to have a happy living and also savg-
for the future. The Commission could.
have seen, from the way in which
these employees during the years from
1948 to 1957 have been taking loans
from their provident tumls, that the
employees were never in the habit of
saving, they have not saved anyttd.n;
and what is left for them is only to
starve, The provident fund borrow-
ings have increased from Rs. 10°9’
lakhs in 1848 to Rs. 26°38 lakhs in
1857. Therefore, in the meagre profit
that is being given, what could the
employees do? If the employees were
just progressively taking more and
more, an indication would have been
given as to the saving capacity of the
employees. So, virtually nothing has
been received, when it is said that the
employees have heen given an addi-
tional Rs; 5. Not only this. The
employees will have to invest more
and more in the provident fund, and’
this has been made compulsory.

The Commission is so unrealistic,
because, in respect of the retirement
of the employees after 55 years, the
statistics of Government show that the
average life of an employee after
retirement is just 2'5 years. There-
fore, if the Commission has recom-
mended that the retirement benefits
shall be increased, what does it mean?
The employee will have to cut his
stomach and alsg the stomachs of his
children. Therefore, the sum total of
the recommendations, including the
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begic wage and the dearness allow-
ance, is completely iliusory. The Com-
mission has taken an unrealistic
approach as far as thege aspects are
«woncerned.

I shall now make one more impor-
tant point. Philosophical words have
been expressed in the case of Class IV
<employees when the question of mini-
mum wage is discussed. It iz said
that the prices will not rise. Are the
Government accepting that? Turning
to the other aspects of the report, what
1 find is this. 1 refer to the question
aof ceiling to be fixed for the higher
<ategory of people. It has been speci-
fically directed by the Varadachari
Commigsion that there should be a
ceiling on Rs. 3,000. This Commission
has considered the question and says
that already the real income of these
people has diminished because of rise
in prices, and that there is a likelihood
of further rise in prices, and, there-
fore, there iz no question of ceiling!
Buch is the contradictory way of
approach that the Commission has
made. The Commission has applied
one general standard of justice for the
‘Class IV employees and the clerks, etc.,
and another standard, on a different
economic conception, for the higher
category of people on salaries of
Rs. 3,000 or over, and whe may num-
ber not more than 1,000. When con-
gsidering the question of Class 1 officers
and the ceiling in respect of them, in
spite of the financial stringency of the
Central Government, in spite of the
fact that there is no money withthe
Central Government, the Commission
has recommended virtually a Rs. 100
increase in the basic salary of Class I
officers, just one increment, without
even that much hesitation which they
had in giving Rs. 5 to the Class IV
employees, That is the standard that
the Commission has applied.

I shall now read out for the benefit
of the hon. Finance Minister just a
few sentences from the report. ] do
not think that he has ever read that
portion. The report says at page 73:

“With knowledge that a better
future for all is possible has come
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and government employees for &
fair deal and greater security—all
these are but manifestations of the
new awakening and of the new
striving for an econemic future
which is consistent with the dig-
nity of the citizens of a free
society. One cannot merely shrug
one’s shoulders in the midst of
such a situation and say that all
these things must wait till some-
how or other the financial situation
in the country improves. What-
ever the difficulties of the moment,
the demands of the people—espe-
cially of the low-income groups—
must be assessed carefully and met
to the maximum possible extent.”

This is part of g speech delivered by
the predecessor of the present Finance
Minister while presenting the budget
for 1857-58 to this House. Now, it may
be possible—and I am not surprised—
that the present Finance Minister Is
not prepared to accept the speeches
and formulations of a person who has
already gone out of office. Well, he
has gone, But the present recom-
mendations are just contrary and
against the decision of the Indian
Labour Conference which has been
presided over by Shri Nanda.

In conclusion, what 1 would submit
is only this. The Commission has
made its recommendations. Now, the
only best possible way is to remove
the anomalies. For thal, the Govern-
ment should call the organisations of
these employees and try to discuss
matters with them in order to remove
those anomalies. That is the only
possible way of tackling this problem.

The Commission has rightly observe-
ed that the two million employees of
the Government of India, even though
their emoluments should be cut and
tailored acrording to the needs of the
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Eevalopmental activities, are the mast
garp instruments and asare in respect
of the deévelopmental sctivities and
unless they are given at least an iota
of ‘satisfaction and unless we keep that
instrument sharp, the developmental
activities will not take place. So, in
the interests of the Plan and also in
the interests of the general develop-
mental activities, you should try to
discuss the problem with the
employees and find out an agreed
solution whereby the anomalies and
also the injustice done to them could
be removed.

Mr, Deputy-Speaker: Motion moved:

“That thie House takes note of
the Report of the Commission
of Enquiry on Emoluments
and Conditions of Service of
Central Government FEm-
ployees, Government Resolu-
tion thereon and the statement
made by the Finance Minister
in the House on the 30th
November, 1958.”

The time has to be fixed now. Nor-
mally such discussions are for 24
hours. Government finds it difficult to
spare time; on the working days we
have got, there is already Govern-
" ment business fixed up. If we want
to devote more time to it, we shall
have to sit after the ordinary hours
that we have got. Then again, there
iz this difficulty that tomorrow the
hon. Speaker is giving an At Home
to the parliamentary delegation from
Nepal. So, tornorrow it will not be
possible to sit The only other days
left would be Monday and Tuesday.
If the House is prepared to sit after
the normal hours sn those days. we
can extend the time.

Some Hon. Members: Yes.

Mr. Deputy-Speaker: How long do
we sit today?

Shri Nath Pai (Rajspur): Till 6.30.

Shrimatl Ia Palchoudhuri (Nabad-
wip): Why not we sit on Saturday?
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An Hea. Member: Why not on Wed-
neaday?

Mr. Deputy-Speaker: It would be
difficult to extend the session to Wed-
nesday, because soms hon. Members
must have booked their passage oo
Wednesday. The only poasibility s
we might sit for longer hours on
Monday and Tuesday. Today do we
sit till 6 or 6-307

Shri Nath Pal: 630,

Mr, Depuiy-Speaker: Are the hon
Members sure they will be able %o
have the quorum?

Some Hon. Members: Ves.

Shri Harish Chandra Mathar (Pali):
We may sit till 8 today, but we must
find 5 hours for this discussion.

Mr, Deputy-Speaker: We will sit
till 8 o'clock today. Shri Nath Pai.

Shrimati Rennka Ray (Malda): Why
not sit on Saturday?

Shri 8. M. Banerjee (Kanpur): The
whole of Saturday can be devoted to
this.

Mr. Deputy-Speaker: I have callad
Shri Nath Pai.

Shri Nath Pai: The time allotted by
the Government, the refusal of the
Finance Minister to initiate the de-
bate and added to it, the absence of
two of the four Ministers in his de-
partment are perhaps a measure of the
interest and the seriousness with
which Government treat the problem
of these 2 million employees.

Mr, Deputy-Speaker: The Finance
Minister himself is present.

Shri Nath Pai: Does he disown any
kind of responsibility for the two
others who are in his own Ministry?
Does not this House have this right
that when a matter so intimately con-
nected with their department is being
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discussed here, they should be at
Jenst present here?

y"- Depity Speaker: 17 there are
kinht.en, does it mean that ail
e four should be here?

Shri Nath Pai:
stich importance.

Mr. Deputy-Speaker: There are two
Senior Ministers here. I do not #ind
30 much weight in this argument.

The matter is of

An ¥oh. Member: There are three
senior Ministers.

Shri Nath Pal: There is nothing

wrong in my remark

Mr. Depoty-Bpeaker: If they are
present, shall we spare time for all
the four to reply? Then the complaint
would be, they have taken so much
tiime for themselves.

Shri Morarji Desai: May 1 point out
that it would have been wrong if I
had not been present. But if I am
firesent and the others are not pre-
sent, T do not think any objection can
be taken. More than that, I want fo
g;:ﬂr that one of the two Deputy

isters Is convalescing and is not
attending office under medical orders.
8o, he jcannot come here.  Without
k;wwing all these things, some alle.
ntiom are made that they do mot
realise their responsibility. I think he

ought to be sorry for it. (Interrup-
tions.)

Bhri Nath Pai: I know how to take
care of myself. Shri Morarji Desai
certainly knows his English very
well. No allegation was made, All
that I said was, perhaps it is a mea-
sure of the seriousness. I am pro-
foundly sorry that one of his Deputies
is really ailing; I hope and pray for
hig recovery.

8hri Morarfi Desal: His Jetiders are
aent.

Shri Nath Pal: Where is your
leader?

‘thtiiter 19,
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M. Deputy-Speaker: Order, mh'
you.ld request hon. Members to opn.
fine thomselves to the matter that we
have got. It is with relevant things
that we have to proceed, insiead of
taking these extraneous things into
consideration.

8hri Nath Pai: I do not mind in {b
least being Intérrupted by _
Horarjl Dessi—today his co X
are coming to his rescue—and 1 hape
he will extend o us the same
esy when he is replying.

The leakages regarding the repdrts,
about which we have complained In
this House, In the light of what has
come from the recommendations of
the Pay Commission, seem to many of
us that those leakages were not so
much the results of the enterprising
scoops made by some very daring
journalists, but the leakages seem to
have been well-planned. There was a
reason behind it, and there was a plan
behind it, the so-called leakages, the
reason and the plan being to prepar¥
the Government employees for the
bitter pills Which were coming through
the recommendations and to soften tha
shock which was to be administered

Shri Morarjl Desal: May 1 know
again whether my knowledge of
English is correct?

8hri Nath Pal: It is fairly good.

May I point gut to the hon. Minister
that on the 28th of October the Free
Press Journal of Bombay carried ex-
cerpts which tally word by word with
the recommendations? I have got
every reason to helieve, therefore, that
since they happen to be verbatim from
the report itself, they were aiding
de'iberately to bring the country, and
the emvloyees in particular, for the
shock that was to be administered by
the disappointing recommendstions—
you are free to refute it and I shall be
very glad: but there seemsz to be =
plan behind it.

Shri Morarfi Desal: Say what ‘you
like. ’
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Shri Nath Pai: Regarding the re-
commendations themselves, I shall
not be passing any judgment, or talk-
ing anything about the gentlemen who
composed the Commission. All I will
say is that they are all honourable
men. That is all I say, and I have
got some regard for the talent of some
of them. But the Bible says the tree
is'to be judged by its fruit and not
by anything else. I shall, therefore,
confine myself to the recommenda-
tions of the Pay Commission.

Generally speaking, before I take
them point by point, I should like to
say this. Afler 28 months of expecta-
tions on the part of the Government
employees, came this as a rude shock
and bitter disappointment, and this
plunged the Government employees in
a gloom, in a mood of disappointment
and disillusionment. There are some
good things in the report of the Pay
Commission, and it will be wrong not
1o mention them; it will be unchari-
table. The readiness of the Pay
Commission to recommend to the
Government that the services of the
temporary servants be taken into
consideration for purposes of pension
and better pensionary returns, these
are some of the good things that the
Pay Commission has recommended.
There is a lot of good data which they
have made available in the body of
the Report.

But their main attitude seems to be
something like this. First they have
‘told the Government employees, “We
don’t have much to give to you. We
would like you to work harder, eat
less and live in hovels and serve the
country. Yours is the glory to starve
and die” 'This seems to be, in gene-
ral, the recommendations. You will
give that “Yes” with more sincerity
if you have bothered to study it.

Now, first and foremost, I will say
‘that the Pay Commission had exceed-
ed its jurisdiction. The Pay Com-
mission’s terms of reference were not
‘to curtail such meagre benefits as the
‘Government employees today are still
having but to see where they can be
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increased. The terms of reference—

now there is something here for Shri
Morarji Desai—says: g

“(iii) recommend, in particular,
the extent to which benefits
to Central Government em-
ployees can be given in the

shape of amenities and facili-
ties.”

They were never called upon to cur-
tail what they had, but only to see
what can be given,

A very important point is that the
Pay Commission has tried to take
upon itself the functions of the Plan-
ning Commission. We have the Plan-
ning Commission which the nation has
created fo tell Parliament and the
country our resources and how best
to use them. We do not want other
bodies to usurp the functions of the
Planning Commission, or to usurp the
policy-making function of this House
May I point out that the Pay Com-
mission in small words, in simple .
words, was called upon to look to the
budget of the employees—Class III .
and Class IV men who constitute 93

per cent of the employvees of this
Government.

17-24 hrs.
[MR. SPEAKER in the Chair.]

Instead of bothering about the budget
of the small man, they have taken
upon themselves this responsibility,
and I do not think that Shri Morarji
Desai should sit so nonchalantly when
somebody is trying to relieve him of.
his legitimate responsibility of making
the budget of the country. They
should have worried themselves with
the budget of this small man.

Shri Morarji Desai: Do you want
me to laugh at it?

Shri Nath Pai: May I point out that
Shri Morarji Bhai Desai just now....

Shri Harish Chandra Mathar: May T
draw the attention of the hon Mem-
ber to clause (2). If he reads it, he"
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will ind that he is completely con-
tradicted.

Shri Nath Pal: Normally you are
wvery logical. But today you are be-

eoming very partisan.

Ehrt Harish Chandra Mathur: I hope
my hon. friend will become logical as
soon as he reads clause 2.

Shri Jagjivan Eam: He cannot be
logical.

Shri Harish Chandra Mathur: It is
very inconvenient for him to read it

Shri Nath Pai: With the postures
and the air of a Vishwamiira Shri
Morarji Desai declared ‘g g ¢ wi” “This
is not mine.” Now, I will tell him how
7t is his. The legitimacy will have to
be fastened like thus.

In April, 1950, the hon. Prime Minis-
ter made a statement in Parliament an-
nouncing the fact that the Govern-
ment were committed to the principle
of fair wages as recommended by the
Fair Wages Committee. A few
months later a Bill embodying those
recommendations, the Fair Wages Bill,
was introduced. It lapsed on account
of the dissolution of the Provisional
Parliament.

How were you just now saying that
the Government did not aak? He said
that and Shri Jagjivan Ram acquiesc-
ed in the remark. Their Prime Minis-
ter, their leader.

8hri Jagjivan Ram: May I inter-
rupt the hon. Member? Perhaps this
veference is to the Labour Advisory
Committee’s Report.

Bhri Nath Pal: Fair Wages Com-
mittee.

Shri Jagjivan Ram: I am coming
to that. The Labour Advisory Board
met much later than the Fair Wages
Committee. The Advisory Board's re-
eommendation has never been consi-
dered by Government.
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Shri Nath Pai: May I point out thei

he is nearer the point than his seniiké

colleague, Shri Morarji Desai?

But the principles adumbrated ia

ed disowning him, is committed. The
principles are the same.

Shri Morarji Desal: I am misquoted
here, I do not know why in my own
presence he is misquoting me. I have
not referred to the Fair Wages Com-
mittee. I was not then in the Govern.
ment of India. I referred only %o
one committee which, it was said, I at-
tended. There only I said that I was
not present when that resolution was
passed and that I was not a party to
it. That is all that I have said. I do
not see what he wants to say. I have
not refuted the hon. Prime Minister's
statement. [ have not refuted any-
thing. Why is he making incorrect
statements?

Shri Nath Pai: My interpretation of
constitutional responsibility is that im
a democratic parliamentary Govern-
ment responsibility is continuous and
collective.

Shri Morarji Desai: Again, the hon.
Member is misleading. I have not
disowned what thy hon. Prime Minis-
ter has stated here. 1 have pot at all
disowned it. It binds me. Nothing binds
the hon. Member and therefore he
thinks that others also are not bound
by it.

Shri Nath Pai: I am very happy
for the compliment because our Vedas .

say:
a1 wier : o faroma fagfe:

If nothing binds me I am very happy.
You are calling me a yogi. Thank you,
very much. So, this being the advive
of a yogi, take it seriously.

Shri Morarfi Demi: When didﬁ
call him a yopi?
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Sawi Nath Pal: You said that nothing
binds me. I am sorry, he. . . (Inter-
aption) .

Regarding the fair wage, may I
come to the point. . . .

Mz, Spesker: I can only suggest to
hon. Members that let them speak on
the merits instead of gquoting the
Vedas and depending on assurances,
Let them go to the merits.

Skri Nath Pai: Provided one is al.
lowsd to go. When we make a point,
they say it is generalisation. When we
give them something from the very
Bible which they regard as authority,
they say it iz not relevant..(Inter-

wption). May I point out.... ..

Skri C. K. Bhattacharya (West
Jinajpur): The hon, Member seems to
be occupied more with Shri Morarji
Desai than with the Pay Commission’s
recommendations.

Shri Nath Pai: If it is the Govern-
meat's. R

Mr. Speaker: With whatever he
may be occupied, the time is limited.
Nobody need interrupt. Hon. Mem.-
ber may kindly go on with the merits
of the case. What is the point that he
is making?

ﬁrlNatthl.Ihavebeennyms
that the recommendations regarding
the minimum wages made by the Pay
Commission are thoroughly inadequate
and very, very disappointing—disap-
pointing from the points of view of
the requirements and needs and also
from the point of view of not satisfac-
torily taking into consideration the re-
xmrcey of the country.

Bomebody said, “Why did I quote
Afm?™ 1 @id it hecamse he is  the
Finance Minister. He has made the
statement. They do not know that
Shri Morarji Desai has talked about
the burden. 1 was very distremeed to
g the use of the word "burden’. Does
& country lose when it tries to get a
«ivil service which is contented, which
iz disciplined and therefore, which is

ioyalt I think this is the soundest in-
vestment a country can make,
create & clvil service, a body of of

uu-nowmumm.

we give them a burden is an extrs-
ordinary twisting of language indeed
May I, therefore, point out that ths
Fair Wages Committee had made this
very simple recommendation?

iz

“1f it is the Government's de-
clared policy that on social
grounds minimum wages in the
private sector should not be allow-
ed to fall below a certain level,
and that that level should be such
as to provide not merely for the
bare sustenance of life but also
for some measure of education,
medical requirements and ameni-
ties, the same social considerations
should obviously apply in the de-
termination of wages and salaries
for the lowest grade of the Gov-
ernment’s own employees”

What happens in the private sector?
It we will be taking any company
which is a member of the Bengal
Chamber of Commerce, if we will be
taking any employee at a comparative
level in the Tatas, how does his pay
compare with the pay of a clerk in the
Government of India? I will be teil-
ing what the disparity is within the
Government, where the Government
has got partial control. In the LIC,
in the Reserve Bank and in the State
Bank, a matriculate gets Rs. 80 and
beginning from 90 he rises to Rs. 300
whereas in the Government today, he
geis Rs. 110 and he rises to BRs. 180,
This is what 1 am telling. There is &
principle  adumbrated, accepted,
though it may not have received the
sanction of statute because of techni-
eal reasons.

The whole argument js, where are-
we to get the money. May I tell them .
once again, you ask, how do we sus-
tain a case. By quoting relevant au-
thorities in the country, Here is what
Justice Rajadhysksha sald. When be
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was confronted with similar argu-
.ments by the civil servants, in sterl-

ing tones he told the country what is

the duty towards the employees.
Either we maintain them well or we
reduce them. What is the other way
-out? Here is the reply given by this
eminent jurist:

“Considering this problem from
this point of view, the paying cap-
acity of the department is strictly
not a relevant consideration.”

You cannot go on trotting out that
we do not have, This may sound a
slightly irresponsible stand in the sense
where are we to get the money when
the burden is increased by leaps and
‘bounds.

May I take some small statistics
though generally they are not very
reliable as we heard from eminent
Congress benches when we discussed
the Statistical Institute of India. If
you take this budget burden of Rs. 16
crores, a large part of it, Shri Morarji
Desai’s department is going to  keep
for the Government employees as
compulsory provident fund. The bur-
den, therefore, becomes reduced by a
half. He has recommended an in-
erease of working hours, has cut down
public holidays, has curtailed casual
leave and also earned leave. Has
any computation been made of these
factors? A government employee is
called upon now to work an additional
31 days by the four factors that T have
referred to. He is going to work one
Saturday every month more, his earn-
ed leave has been cut down by 12
days, his casual leave has been cut
down and also his public  holidays
have been cut down. In a country
which does not boast so much of
socialism, Austria, an employee after
‘working 12 months is presented with
a pay packet of 14 months’ pay.
‘If you doubt it, you may write to
Arbeiter Kamer and he will write to
‘you in reply.

The stock argument we are finding
-is, public holidays in India were too
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many. -Perhape, to a certain extent,
they were. But, then, they compare
them with countries where the living'
conditions, housing conditions, pay
and climate radically differ from
simiiar factors prevailing in our coun-’
try. That in Britain public holidays
are not as numerous as in our country’
is a fact which one can concede, very
easily. But, when we take one factor,
can we neglect the others, the kind
of housing, the kind of salary, the
kind of working conditions and the
kind of climate?

Mr. Speaker: I do not want to in-
terrupt the hon. Member. 1 was not'
a little surprised when I heard that:
the 1st of January was not a publie.
holiday in England. I was there re-
cently, in January this year. 1 was
surprised that it is not a public holi<
day there. The hon. Member may go
on.

Shri Tangamani (Madurai): That ia
more important in  Scotland.  The
Scottish people are given a holiday.

Mr, Speaker: I only pointed eut
what came to my notice.

Shri Nath Pai: Kindly permit me to
point out, Sir, may be public holidays
in India are numerous; but while mak-
ing this comparison, the relevant other
factors obtaining in those countries
also should be taken into consideration.
That is my humble submission.

Mr. Speaker: Yes.

Shri Nath Pai: Thank you  very
much.

Now I come to this holiday business.
One little peoint regarding the rail-
ways alone is very important. By
cutting down their holidays, and adq-
ing to their work, Jagjivan Ram Ba‘bn i
is making an even more handsome
contribution to the General Budget
than he usuallv makes. The railways’
contribution in terms of the added
labour they are going to make is !'°'.,
ing to be in the vicinity of Re 29"
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crores. Contrast this, that is my plea.
They never calculate, 1 think, the
value of labour. By the new addition-
al burden, 2,017,000 Government em-
ployees are going to work for you
without any kind of additional pay
for the work for 31 days in the year.
Now, has it no value, or is labour
free? You can give me some statistics
if you have.

Since railway employees constitute
perhaps nearly 568 per cent. of the
total number of Government em-
ployees, some pointed reference io
them here is not out of place. The
present recommendations, thercfore,
nullify the policy relating to the ave-
nues of promotion evolved by the
Joint Advisory Committee of 1950,
the new deal of 1957, Justice Shankar's
Tribunal award of 1958 and the Class
IV Staff Promotion Enquiry Com-
mittee of 1958, and lays down a princi-
ple inimical to the interests of the
employees. On four different occa-
sions, these eminent bodies went into
the problems and made certain re-
commendations. They have been
washed away by the work of this
Commission.

Shri Jagjivan Ram: You are con-
fused very much.

Shri Nath Pal: Maybe.

May I point out that the curtail-
ment, again, in the medical benefits

which his employees were so far gett- -

ing and making this contributory
health service compulsory, is adding
1o their burden? Of course, eight
annag is & very small burden when
We take our budget, but we take the
budget of the average man working
there, it is a big burden. He could
get reimbursements of the moneys also,
which is to be stopped.

Now I will come to the compulsory
provident fund. I have got a table
before me here. If you will bear with
me, I will show what are the inequi-
ties this compulsery provident fund
is going to bring about. I am one with
the Pay Commission that the habit of
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thrift, of saving, has got to be culti-
vated, but if you are asking one to
save who cannot afford, that means
you are asking him to lower even those
meagre standards which he is having.

There is another very dangerous
principle about it. If I have Rs. §
today and if this Rs § is returned to
me after 20 years, it will not have the
same value. Recently the mnance
Minister disclosed to the House how
the rupee has depreciated, how it does
not buy what it used to in 1939. The
rupee which I am compelled to save,
and not use for my family, when it is
returned to me after some years will
not buy one-third of what I can buy
today. This is another inequity. It is
quite true that it happens to all sav-
ings, but 1 am pointing out to you
how the burden becomes more increas-
ed and unbearable in the case of those
whose incomes are very low. That is
the whole point.

May I point out how the inequity of
making this compulsory operates?
Here is one example. A man getting
Rs. 55 today, or Rs. 105 including his
allowance, will get Rs. 2 less after
the deduction because 10 per cent, will
be deducted from his total earnings.
A man getting Rs. 86 plus Rs. 55
dearness allowance gets Rs. 119 today.
According to the new scale, he will
get Rs, 125 but compulsory provident
fund will be deducted, so that the man
losses another Rs. 3. Most of these are
small categories. Therefore they will
get a smaller packet. These are work-
ed out tables.

Shri Jagiivan Ram:
fund is 10 per cent?

His provident

Shri Nath Pai: Yes.

Shri Jagjlvan RBam: You are confus-
ed.

Shri Nath Pai: It varies according
10 the categories. Therefore I refer to
the particular category where ten per
cent. applies.

Shri Jagjivan Ram: Where does ten
per cent. come?
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Bhri Nath Pal: There it is in this
category, They are shaking their
heads. I would like to have figures
rather thap their shaking heads. That
is the reply he will be giving to a
statistica]l argument I would like
counter arguments and counter statis-
tics, not such a platitude that this is
confusion.

Shri Morarjl Desal: You will get it,
something which you do not know,

Shri Nath Pai: All right, I am wait-
ing for you. This will be a novelty
for the House to get statistics from
you

Shrl Morarji Desal: This is what I
am getting from you.

Shri Nath Pai: We normally get
only platitudes from you. This time
you promise statistics. I look forward
to them.

Shri Jadhav (Malegaon): Sir, why

thiz running commentary?

Mr. 8peaker: The hon. Member need
not invite that.

Shrl Morarji Desal: May I say that
if the hon. Member addresses the
Chair, I will never say anything? He
goes on addressing me.

Shri Nath Pai: Mr. Speaker, Sir, the
hon. Finance Minister is adroitly
trying to instigate you against me by
suggesting that I am ignoring you.

-Mr. Speaker: Both the Members
come from the same State, and they
know each other.

S8hrl C. D, Pande: Now, the States
are being bifurcated. Afier the bifur-
cation, there should be no bitterness.

Mr. Speaker: Let the hon. Mem-
ber conclude now.

Shri Nath Pal: I would say a word
about housing. Now, a8 man who gets
Rs. 60 pay and Rs. 50 allowance gets
An all Rs. 110. The rent is 1o be
charged at the rate of 10 per cent of
his pay. Formerly, he was paying
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Rs. 8 Now, he will pay Rs. 11
Here, again, he is at & loss. By the
merger of pay and dearness allow-
ance, the man is put to a disadvan-
tage. There are a variety of flelds in
which the inequities can be cited.

Now, I shall come io one point,
before I take a very small second
point. The first point 1s regarding the
trade union rights. One was very
sorry that the Pay Commission had
lost this opportunity of putting the
entire civil service on & sound basis.
The Pay Commission says that the
service conduct rules are quite satis-
factory. Are these satisfactory rules?
Are rules 4A and 4B satisfactory, the
rules against which the Government
empioyees have been agitating peace-
fully and constitutionally through this
House and through the High Court, and
which they have been trying to re-
move? 1 may tell you a very queer
experience I had. I went to appeal to
a Minister to remove the defects. He
said, they must be good. I asked him,
‘who made them?’. He said, ‘I made
them'’. 1 asked him, ‘Do you make it
a crime in India to come and say, ‘I
am hungry'? He asked, ‘Where Is the
rule?. 1 said, ‘This is the service
conduct rule’. And these rules, the
Pay Commisssion are satisfied, are
good for India. This was, I think, one
more opportunity lost for putting them
on a satisfactory basis.

Regarding superannuation, may 1
point out that the Pay Commission's
recommendations ought to have been
accep od in toto or rejected? What
Government are trying to do, I say
without aftributing motives to them, is
likely to lead to sinister practices. A
man may remain until 55 is reached,
but if ‘we’ need his services—‘we
meaning the Ministers’—~then he will
be retained. This may lead to sinis-
ter practices. For, we cannot have the
assurance that always we shall have
Ministers who will be taking into con-
sideration the interests of the State,
the services and the country; so, this
may lead to nepotismi. A man will
be, therefore, led to say ‘It only I
behave, I shall get another three years',
Government ought not to have this
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power, except in the case of technical
and scientific personnel. Either super-
annuation should be granted automa-
tically, or it should not be at the dis.
cretion of the Ministers. Right now, we
may be having Ministers about whom
we need not have any doubt. But
I am talking on & question of prin-
ciple, and they should give considera-
tion to that.

Since you have rung the bell,
though I have many more points to
refer to, may I say one small thing in
conclusion? Here is one good oppor-
tunity. I would appeal to the Home
Minister, the Finance Minister and the
Railway Minister that it is nof too
late to try to sit with the represen-
tatives of the employees. That isi
what the Pay Commission has recom- !
mended. One of their good sugges- }
tions is the Whitley Council sugges-
tion, and a gencral council for all. I ¢
hope the Home Minister is going to
accept that. That will be an oppor-,
tunity to sit down, to discuss and to
modify those anomalies, where they;
are wrong, and to do justice to the'
Government employees.

I shall also say that where the Pay
Commission has failed our employees,
if the Government also do not act, it
will be up to this House to try to
persuade Government to do justice to
the employees. What is happening in
Madhya Pradesh should not make us
happy, should not make us angry, but
should make us think. If we take this
caution, we may find a way whereby
the legitimate grievances of the Gov-
ernment employees can be redressed, !
and justice even at this late hour can '
be done to them, and we may have !
a thing, which we badly mneed, an |

* efficient, Ioyal and dependable service
on which alone depends all our
dreams for a better and richer India.
I think the hon, Minister will look at
the whole point, not from the point of
View of money only, but from te
wider aspect of providing India with
ahvehwle which we badly need at this

our,
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Shri Awrcbindo Ghosal (Uluberia):

Mr. Speaker, Sir, speakers who have
preceded me have already discussed
the principles involved in this Pay
Commission’s Report, As time ia very
short, I would like to refer to prae-
tical, concrete instances how govern-
ment employees have been deprived
not only of what they would have
been get'ing but mlso of what they
were getting.

sBoo

This Report reminds me of the pro-
verb of a mountain's giving birth to a
mouse. In this case, I should say this
is not even a living mouse, but it I8
a dead and roften mouse. Though I
am very muh disturbed, like all other
trade unionists, for the ultimate re-
sult of this Report which is very bad,
still 1 feel more disturbed at the
change in the existing notions or con-
cepts of problems of the trade union
movement. I am much more distur~
bed for the changed viewpoint adveo-
cated in the Report, through which
they have made an attempt to con-
sider the problems of the Government
employees.

First of all, there was a departure
in not taking a trade unionist on the
Commission. This has already been
referred to by Shri Narayanankutty
Menon. In the Varadachariar Com-
mission, a trade unionist of reputation
was taken, due to which they had to
take a liberal view of the demands of
the employees. The second departure
has been in regard to the definition of
‘fair wages'. From the very begin-
ning, from the time of the Islington
Commission in 1812, to the Lee Com-
mission in 1923 and to the Varada-
chariar Commission, a liberal cons-
truction had been put on the deflni-
tion of ‘“fair wages’. Government
accepted the principle that there
should not only be a bare sustenance
wage given but in order to maintain
the efiiclency of the workers, some
more comforts should be given to
them; for that reason, they should be
given more wages than wages which
are meant for their bare sustenance.
That principle has been disturbed by
the present Commission.
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I would like to give some concrete
instances. About 93 per cent of the
Government employees belong to
classes III and IV. Let met cite two
instances—one from the Railways and
the other from the P. & T. Depart-
ment. It will be evident from these
instances that really the employees
have not received anything from the
recommendations made in this Report.
I would like to refer to the Accounts
Clerk of the Railway Department, in
Grade I and Grade II. The Grade II
Accounts Clerk gets a basic pay of
Rs. 60, D.A. Rs. 50 (according to the
existing rate), house rent allowance
Rs. 15, interim D.A. Rs. 5 and local
allowance Rs, 7—all told Rs. 137 per
month. What will he be getting
according to the recommendations of
the Commission? He will be getting
a pay of Rs. 110, that is, basic pay,
D.A. Rs. 10 and other allowances
Rs. 22—total Rs, 142. Now the provi-
dent fund contribution was previously
Rs. 7-2. So it comes to Rs. 129-14.
According to the Commission’s recom-
mendations, after deduction of provi-
dent fund contribution of Rs. 9-3, the
total comes to Rs. 132-13. So the
difference comes to Rs. 2-15 (deduct-

ing Rs. 120-14 from Rs. 132-13) per
month,

As regards accounts clerks, grade I,
I give this instance. They are getting
only Rs. 4-10 extra per month after
the implementation of the award by
this new Commission.

Ag regards class IV gstaff, peons,
before this award the basic pay was
Rs. 30, D.A. 40 and other allowances
Rs. 20; total Rs. 80, lass provident fund
Rs. 4-3, net total of Rs. 85-13. After
the award the basic salary will be
Rs. 70, D. A, Rs, 10, other allowances
Rs, 15, total Rs. 85 minus provident
fund Rs 5-13, net total Rs. 89-3; and
the net gain is Rs. 3-6.

But on an anlysis you will find
that they have to surrender about 81
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days leave consisting of casual leave
3 days, 7 days holidays, earned leave 8
days and Saturdays 13. They have to
surrender 31 days for the benefit of
this small amount under this award.

1 give another instance of the P, &
T Department, because of the Govern-
ment employees 75 per cent of the
people belong to the P. & T. Depart-
ment, the Railways and also the
Ministry of Defence. They constitute
the major portion of the Government
employees. I will give an instance
of class IV and clasg III staff of the
P & T. Class IV  category of
packers, peons etc. were geiting Rs. 30
salary and Rs. 456 D.A.; total Rs. 75.
After this award they will get Rs. 70
pay and D.A. Rs. 10; total Rs, 80.
They get Rs. 5 benefit and there will
be a deduction of Rs. § for provident
fund., So, the net benefit comes to
nil. Those persons getting Rs, 31, 32,
33, 34 and 35 will be getting nothing.
There will be no benefit except 10 those
who were getting Rs. 35 basic salary,
who will get a benefit of Rs. 2 50nP
only.

Let us come to the postmen. Here
also if we take those getting between
Rs. 35 to Rs. 47, we see that none of
them gets any benefit from this award;
those who get Rs, 47 will get Re. 1
extra per month. Those who are get-
ting Rs. 46 will lose Re. 1.

Then, we take the head postmen
grade, All of them are losing. Those
who were getting salaries from Rs. §5
to Rs. 85 are losing Rs. 2 to Rs. 4
per month.

It we go to the clerical grades, we
find that those who were getting bet-
ween Rs. 60 and Rs. 170 are losing from
Rs. 2 to Rs. 9 per month. If we take
the lower selection grade who were
getting from Rs. 160 to Rs. 250 we
find that they are losing to the extent
of Rs. 8 to Rs, 19 per month. This
has been the real benefit to the
workers after this award.
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If we consider these recommenda-
tions we will ind that the defnition
of fair wages which was &lmost ac-
cepted and expanded by different com-
missions has been nullified and nega-
ﬁv..u‘by the award of the present Pay
Commission.

As regards the incremental value of
efficiency bars I would like to point
out this, We were in favour of
abolishing the efficiency bars. But
where the efficiency bars are retained
the increments after the efficiency bar
stage are always increased. But, here
in this award we find that after the
efficiency bar no increment has been
given to the incremental steps, Natur-
ally, the principle that after the effi-
ciency bar the rate of increments
should be increased has not been
accepted by this Commission. I can
give one example from the railways.
The scale of an accounts clerk—grade
I—is Rs. 130—5—160—8—200—-EB—
8—256-—EB—8—280—10—300. Even
after the efficiency bar, the amount
of the increment has not been in-
creased.

Regarding dearness allowaace also,
the Commission has not considered the
fixing of responsibility on the Govern-
ment for the policy of the price free-
zing so that the Government and the
workers are not forced to move in a
vicious circle with demands for pay
increase and inflation. These salutary
principles have not been discussed in
the Report. If the standard principle
of having a fixed price is accepted and
implemented, the workers cannot have
a grievance,

There has been bungling regarding
categorisation also. All gorts and cate-
gories of workers have been bundled
together and grades have been wrong-
ly staggered. In that respect also, the
normal principle has not been ob-
served.

The Commission has recommended
st July, 1959 as the date of imple-
mentation. But the Government has
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changed the date to 1st November,
1039 for giving the cash benefits and
we do not know why the Government
hag arbitrarily changed it. Govern-
ment is thus depriving the workers
even the small lump sum of arrears
for the period from 1st July, 1858 to
1st November, 1859 by making an ex-
gratia payment to the provident fund
of the benefits for that period. There
is sufficient ground for the grievance
of the employees.

The other benefits such as the holi-
days, casual leave and other ameni-
ties which were enjoyed by the
Government employees have also been
reduced to such an extent that ulti-
mately the workers have been asked to
put in more work in the name of
development of the country without a
corresponding allowance or increase
in the salary.

18 hours:

This Pay Commission was a Pan-
dora’s Box. Whenever the workers
make any demand, a Commission or a
committee is the substitute. When a
scandal js to be suppressed, a com-
mittee is set up. This is the way in
which the Government wants to delay
the matter and suppress the real
grievances. This time the demands
came from the different categories of
employees to increase their pay and
allowances so that they can live and
maintain their families. Government
set up this Pay Commission and every-
body thought that something would
come. Some hope was lingering in
everybody's mind that something may
come out from this Pandora’s box.
But we came to know after the pub-
lication of this report that the last fly
has flown from this box. After thia
last hope had gone, after the zest in
life has gone from the employees, they
will become desperate. I know what
a desperate man can do. He can do
impossible things. As it has been
suggested by my friends, I would re-
quest the Government and the hon.
Finance Minister to sit together with
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the employees and the representatives
of their unions so that the injustice
that has been done by the report of
this Pay Commission may be modi-
fled. The injustice done should be
removed, some compensation should
be made and the decisions should be
revised. It will not only be in the in-
terest of the employees, but also in
the interest of the Government and
also our planned developmental works.
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My, Spesker; The House now stands

tdjourned till 11 A4, tomorrow. This
discussion also will continue tomorrow,

18.01 hrs,

The Lok Sabha then adjourned
till Eleven of the Clock on Friday,
December 18, 1959/Agrahayana 27,
1881 (Saka).
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JRAL ANSWERS T‘D
"'QUESTIONS
5.Q. Subject
No.
968 Ministers* rt_latim'l.s
4 with Secretarics
969 Holidays and hours
of work in
Courts .
g70 Odissi Dance .
271 Bogus lottery busiress
972 Manufacture of trucks
and tractors
973 Indian Institute of
Technology, Kharag-
pur .
)74 Palana lignite
975 Production of *Dart-6"

aero-engines

)76 Purchase  irregularities

377
a78
-
Q79
Bz

183
a4

in C.0.D. Chheoki

National Memorial
at Jallianwala Bagh

Penal rules for An-
damans i

Mainrenance of law
and order in Kerala

Satyagraha in Delhi
Requisitioning of lands

Silver refinery at Ca]-
cutta

WRITTEN ANSWERS TO
QUESTIONS .

5.Q.
No.

[+1:1e]

981
985

o086
987

988

989

992

Sale of small trac-
tors .
Capital issue
Limestone deposits in
Shahabad district
Tis Hazari Buildirg
Enquiry Committee
Marketing of Hindus-
tan Steel Products .
Selection of qu,a]]f":d
Indian engineers from
abroad. .
Ferro-manganese and
ferro-chrome.
Technical and Sdcnﬁ
tific personnel
Private Primary
Schools of Tripura

Brahma Kumari Daivi
Vishwa Vidyalaya .
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$539—74

CoLuMNB

§539—41

5541—43
5543—45
5545—47

5547—51

5552-53
5554—57

5557-58
5558-59
5559—62
556263
5563—65
§5565—68
556869

2565—74

§574—5629

557475
5575-76

5576
5576-77

5577

5577-78
5578
5578-79
5579

5580

WRITTEN ANSWERS TO

QUESTIONS—contd.
SQ. Subject
No.

993 Regional Research
Laboratory at Jorhat

994 Kalidas Memorial

995 Neyveli Lignite Project

996 Preservation of mg-

nuscripts of Naﬁom]
leaders.

997 Watch smuggling

998 Pensions of ex-service-
men .

999 Diamond ﬁnds j,n
Madurai .

1000 Pay scales

1001 Law Commission re-
port

1002 Free Legal Aid to
the poor

1003 Indian scientists ab-
road

1004 Residential Unwcrb::)
Kanpur .

1005 Bureau for the prwcn-
tion of crime

1006 Report of Mr. ]_.evy

1007 American Degree Mills

1008 U. P. 5. C. Centres in
Madhya Pradesh .

1009 Kalidas Jayanti

1010 Diesel oil and motor

spltlt

1011 Election cxpendnur:

1012 Pension cases

1013 Purchase of hellmplcrs

toi4 Training Centre for
the Adult  Blind,
Dchra Dun . .

U.5.Q.
No.
1584 Mulnpurpnsc Schools
in Vidarbha
1585 Small Savings Schemc
1586 Suwey of monumefits
in Punjal

1587 Aid to foreign coun-
tries for education

1588 Expenditure Tax and
W‘:nllh Tax in Pun—
ja .

1§89 Delhi Polyted:mc

5808

CoLumMns

5580
5581
5581-8B2

5582
5582-83

5583

5584
5884

5584-85
5585
5585-86
5500

5586-87
5587
5587-88

3588
5588-Bg

5589
5589-90
5590
559C-91

5591

5591
5591-92

5592

5592

5593
559394
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WRITTEN ANSWERS TO
QUESTIONS—contd.

USQ.

No.
1590

1591

1592
1593

1594
1595
1506
1597
1598

1599
1600
1601

1602
1603

1604
1605
1666
1607
1608

1609

1610
1611

1612

1613

1614

Subject

Grants-in-aid to Ka-
sauli and Dagshai
Cantonments

Five Year Plan of the
life Insurance Cor-
pOration

Government  Orders
etc. issued in Hindi

Janata  Colleges in
Orissa . . .

Preservation of vege-
tables :

Minerals in Orissa .

Technical Training
Institute, Takhatpur
(Orissa) . )

Indrease of staff in
Ministries .

Viclation of foreign
exchange regulations

Oil Survey

Rural Institutes

Facilities for practical
training by French
Government

German Investors

Overcrowding in Colle-
ges and Unjversities
Adimjati  Technical
Institute, Manipur
Primary Education in
the Laccadives
Chamer of Toddy Co-
operatives, Kerala .
Children’s Home in
Delhi i .
Acrial ropeway over
Rohtang Pass .
Basis of the Regular
Temporary Establish-
ment List .

Indian nculturnl

Research Ingtiture .
Pakistanij Nationals
in Rajasthan .
South Indian langua-
¢s in North Indian
niversitics
Central Asian  Anti-
quities Museum,
New Delhi .
Payment of royalty to
Delhi Corporationg.

{ Danny Dowar )

CoLUMNS

5594

5594—96
5596
5596

5596-97
5597
5598
5598

5598-99
5599
§599-5600

§600-01
5601
5601-02
5602
5602-03
5603

5604

$604-05
5605

560506

5606

5606~07
5607

WRITTEN ANSWERS TO

QUESTIONS—contd,

U.sQ. Subject

No.

1615 Appointment of retired
judges oo Election
Tribunals

1616 Rockfeller Fund

1617 Artificial rain-ma-
king Centres

1618  Defence Electronic
Conventjon at
Bangalore . .

1619 Sports fields and parks
in Cantonments

1620 Committee of Secre-
taries

1621 Small Savlngs Co-
lections

1622 Remittances to fom;n
Countries

1623 Joint  Cadre Schcme
in Tripura .

1624 Development schemcs
in Agartala

1625 Rcehabilitation of :rlba]
Zhumias :

1626 Structural conserva-
tion of ancient mo-
numents

1627 Extension of service
of  Superannuated
Government cmplo-
yees .

1628 Acquisition of ln.nd in
Delbi .

1629 Migration of scientists
from Kerala

1630 Foreigners in India .

1631 Rchabilitation of bcs-
gars in Delhi

1632 Urban arcas in Delh:

1633 Purchase of raw ma-
terials  for  steel
plants .

1634 Kldnap&mg of baby

1635 Educationsl Insutu-
tions of National
Importance

1636 Gopeshwar Temple in
Garhwal .

1637 Ex-Servicemen’s Co—
lony, Afzalgarh .

1638 Nationa]l Council for
Rural Higher Educa-
tion :

1639 1.A.S Special Ret:nm-
mebt .

1640 Banks

$810
Covunave

3608
5608-cy’

5609

5609-10
5610
§610-11
5611
5612
5612-13
5613

5613-14

5614

S614-15
5615-16

5616
5616

i
5617
5617
561718

5618

5618-19
5619

561921

s0z1-22

5622
5623
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WRITTEN ANSWERS TO
QURS'?{ONS—M&
v.sQ. Subject
No.
1641 Basic School Teachers
1642 H=admasters of High
Schools in Punjab .
1643 Bx-Servicemen in
Kiigra and Hoshiac-
pur districts .

Scholarships in Hi-
machal Pradesh .

Joint I. A. S. and
1. P, §, dre for
De:lhi gnd Himachal
Pradesh . .

Civil
Sales
ment

1647 Bhilai Steel Plamt .

1643 Incoms-tax collec-
tions in Punjab

1649 N. C. C, in Himachal

1644

1645

1646 Supplies and

Tax Depart-

"Pradesh
1650 Road from Bradd o
Coronation  Pillar,
Dethi . .
1651 Colombo Plan  Mee-
ung . . .
1652 Financial  irregulari-

ties in Aligarh Mus-
lim University

OBITUARY REFERENCE .

The Sp:sl:s;: made a refer-
ence 10 the pagsi awey
of Dr. B. Pma{rnhE Sita-
rimayys who was a mem-
ber of the Con tituent
Amembly of India and

the Provisional Pa: ismant,

Thereofter Memben stood
in silence for @ mimute ag
1 mark of respect.

QUESTION OF PRIVI-
LEGE . ; . .
The Speaker withheld his
consent to the raising of a
tion of privilege given
nmi.-:zI of h);f:ri jpayes
regarding apnounce-
ment made by the Minis-
ter of Defence in Bombay
and not in the Houss
about & scheme to impars
military education to gu-
dents.

CTTTOALY DIameT]

CoLunns

s6a3
8623-24

3624

5634-a5

3625

65
$626

4636
s628-27
§627-28

5628
§6a8-29

5629

$639—31

PQERS LAID ON THE
ABLE . . . i

(1) A copy of Notification
No. F 4(54)/s9-Fin. (B),
dated the 26th Novam-
ber, 1959 published in
Delhi Gazerte under sub-
section (4) of Section 26
of the Finsnce
(Sales Tax) Act, 1941, 83
n force inthe Union Ter-
ritory of Delhi maki
certain  further amend-
ments to the Delhi Salew
Tax Rules, 1951,

(2) A oon of the Report
of the Indian Delegation
to the 15th Session of the
Contracting Parties to the
General Agreement on
Tariffs and Trade held
in Tokyo during October
a6—November 31, 1959.

(3) A copy of the Ninth
Report of the Union Pub-
lic Service Commission
for the period 1st April,
1958 to 313t March, rgs9,
under Article 323 (1) of
the Conatitution.

(4) A of Notification
No. T;4-36008 58/PW,
under sub-section of
Section 17 of the Medraw
Motor Vehicles Taxation
Act, 1931 read with clause
(b) of the prociamat on
dated the 31st July, 1959
issued by the President
in relation to the State of
Kerala, containing draft
amendment to Schedule
II of the said Act.

(5) A copy of erch of the
following  NMotifications,
published in Kerala Ga-
zette, under sub-gection

) of Section 43 of the

erila Weights and Mee-
sutes (Enfor ement) Act,
1958 read wirh clause (:{
of the proclamation dat
the 313t July, 1959 issued
by the President in reis-
tion to the State of Kerala,
making certail -
ments 1o the Kerala Wi~
?hu and Measures (En-
orcement) Rulos, w958 ¢

i) No. ! N
R SR

s¥12

CoLuveel

5631—34
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CoLumys - Cot.umns
PAPERS LAID ON THE

TABLE—contd,

(ii) No. 14587/E1/g9/Rev.,
dated the 12th June,
1959.

(ili) No. 22537'B1/59'Rev.
dated the 11th August,
1959.

(6 A eopy of each of the
following  Notifications
under sub-section (4) of
Section 43B of the Sea
Customs Act, 1878 and
Section 38 of the Cen'ral
Excises and Salt Act,
1944, meking certain fur-
ther amendments to the
Customs snd Central Ex-
cise Duties Exvort Drow-
back (Genersl) Rules,
1959 i—

(i) G.S.R. No. 1325 dated
the sth Decem r, 1959.

(i) G.S.R. No. 1326 dated
the sth December, 1959,

(“lli) G S R. No. 1327 da-
: he sth December,
!959

(iv) G.5.R. No, 1329 da-
ted the sth December,

1959.

(v) G.S.R. No. 1330 de-
tad the sth December,
1959.

(vl) G.S.R. No. 1332 da-
ted the sth December,
1959.

(vii) G.S.R. No. 1333 da-
ted the sth December,
1959.

(v) A copy of each of the
following  Notifications,
under sub-section (4) of
Section 43B of the Sea
Customs Aet, 1878 :—

(i} G.S R. No. 1334 dated
he sth Decem r. 1959.

() G.S.R. No. 1335 da-
ted the sth December,
1959.

(iii) G.5.R. No. 1336 da-
te‘; ;he sth December,

(iv) G.5.R. No. 133§ da-
ted the sth December,
1959.

MESSAGE FROM RAJYA

SABHA .

* Secretary reported # mes-

sage from Rajya Sesbhe
thet Rajya . Sabhs had
agreed without an lm—
endment to the
State Legislature (Dele-
[llltm of Powers) Bill,
9, passed by Lok
s: a-on the and De-
cember, 1959.

C!LLL]NG ATTENTION

TO MATTER OF UR-
GENT PUBLIC !MPOR-
TANCE . . .

Shri Keshava al.led the
attention of the Minister
of Education to the re-
poried firing snd lathi
charge on the students
st Youth Pestival held at
Mysore.

The Minister of Education
(Dr. K. L. Shriinili) made
4 statement in regard
thereto.

EL‘.II}ETION TO COM.MIT~

Shri H. C. Da'snppl moved
for the election of 8 mem-~
ber from among the Mem-
bers of Lok Sabhato be 2
member of the Commirtee
on Estimates for rhe unex-
pired portionof the term
ending on 3oth Apnil,
1960, vice Shri Mathura
Das Mathur, resigned.
The motion was adopted.

STATUTORY _ RESOLU-

TION RE: ORDINANCE
—NEGATIVED . .

Shri Khushwagqt Rai moved
thc Resolution re: dls-
roval of the §

( pecial Excise Duty)
dinance, 1959 (Ordinence
No. 3 of 1959) promul-
gated by the President
‘on 28+10-59. After discus~
sion the Resolution was

negatived

BILLS PASSED

(l) The Minister of Revenue
nd Civil Expenditure

(Dr B. Gopela Reddi) mo-

ved that the Sugar (Spe-

cial Excise Duty) Bill,

1956 be token into con-

sideration. The motion

was adopted. After clause-

by-clause consideration the
wrs passed.

563435

5635—33

5639

564>—70

564070
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CorLumws Covurons
STLLS PASSED - comtd. MOTION RE: REPORT OF
(/) The Minister of Indus- PAY COMMISSION—
try (Shri Manubhai Shah) contd,
moved that the Indian

Camnﬁsldou of B:quiry
on emoluments and con-
b/ gﬂ?:u‘%mm ditions of service of Cen-
was adopred. Afrer clause- tnI.Gommmt Emplo-
m:n thereon and the
statement made hyi lhlfc
Finsnce Minister int
MOTION RE: PRICE OF House on
30-11-59. The
gtiﬁARCANE AND SU- P :‘ildedu ion was mot con.
. . . s uded.
Shri Khushwaqt Rai moved
thec he question of in- AGENDA FOR FRIDAY,
cremse in the price of DECEMBER, 18, 1959/AG-
sugrr-cane and suger be RAHAYANA 27, 1881
teken into considerstion. (SAKA)—
Shri Vajpayee moved »

Toriff (Amendment) Bill,

subsriture motion thereto,
Shri Khushwaqt Rai rep-
lied to rthe debate.
The substitute motion was
negatived and the discus-
sion was concluded.

MOTION RE: REPORT OF

PAY COMMISSION . §767—5B806

Shri Naraynanku'ty Me-
non moved for considers-
tion of the Report of the

of the Mineral Of
ditional Duties of Excise
and Customs (Amendment)
Bill and the Married Wo-
men's Property (Exten-
sion) Bill, as passed by
Rajya Sabha; further dis-
cussion on the Report of
the Pay Commission; and
Private Memben’ Resolu-
tions.

Considerstion and Kl?li&g



